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[Mr. President.] 
EMIGRATION. 

And further that the following Membe1'8 have been elected to the Panel 
of the Stauding Committee on Emigration: 

N awab ~ Sahibzada ,Abdul Qaiyum. 
Mr. B. Venkatapatiraju 
Mr. E. G. Fleming. 
Mr. N. M. Joshi. 
Captain Ajab Khan. 
Mr. W. S. J. Willson 
Sir PurshotamdRs ThakUJ d·&I. 
Mr. K. C. Neogy. 
Diwan Bahadur ~ . Ramo.chandra Bao 
Maulvi MuhBmmad Yakuh. 
Diwan Bahadur T. Ranguchaliar. 
MBulvi Abul Kasem. • 
Sir Hari Singh Gour. 
Mr. b. C. Ghose. 
Khan Bahadur Saiyid Muhammad Ismail, aDd 

'Mr. M. I. Maka.n. 
DEPARTMBNT OF INQUSTIUE8 AND LABOR 

And further that the following Members have been elected to the Panel 
of the Standing Committee in the Department of Industries 'and Labour .. 

Mr. Chaman Lall. 
Mr. N. M. Joshi. 
Mr. W. S. J. Willson. 
Mr. E. F. Sykes. 
Mr. Ahmad Ali Khan. 
Mr. B. Das. 
Mr. M. K. Acharya. 
Mr. S. C. Ghose, and 
Mr. M. C. Naidu. 

DEI'ARTMBNT OF EDUCATION, HEALTH AND LADS.' 
Also that the following Members have been elected, to the Panel of the 

Standing Committee in the Department of Education, Health and, Lands: 
Maul ~  Abul Kasem. 
Pandit Harkaran N ath Misra.. 
Sir H Ari Singh Gour .• 
Sardar V. N. Mutalik. 
Captain Ajab Khan. 
Haji Wajihuddin. 
Haji S. A. K. Jeelani. 
MI'. E. G.Fleming, and 
Mr. Darcy Lindsay. 



-THE RAILWAY BUDGE'l'-LIST OF DEMANDS-contll. 

e.COND A B C ~ 

Ezpenditure from Revenue-contd. 
DEMAND No. I.-RAILWAY ·BOARD-COfltd. '. . 

Kr. PhtsldeDt: The Assembly will now resume consideration of Demand 
No. ~R .  Board. 

The question .is : 
.. That a reduced Bum not exceeding RB. &,OS,IIOO be granted to the Governor 

General in Council to defray the charge that will come in course of payment during the 
year ending the 31st day of March, 1926, in respect of the' Railway Board '." 
I propose first to take' the question of the Rates' Tribunal raised in the mo-
tion standing in the name of five Members, Mr, Neogy,.Mr. Venkatapatiraju, 
Sartlar Mutalik, Mr. nama Aiyangar, and Diwan Bahadur Ramachandra 
Rao. 

ApPOINTMENT OF A RATES TRIBUNAL. 

:Mr. E. O • • 1011 (Dacca Division: Non-Muhammadan Rural): Sir, I 
beg to move that the Demand under the head • nailway Board' be reduced 
by Rs. IOU for the purpose of discussing the question of the appointmenJi 
of the Rates Tribunal. Honourable Members are aware that the Acworth 
Committee madc 8. specific recominendation for the establishment of the 
Rates Tribunal. Their recommendation will be found in paragraph 156 of 
thE' Beport. After discus .. ing thp grievances of the public in regard to undue 
preferlmce in the matter of rates and of block rates and also the alleged 
unfair competition with waterways, they proceed to observe as follows: 

II We have discussed with very many witnesses, representing Dot only the Indian 
public, but the railway companies, what the authority to control rates should be. We 
have found a unanimous readinells on 'both sides to accept the constitution of a new 
Tribunal, practically identical with that recommended for the same duties by ths 
Rates Advisory Committee constituted under the English Minisftry of Transport Act, 
1919, and accepted as 88tiafactorl both by the railway companies and by representative 
organisations of the traders irl England. We recommend the establishment of a Rates 
Tribunal consisting of an experienced lawyer as chairman and two lay members, one 
represonting the railways and the ot.her the 'commercial interests, with power, in any 
case deemed of sufficient importance, to add two additional members, one on each 
side ... · . 
Then in the next paragraph, they point out that the Indian Ra.ilways Act of 
1800 requires revision, and they say that it win be for the President of the 
Ratcs Tribunal to undartBke this duty as soon 8.8 he is appointed, and they 
make the further recommendation t,hat the legal chainnan should be op-
pointed forthwith BS a whole-time officer. 

Now, Sir, about four years have clapsed since these recommendat.ions 
wei'e made, and we do not know where .we are in regard to this question. 
Severnl questions were asked in this. House, both in the last Assembly and 
in the present, regarding the intentions of Government with regard to the 
establishment of this very useful and necessary tribunal. As far as I know 
the Government have not come to any decision on this point, and I believe 
the reply of the Secretary of State to their despatch has been received only 
recentlY'. I .should like to know when this Tribunal is intended to be 
established, and moreover what t.he functions of this Tribunal are intendE'.d 
to be. - Because, 8S far as I can see, thE' Acworth Committee contemplated 
this Tribunal to be of a judieial nature with defined statutory functions. I 
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1lioO LBOIBLATIVB ASSEMBLY. [26TH FBB. ~ 

[Mr. K. C. Nqy.] 
do not know whether it is the intention of Government to have a Tribunal 
appointed on the lines recommended by the Aoworth Committee, or whether 
they propose to deviate in any important particular froul these recommenda· 
·tiona. 

lSir, I move my motion. 
The Honourable Sir ahai'll. Innu (Member lor Commerce and 

Railways) : I am afraid there has been some delay in r ~ r  to. 
this matter. The actua.! position' is this. The Railway 
Board and ~  Government of India are in agreement with the principle of 
tht! recommendation of the Acworth Committee and I should explain to 
the House clearly why we are in agreement with that principle. I can 
best explain it by reading out two paragraphs of the memorandum whioh I 
put before the Central Advisory Counoil. In the first place we admit that 
the present arrangements under the Indian Railways Act for dealing with 
charges of undue preference, that is to say. the establishment of a Railway 
Commission, is so cumbrous a procedure that it has never yet been adopted. 
and Wt! agree that there should be Bome more expeditious manner of investi-
gating complaints of that kind. 'rhe other reason why we are anxious to get a 
Rates Tribunal constituted is this. I am afraid that in India there is a great 
suspicion about Indian railway rates. We.in the Railway Board do not 
admit that those suspicions are justified. The fixiug of railway rates is. 
probably one of the most technical matters in the world. and it is quite im-
possible for the general public to understand why a particular rate has beeD 
fixed for a particular class of traffic. and we ~ that if there is a body like-
the nates Tripunal estabiished, to which anybody who had a oomplaint that 
a rate was unreasonable in comparison with another rate could go and state 
his case. and if that complaint could be investigltted by that body, this sus-
picion would be removed. We should welcome every possible kind of publicity 
in matters of that kind for, we in the 'Railway Board feel that we have no-
thing to conceal and we feel that these suspicions, which were voiced only 
yesterday by Mr. Duraiswami Aiyangar and Pandit Motilal Nehru are quite-
unjustified. Those are the reasons why we agree in prinCiple to the estab· 
lishment of 0. Rates Tribunal. The delay is due to the following facts. In 
the first place. we discussed this question in the fullest possible detail witb 
the Central Advisory Council in the autumn of 1923. It was r ~  
to us by the Central Advisory Council that we sbould not appoint in the first 
instance what may be ('alled a statutory qr judicial tribunal, that is to say, 
a rate-fixing body. 'I'he Central Advisory Council agreed that in the first 
instfmce at any rate the body should be an investigating body, the object 
being to get that pubJicity which the Railway Board want, and we also came 
to an agreement that the funct,ions of t.hc Rates Tribunal should be the 
functions recommended by the Acworth Committee. As I have said, we' 
received those recommendatic:lDs. from the Central Advisory Councj} in the 
autumn of 1923. In the ~ ~ of 1924 we addresseil a despatch to the 
Secretary of St,ate on the RubJect. We have just got the reply of the Secre. 
tsry of State. The reply reached us only on the 80th of January. It raises 
one point of substance regarding these functions. I am afraid that I am 
precluded by .the Standing r~ r  of the Government of India from SAying 
what that pomt of substance IS, for I am Jlot allowed to disclose mattel'ff 
which are. under. correspondence with the Secretary of State. But I propose 
before thts sesston ~  to put the whole matter confidentially before the 
Centrnl Advisory Council in order that we ma.v discuss it, and I hope that 
at any rate we shan be able to make _. beginning with the Rates Tribunal 
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shortly. I think I have shown that, though there has been some delay, that 
-delay- has been due to causes whioh were not altogether within the control 
of the Government of India. As I have said, we shall disouss this matter 
before the close of the session with the Central Advisory Counoil, and I hope 

that before long we shall get this important body into existenoe. 
Sir Purahotamdu 'l'hakurdu (Indian Merchants' Chamber: Indian Com-

-merce): May I inquire, Sir, of the Honourable the Commerce Member what 
he means by "before long"? Does he mean withiri 6 months? 

'!'he Bonourable Sir OhMle. lima: It will depend very largely upon the 
advice the Central Advisory Counoil gives us. I hope to discuss the matter 
before the close of the session with the Central Advisory Council. 

DiwaD Bahadur •• Bamachandra Bao (Godavari oum Kistna: Non-
Muhammadan Rural): I wish to know from the Honourable Sir Charles 
Innes whether any further reference to the Secretary of State will be neces-
lIBry in consequence of this discussion. It seems to me that this matter has 
been dE'!)ayed already for more than two years. 

'!'he BODOurable Sir abule. IIlDe.: That again, I think, will depend 
upon the results of our deliberation. I imagine that. possibly another refer-
ence will be necessary, but it will depend very much upon the advice we 
get from the Advisory Council. _ 

Xl. E. Ahmed (Hajshahi Division: Muhammadan R!ral): May I inquire 
if it will be a committee of 8 persons? 

'!'he Bonourable Sir OhMle. lnDe.: The idea is to have a Board of three 
with a lawyer President and to empower that Board like the Tariff Board 
to co-opt members for particullll' inquiries. • 

Xl. 2. E. ShaDmukham abet" (Salem and Coimbatore cum North 
Arcot: Non-Muliammadan Rural) : Are we to understand, Sir, that the Gov-
ernment have come to the conclusion that e,'en if a Rates Tribunal is to be 
appointed shortly, it will be merely an investigating body and not a statu-
tory tribunal as contemplated by the Acworth Committee? 

the BOD01Il'abie Sir Chari.. lane.: I am not quite sure whether the 
Acworth Committee did contemplate a statutory tribunal. But the idea. of 
Government is to start in the first instance with an investigatirg body, not 
;(I, statutory body. 

Xl. E. O •• eoIY: Sir, in view of the statement made by the Honour-
able the Commerce Member I do not propose to press this motion. 

1.'he amendment was, by leave of the Assembly, withdrawn. 

REDUCTION OF THIRD CLASS RAILWAY FARES. 

"Kr ••••• 10lhi (Nominated: Labour Interests): Sir, I move: 
.. That the Demand under the head' Railway Board' be reduced by Rs. 1,000." 

The object of the amendment is, as I have 8aid in my own motion, that 
the Railway Board should at an early date reduce the rates for third cla88 
-railway passengers. The rates for third class railway passengers were 
raised at a. time when the R ~  were making heavy losses. These rates 
-have been raised to a very great extent. Now circumstances have changed. 
The Railways have begun to make profits, and as the Honoura.ble the Com-
merce Member has pointed out, the Railways this year ha.ve shown very 
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[Mr. N. M. Joshi.] 
handsome proJits. I therefore think that the time haa come when the-
Ua!lway Board should issue instructions to the dHfer$Dt Agents of the 
Radwll.Ys to lower the third class railway fares to their former level. Sir. 
the Honourable the Commerce Member said that the resene must first 
be built up and when the reserve is built up to a large extent, tihen they 
may think of reducing the fares. I think, Sir, that the main object of 
having a reserve fund is that you should be able to reduce your railway 
fares. That should be the first charge on your reserve fund. Fortunately, 
we have got a reserve fund this year, and we should utilise that reserve 
fund in order to give relief to the third class railwav passengers. Sir, it 
was an irony of fate that when Government could ~  the fares, ~  
only first thought of first and second class passengers. 1 do not wish to· 
weary the House by talking on this subject, but, Sir, I do feel very bitter 
on it. Whenever Government can give relief to the tax-payer-and I think 
in this matter the passengers on the Railways are tax· payers also-they 
generally think of those people who do. not want relief. The Honourable 
the Commerce Member said that the number of first and second class 
passengers was going down and therefore he thought that they could not 
bear these rates. Sir,.in the case of second and first class passengers a 
great deal of their travelling is for luxury and they have cut down their-
lUXUlj: travelling. .. 

Khan Bahadur \-.•. ~1 )  Not btlsiness? 

Mr. B ••• ,Joab1: If that travel is necessary for them, they are sure to. 
travel even if you mise the rates. Therefore the argument that the first 
. and second class passengers could not pay the rates and hence first and 
second class travelling has been reduced. ~  not hold very much water. 
Travelling has gone down in the CQsc of the first and second c18ss pas-
sengers, but the reduction of the travelling is in their luxur.v travelling. 
Then, Sir, the Honourable the Commerce Member stated that in their case· 
he had to lower the rates as the principle on which he fixes the rates is 
what the traffic can bear. I do not willh to repeat what I have said, but I 
do ask the Honourable the Commerce Member whether he .does not think 
that in the caso of the first and second cl88s passengers there is a. necenity 
for him to lay down a certain minimum below which he cannot go. If he· 
goes on reducing the first and second class fares to the extent to which 
the first and second class travelling will pay, then I think be will .have 
to roduce them very much more than what he has done so far. Tbey do 
not wish to pRy any fares, nnd will my Honourable friend give them joy 
rides in the first and second c18ss carriages? I, therefore, think that tho-
principle which the Honourable the Commerce Member has lttid down for 
himself for fixing the fares is 8 very vicious principle. What the traffic 
will bear is 8 good principle as far as the maximum rates go, but certainly 

r~ mURt hp some min;mum rate fixed hplowwhich you cannot go, and 
that minimum rate must be the cost of the travelling. 'rho Honourable-
the Commerce Member must find out what the ,.;ost of travelling is for 
first and second class passengers, below whicb he. must not reduce his rates. 
I do not grudge the ~  and second class passengers ~ r good ~. n-
the Honourable the Commerce Member can reduce ~ fares let hIm do 
it. But I want to pJ;'ess on the attention of the Honourable tbe Commerce 

~ that he 1J1Iould do jUlltice t.o the third elass railway pauengera. Re-
stated that in the case of the third chass passengers ~  .umber is ~ 1r 
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going up and he intended to imply by that that they could afford to pay 
the rates. Sir, he. was given a reply in this House and I am sure that 
reply must be a convincing one to anyone who keeps an open mind. The 
reply is that in the oase of the third class passengers travelling is a neces-
sity. They do not travel for luxury. They travel because in their case 
travelling On certain occasions is absolutely necessalj', and they have to 
travel third class because, as some Honourable friend P':lt it, there is no 
fourth class. I, therefore, think that although the nUplber of third class 
passengers is going up, that is no indioation that they can afford to yay the 
rates which the railways are r~r r . Moreover, Sir, it is not a question 
of mere atJording. The question i .. whether they pay their cost of travel-
ling or not, and as long as they ]'Isy the cost of travelling, the Railways 
ha.ve no business to charge them more and make ~ . Sir, the Indian 
Railways have been making profits year after year from the third class 
p&B8enger fares. Year after year the first class passenger has never paid 
his way. He has been always a losing customer, a customer to whom the 
Railways have to give a certain contribution instead of getting a contribu-
tion from him. If Sir Charles Innes had read the reports of his Agents 
he would find at least one Agent stating that it would pay him well to 
give some handsome contribution to the firBt class passengers if they could 
only stay awa.y and not travel by his lines. The case of the third olaas 
passengers is absolutely different. They have been paying their way from 
year to year. Unfortuna.tely, recently we do nQt get these figures ·beo'ause 
the Railway Board has very conveniently omitted certain table.s and stat-
istics. They were oonvenient to the MemberB of the Assembly but un-
forttmately inconvenient to the Railway Board. As I am going to speak 
on that matter separately, I do not propose to deal with it more at this 
stage. I do feel that the third class railway fares ought to be reduced 
because the third class passenger has always been paying his way. More- . 
over, the Government of India and the Railway Board, although they have 
got money, generall.Y try to charge to revenue amounts·which ought to go 
to the capital side, and thus show that there is no money available for the 
reduction of rates. This question was dealt with by my Honourable friend, 
Mr. Jamnacias Mehta and I do not wish to deal with it at great length. 
There art several items which ought to be c'harged to capital. Government 
purchase land for the sl\ke of the Railways and put that item against the 
revenue side. I cannot u.ndersta.nd why money spent on purchasing land 
which will continue to exist for ever should be charged to the revenue side, 
increasing tho burden on the revenue and making a reduction of rates 
'difficult. Aga.in, a large a.IDOlmt which is spent on paying away the capital 
of the companies and their shareholders is a]so charged to the: :revenue side. 
I do not see why thnt should be done. This. question has beon discussed 
in' this House ari'd the 'Rouse has expressed its" opinion that amounts spent 
on paying away the capital of the companies ought to be charged to capital. 
Still ihe Government insist Bgainst all rules of ~  finance to charge to 
revenue amounts spent in paying oft the capital of thn companies in thf' 
form of annuities. 

Mr. Q. G. 81m: No. 

Mr ••• Jr. ZOIhl: Have you not done it this :veBr} There are other 
matters in which Government have been charging the l'eVPn\les in8tead of 
the ca.-pita.l thus making it difficult to reduce the raOway fdres. Sir, I' do 
not 'wish t& speak muoh more on this point oee.mse it h'Rs been diBCUl\lIed 
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very often, but I do hope that the House will pass mJl reduotion in order 
to give a clear indication to Government that the third claBs railway rates 
must be reduced. 

1Ir. Prllldent: Motion moved: 
.. That the Demand under the head' Railway Board' be reduced by RII. 1,000." 

!tumar Ganl&lWld Slaha (Bhagalpur, Purnea and the Sonthal 
Parganas: Non-Muhammadan): Sir, I had given notice of an amendment 
but m:1 cut is not so large as that of my Honourable friend, Mr. Joshi, 
and 1 rise to support the motion of my Honourable friend. Those who 
have moved among common people and have had occasions to talk to them 
will bear me out that there ill a widespread discontent with regard to the 
enha.nced third class fares. Season after season, year after year, inter-
pellations, motions and Resolutiolls have been brought before this House 
urging upon Government the necessity of reducing the third class fares. 
Instead of meeting the popular demand, the HonourRble the Commerce 
Member in his speech on the occasion of his presenting thc Railway Budget 
said that such a course is impossible, and in support of his contention he 
cited B fonnula to which he rigidly adheres. '1'he fonnula is, can the traffic 
bear the rate? He considers only that aspect of the question. Unfortu-
nately. he does not consider under what hardships a third class passenger 
pays his railway fare. If ~  wants to know that he shmtld go to the vil-
lagers or have a confidential conversation with any of the third clasll pas-
sengers, Rnd then he will be convinced that the question of reduction of 
fares is really a thing which every third class passenger has taken to his 
heart. I submit, Sir, that the fonnula is exceedingly misleading because 
it taxes a man who has not got the capacity to pay. 

The Honourable Sir Oharlel limes: ~  is not a tax. 
!tumar GUllDADd SlDha: It is a tax more or less. It is a tax on 

railway passengers. The Commerce Member has reduced the fares of those 
who can well afford to pay even more than what was the enhanced rate for 
travelling in the first or second clsss, but he has turned a deaf .ear with 
regard to those who have, as I have already submitted, great difficulty in 
defraying those expenses and it is only because of necessity, as has been 
shown by my Honourable friend Mr. Joshi, that'they have to pay it. I 
submit, Sir, that the railway authorities should not overlook this. very 
important point of view and 1 also submit, as has been pointed out by 
Mr. Joshi, that they can find out ways and means to reduce the fares if 
they desire it sincerely. 

lthID Bahadur W, II. BUU&Dally (Sind: Muhammadan R r )~ It, is 
impossible for anybody not to ha.ve . ~  with my friend ;Mr: Joshi in 
the object which he has in view. The fares on all railways and of all 
classes had to he increased about ceut. per cent. during the war. At least 
tha.t was the case in the CBse of the North Western Railway. At that 
t,ime all prices had gone up and the railways could not be kept up and 
could -not pay their expl:lnscs. My Honourable frieud Mr. ,Joshi thinks 
that the firllt Bnd second class fares had he en reduced, but let me assure 
him that tha.t is not the case at least in the case of ~ North Western 
Railway so far as I am aware. My friend Mr. Joshi said that the travel· 
ling of first and second class passengers was more ,for luxury than any-
Uting else. I beg to differ from him in that view. On the contrary. ,I 
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think that the railway travelling of the third class passengers is more for 
luxury than that of the first and second class. My Honourable friend is 
laughing. I will give him one reason. The third class passengers travel 
more to attend fairs, religious assemblages, pilgrimages and 80 forth, but the 
first and second class passengers generally go for business and not for 
lUXUry. The question of the reduction of tares for the third class pas-
sengers should not oertainly preoede the question of increasing their 
eomfort on the railways and giving them fBCilities of travelling and more 
accommodation and more amenities. We have been crying ourselves hoarse 
upon that point for years past and, so far as I am aware, a provision I1ss. 
been made in the Railway Budget to give them more fBCilities and more 
6ccommodation while travelling on the railways. That is a question which 
in my opinion ought to precede any question of reduction of rates and 
fares as I oonsider that to be more important and urgent. Moreover, if 
the Rates Tribunal is to come shortly, I think this question ought also to 
he reftlrred to that tribunal to consider how far the railway administra.tion 
would be justified in reducing the rates of all cl88ses, and more particularly 
of ~ third cla.ss travellers. I think it is a little too early . 

111' ••• II • .T0Ih1: Do you want this House to forego its power? 

lIr. W. II. BuuaDllly: Power to pass a vote of censure? That is 
what you wish .us to do now. You are asking this House to pass a vote 
of censure against the Government for not reducing the third ol&ss fares. 
But that is a question which cannot be taken up until the whole questioa 
of rates is gone into, and that can only be done by the Rates Tribunal; 
but as I said just now, after the question of the convenienceaof the third 
class passcngers is gone into and settled .. That is a pointwhich is of 
morc urgent necessity than the reduction of rates and, 8S soon as that 
has been done, then it will be time for you to come forward and ask this 
House to reduce' the rates and, if necessary, to pass a vote of censure. 
As I said, the Railway Rates Tribunal is shortly coming, and I think this 
question should also be referred to that body for decision. The House 
should not therefore pass this vote of censure. I beg Mr. Joshi to with-
draw his motion. 

OolODel .T. D. Or.wlord (Bengal: European):· I rise to support the re-
marks of my friend Khan Baho.dur WaH Muhammad Hussanally. It is not 
that I have no sympa.thy for Mr. Joshi's proposals because we all know his 
kind heart and the solicitude he hall for the welfare of the poorer classes. In 
this case I hold with my friend the Khan Bahadur that what the third 
{llaslf passenger wants more than the reduction of his fares is some con-
venience in his tra.velling. Anybody who has travelled by passenger trains 
'and ta.ken the trouble to look out of the window realises the hardships 
to which the third class passenger is subjected in our India.n railways. 
What we require for him Bre further fncilit.ies for travelling, more carriages 
and more trains. This will not be possible if you reduM the third olass 
fares. As it stands to-day, I nndeTBtBnd that you can for one anna travel 
8 miles and that is a very cheap form of transportation. The question that 
this House has to consider is whether a.t the moment we want B cheaper 
form of tranEiportation for the third class passenger or 0. better form, and 
I believe that th.e ~ 1  about the high rate of fares exist more in 
the imagination 01 Mr. Joshi than in t.he minds of third olass passengers. 
Mr. Joshi by his motion at the momentisendea.vouring to commit ·the 
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House to a reduction of third class fares. He has not studied the subjeot 
from the wider point of -view as to what is best for the third class pas· 
senger and I again state that in my opinion . . 

Mr ••• M. 10Ihl: May I,say one word. Sir. The Honourable Member 
does not see that the amenities of third class passengers. such as increasing 
the coaches and others. ~ ohargeq to the capital account and not to 
the revenue at all. There is no connectioJ;1 between the two. 

'f O.olonel 1. D. Orawford: I still hold that we have to find the money 
to provide those greater conveniences for third c18ss passengers, which 
is what they really want. I think the House will be i1I·advised to press 
this motion for reduction of t,hird class farcs. 1 aga.in agree with my friend 
the Khan Bahadur that this is a subject which might well be referred to 
the R ~ Tn'bunal when· it is formed. For the moment we should 
endeavour to do our best to improve the tra.velling conveniences of the third 
class pessengers. 

Dr. It. G. Lollokar. (Bombay Central Division: Non·Muhammadan 
Rural): The argument advanced by the Honourable Member opposite in 
his speech on the Budget is the criterion-"can the traffic b(lar the rates?" 
I take his standard and examine the 'statistics that are before us. In 
1921·22 we had a proportionate rise in the second class fares and in the 

. first clasEt fares but the fall in the number of passengers in 1922·28 is 
14 millions. while the rise in the number of third class passengers is 
only 14 millions. If there is a rise in third class passengers it is due to a 
shifting of .ond class ones. to third class; there is practicaJly no risc 
in the actual third class travellers. That is for 1922-28. Taking 1928-24, 
we have a fall in second class of only 6 million passengers and in the first 
class about one million. The total increa.se in third class passengers 
in 1928·24 is 10 millions, that is, at the utmost a net increase of two or 
three millions. Coming now to the earnings. From the figures of 1922·28 
we find that third class earnings ha.vo risen only 400 lakhs.· When the 
fares were raised £mm 3 to 4 pies per mile the increase in earnings should 
have been at least one-third, whereas the incr('ase is one-seventh. Pro-
portionately, therefore, here as well we have n fall. Taking next the 
figures for 1923·24, we have no rise in earnings at all and the earnings of 
third class' po.ssengerR have not risen. Surely. if the traffic would have 
borne the rise there should have been n. proportionate rille .e.ccording to the 
rise in fares. 

Another thing 1 wish to advance here is the earnings of #lach coaching 
vehicle per mile. I have these statistics before me furnished in reply to 
interpdlations here. In 1920-21 a third class coaching vehicle earned 
60'78 pies per mile, while in 1921·22 it was 55 pies and in 1922 ~ it was 
68. Now the fares in .1922 were increased by one-third, that ~ the earnings 
should, have been nearer to 80 pies per mile, but the:re is no proportionate 
rise in earning capacity. Consequently, it clearly shows tha.t instead of 
getting a proportionate rkIe in the earning of third class coaching vehicles 
per mile we have a fall. That means that the third class tra.ffic could not 
bear the r"tes. That is what can be seen from the statilJtics. There is 
anothpr \r~  in favour of t.be eontention tha.t these third class pas-
Rcng-ere cannot beartihe rates. We ba\'8 seen that second claaa passengers 
have swelled the number of the third clas8. Now if tht!re had been R 
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fourth class we could have seen what number of third .class passengers. 
-resorted to the lower class. But- we have no fourth class and there is no-
altc.mo.tivtl for third class passengers but to travel third. Consequently 
their continuing to do so is not a real test of their capacity to meet the-
charges, and even so we have seen that the earning capacity of each coach· 
ing vehicle pcr mile has not increased proportionately to the rise in rates. 
The argument of the Hailway Member therefore, that third class traffic call 
bear the rates is sufficiently broken I think by the statistics of earning of 
coaching vehicles per mile and of the total earnings that have been furnished 
here. The only best thing to do I think in the interests of the traffic 
and evcn in the interests of railway earnings is to reduce the third clasa 
fares and introduce the return ticket system which prevailed before . . 

The Bonourable Sir Oharlu Im1ea (Commerce Member): Sir, I would 
like to 8ay at once that I welcome this discussion. In fact I put those 
remarks in my budget apeech because I hoped that this very important 
matter would be discussed upon the floor of this Houstl. And I have 
another preliminary remark to make and I am afraid that it is a remark in 
the nature of an apology. I must apologize to the House for giving a wrong 
nglU'c to the House in replying to the debate on the general discussion of 
the Budget on Monday. 'I'he House will remember that I said that third 
class- fares havc gone up 33 per cent. I made a mistake. Since Monday 
I have taken the opportunity to find out exactly what the increase in 
fares has been since 1913-14. I am not going by maxima or minima or 
anything of that kind. I aID' going to give the House the averagct rate 
charged in 1913-14 and the average rate we get now from the different 
classes of passengers. In 1913-14 the average rate charged 'per passenger 
per mile in pies was for first class passengers 14' 48; in 1928·24 it was 
24' 83. That means that the average rate we were charging B first claR8 
passenger per mile in 192R-24 was 68 per cent. greater than it was in 1918-14. 

_As regards second class passengers in 1913-14 the average ra.te per mile 
WliS 6' 60 pies; in 1923-24 the Rverage rate per mile waR 11'78 pies. That, 
is un r~  of 77 per cent. For intennediate class passengers the average 
rate in 1913-14 was 3'14 pies, and in 1923-24 it was 5'42 pies; an increase 
of 70 per cent. As regards third clasR pasAengers the average rate in 
1913-14 was 2'29 pies per mile; ill 1923-24 it was 8'53 pies per mile; a.nd 
that is an r ~ of 54 pCI' cent. (Dr. K. G· Lohokare: "Why not 
take the average 'of 1919"?) I IUn taking the average before the war and 
now. I think that is the most cOllvenient measure of comparison. And 
in the same period, my office tells me that working expenses in 1928-24 
were 106 per cent. greater than they were before, in 1913-14. And though' 
our working expenses are 106 per cent. greater in 1928-24 than they were 
in 1913-14, we are charging third class passengp.rs only 54 per cent. more. 
I want to take this matter in the first place purely from the fina.ncial 

. point of view, and I should like to say that I do not think Dr. Lohokare 'A 
figures were quite correct. I do not think he had read t,he table on page 
27 of the Railway Boar?'s R~ r  for 1928-24 correctly. As I have said. 
~  are at present char,png third class passengers at 81 pies per mile, and 
It was calculated that If we made such 8 reduction as would reduce _that 
B ~  rate by half a pie ~ ~ ~. it would cost us ~  crores ,?f rupees. 
(DIU'an Bnhadur-T. Ran(lfl.r.ha"nr, May I know what 18 the maxImum rate. 
for third class." 1) I will give that to ~  ~ r  Member latt'r. or 
('.Ourae we mIgbt recover some of !~  If we could increase our 
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passenger traffic. I admit that. But there are two points to be oon· 
sidered in that connection. In the first plaoe it always takes a oonsider· 
able time for traffio to react to a reduotion in rates. That is the first point 
I want to make. The seoond point I want to make-and' I am afraid 
it is a faot-is that we cannot hope for any great inorease of traffic simply 
because we could not carry the traffic. And so the first point I wish to 
bring home to the House is that, supposing we were to make such a. 
l'eduction as to reduce our average rate for third class passengers by half 
.a pie per mile, it would cost us 41 crores next year. What would be 
the effect upon our Budget for next year? We are budgeting for a surplus 
on commercial lines of 10 crores. The effect therefore would be that if 
we once introduced this reduction we would reduce that surplus on com· 
mercial lines to 5.1 crores. Our gross contribution from commercial lines 
to the general taxpayer is 645 lakhs. The effect of this measure will be 
that instead of being able to pay, as we hope, 828 lakhs into our reserve, 
we should not be able to pa.y anything into our reserve at all; on the 
'Contrary we should have to take out of our resorve a crore of rupees more 
to enable us to pay our contribution next year. 'I'hat is the first point 
I wish to make; and I beg the House to observe that, as Sir Purshotamdas 
'Thakurdas pointed out, our estimates for next year are based upon normal 
'Conditions. 'I'hey are based 'upon a moderately good stste of trade llnd a 
normal good monsoon. We cannot bank on having a normally good 
monsoon. We may ha.ve a very very bad one, and if we did have a bad 
'One,- then we should not get even the ten crores of profit whioh we are 
·estimating for. Then again, 1 should like the House to remember thst if 
they followed my calculations and if we should have carried out Mr. Joshi's 
proposals, we should have reduced our earnings next year by 4i crores, 
and in order to pay the increased clontribution we should have to take one 
'orore out of our reserves. Our reserves at the end of this year, we hope, 
will be 410 lakhs. That would leav{l us just 810 lakhs. Now in the 
'following year we have got to pay to general revenues from oommercial 
lines 780 lakhs of rupees. That is a very very heavy contribution indeed, 
;&nd if again we had a bad year, the whole of our reserve would go. 

Now, let me come to this point whieh has caused so much discussion. 
1 refer to my statement that the rate should be what the traffic can bear. 
Mr. Joshi 1 ~  that statement. 1 was merel), giving the maxim 

'followed by the railway mBDBgement in every country m the world. (Mr. 
'N. M. Joshi: .. Maximum rates.") You charge what rate the traffic oan 
Ibear. Now as I said, speaking on the subject of a Rates Tribunal, this 
'question of rates fixation is I imagine one of the most complicated and 
teohnical matters in the world. I do not profess to know very much about 
'it, I am certainly not an expert, but 1 wish to quote to the House what 
'an acknowledged expert says. Mr .. Joshi will see that I was perfectly 
justified in using that expression. Sir William Aoworth SQ.YS: 

"If a frail way ill to have any chanc", of being a financial success a lIervice for 
R r ~  be given whether it.. ~ r 1  its fair Ihare of ~ .  ~1 cost of the 

railway servIces or not. But. what IS Its fair share? In the famlhar railway phrase, 
the anlwer is that the management endeRVoura to charge each category of traftl{' what 
the traffic can bear. The idea is fundamental, f,he practice ill universal." 
Now let 'me go a little' deePer into this matter. Though.1 am not the 
least bit unsympathetic with Mr. Joshi in this matter, 1 do not believl"·that 
it win he worth making R reduction of haH A. pie per mile in PAS' 
senger fares if it is to be merely wha.t I might 0811 hk.ho"4th to the third 
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class passenger. Now I should just like the House to consider what ·t 
means. We know from our statistics that we carry .512 million passen, 
gers. We know from our statistics that the average journey of each pas, 
senger is 84 miles; Rnd we know that the average which the third class. 
passengers pay is 3t pies per mile. Now the reduction of half a pie per 
mile on the average journey undertaken by each passenger would .mean 
17 pies. Now we carry 512 million passengers; that is to say roughly ~ 
statistically speaking, each; Indian makes two journeys in the year; and 

~ actual results, if we made this reduction merely to confer a benefit 
on the third class passenger, would be that each individual would pay 17 
pies less for each journey or 84 pies, or t.hree annas, less for his two. 
journeys in the year. Now I say that it is not worth doing that merely 
for the sake, as I say, of making a concession, because the individual 
benefit would be so small. In order to give that small benefit, we should 
deplete our reserves; and I hold the very strongest conviction on this. 
point. I believe that we should do more good to India as a whole by 
building up this reserve in order that we can go in for a more forward 
policy of developme.nt. I hold that the thing that the Government can 
do most to assist Indian industries is to create the conditions. 
for industl1ies, and you best cre'ate cond,itions for industries by 
improving your communications, tha.t is by developing your railways ;: 
and I hold that the development of your railways in India is. 
one of the best ways in which, as I said before, you can increase the 
prosperity of India. And what would be the reBult of increasing the 
prosperity of India? I BlIl perfectly sure that Mr. Joshi will agree with 
me that the result will ~! th"t it will mise the general standard of living 
throughout India; nnd I believe thnt there is no greater good that we can 
do to India than to raise the general standal'd of living throughout India 
for everyone. Half the trouble--and I spenk now as one who has fo1'· 
some time been a Director of Industries-half the trouble, half the diffi· 
culty in developing the industries of India is that t·he ordinary average 
Indian has got so very few wants. After all, industries meet the wants 
of the people; and if the great bulk of your people have got verr few 
wants, that is the main difficulty "you have in creating industnes in 
India. 1£ you increase the standard of living in India, you increase the 
wants of the people, and you give your industries !' chance. . That is put· 
ting it on the broadest possible ground. But I would not like the House 
to go away with the idea t,hat I am in any way unsympa· 
thetic in th(is matter. I am not. I would now like to refer 
again to this book by Sir William Acworth and to give Mr. Joshi and the· 
Bouse certain other railway principles. One of the principles is this; 
Get traffic; the more traffic carried, the less it costs to carry j therefore. 
firflt and foremost, get traffic. (Mr. N. M. J08hi: .. Reduce the fares. "), 
Quite so, that is exactly my point. If by reducing your farcs when the 
time is ripe you can show that you will get more traffic, then I am quite 
prepared to agree .that it would be worth doing. We in the railways hold' 
by this principle. It is so much better to get a small margin of profit 
on a large turnover than to get a large profit on 'iI. small tlurnover; and if 
we .could see our way by reducing these fares to get this large increase 
of traffic, then certaInly it would be worth doing. But I would ask the 
House to examine this point further. As I said in my budget speech in 
the last three years our annual incre'ase of third class passengers has been 
tell million passengers a year. 'l'he average rate of increase per year 
before the war was about 20 million. When we were charging an 'Average 
of 2'29 pies per .mile 'our average rate of increment per year was 2() 
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million passenge11J. Supposing by reducing, our farea we get back to ~ 
rate of increment. At the r ~ time it is ten million. If we get 
back' to the old rate of increment, we should get 10 million passengera 
per year more than we 'are getting at present. Now I have told the House 
that our average rate is 8'58 pies. We will assume it is reduced to three 
pies. . The average. passenger journey is 34 miles. We will assume '.t 
goes up to 86 miles. Tbat means that ea.ch' .of these passengers will 
bring us in nine annas. That means ~ ten million passenger", 
will bring in a revenue of 56 lakhs. Now just consider how long it would 
take /It that rate of increment to get back the 4t crores we should sacrifice. 
'The Rouse will see that this is a. matter which we have to go into and 
to consider rather carefully. But as I ha.ve said, I am by no means un· 
sympathetic or stiflnecked in this matter. We have the results of only 
one year's working before us. We have just begun to build up a nucleus 
of a reserve. I said that the proper way fOr us to deal with this matter 
is this. L ~  us see how we get on next year. Let us see what the 
monsoon is like. Let us see how our gross returns are coming in. We 
have these figures under constant examination. We' are always collf"ct· 
ing statistics. I will undertake that in the autumn of next year, towards 
the end of next year, we will have the whole mat.ter re-examined again, 
and we will consult the Railway Standing Finance Committee., and then 
we shall be able to come before this House this time next vear and will 
place the facts before the House, and then the House wiil be able to 
decide that very important question raised by Mr. HU8sanally and Colonel 
'Crawford, namely, whether it would be wise to spend any money we can 
'afford in improving facilities, improving conv(,Jlieriees, or in reducing rates. 
But I do suggest to the House that the time is not ripe for a decision 

12 N On this matter now Bnd that it would be wrong on the pal'tof 
OON. the House to accept Mr. Joshi's motion. 

Mr. BarchaDdral Vishlndu (Sind: Non-Muhammadan): Sir, in addi-
tion to the remarks that have fal!en from those gentlemen who have spoken 
before me against Mr. Joshi's motion.., I have only to make a few observa-
tions. The first is that I have not, at all heard any cornplaoints from 
third class passengers themselves to the effect that the fares are very 
high. Of course I do not blame Mr. Joshi becallse he takes up cudgels 
for the poor: he is a labour member. But so far as the poor are con-
cerned, I do not think they are in the least affected by these railway fares. 
(VoiccB: "Nci, no ".) I wish enthusiastic Members will allow me to 

.speak: they can have their say. It is v"ry casy to win cheap popUlarity 
by being 0. Eoor man's friend like Sir Joseph Bowley. When this discus-
sion goes abroad in the newspapers, I would be condemned as the poor 
man's enemy and those gentlemen who are shouting will be praised 8S 
the poor man's friends. Still 1 am open and frank enough to sav that 
these third olass passengers are not at all affected. Before railways came 
into thlis .country they llsed to travel by camels and by bullock carts. 
How ~  time did that take? Anybody, poor or rich: who has to go 
from place to place must go. Now, I say that by r . ~  thestl poor 
people hllve been ver;y r~ .  benefited in the method, in the expedition 
,of travelling and in ibe fares that they have to pay. I learn from an 
·expert that third class fares in India are the cheapest in the- world: If 
I am wrong . • 

1Ir. If ••• oTOIhl: May I ask what is the ·o.ncome of the average Indian 
>tuld what is the income of . people in other countries? : • 
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lIr. Ka.rcha1ldrat VIahlDdu: I can give the answer. 'l'be railway. have 

SO far improved the conditions of the poor travelling public, that they 
have to pay much less fares and they travel more speedily than they diid 
before railways were introduced; and it is for the benefit of the poor, 
as Sir Charles Innes has pointed out, that we should have these reserves. 
so that we may improve communications and assist the poor in better 
ways. It is, I think, a very tn:lwise policy to throwaway such a large 
amount of money merely for the sake of say . 58 pies per mile. 'fhe individual 
is not Bftected in the least. If a poor man has to go from place to place, 
I do llot think he is in the least inconvenienced by this '58 pies; I say 
this is an occssion when we ought to talee into consideration our financial 
pO$tion, the future of the Railways, and, as Sir Charles Innes pointei 
()ut, by adopting this motion we will be throwing away.money which (Ian 
be very well utilised for improvement of communications in the future. 

KI' . • araID Daas (Agra Division: Non-Muhammadan Rural): Sir, while 
listening to the djiscussion on the reduction of third clas8 fares, certRin 
statements have certainly stupefied me. Lei me Bssure you that I am 
not so entirely unacquainted with third class travelling. I confcss that I 
have done a lot of travelling by third cl8ss on ra.ilways, and I really wonder 
whether there could be an Indian who has not heard the repeated com-
plaints, repeated compldint.s in the clearest terms, about 1~  abnom'lal rise 
in the th/ird class fares, Whatever may have been the normal increase 
in the ~ traffic, ] may assure the House that it has been very 
badly hampered simply because of the enormous risc in t,hird class fares. 
'Third class travellin- has been designated as a "luxury", as a means of 
satisfying one's luxurious habits. I wonder how such an idea has originat-
-ed. It is absolute necessity that compels a pc.or ll1an to travel at all by 
railway. When he cannot do the distance by trudging, when horse and' 
cart and wagon fail him, it is then that he takes to railway tra.ms at all; 
and I knowhow this t,xorbitant rise in third cla8s fares has told upon' his 
pocket. Whenever there is a financial qucsiiion, when there is 8 question 
of money, these average calculations of so many annas per head, so mllny 
pies per head, merely count for nothing. In the poorest country ill the 
world 8 ann as a he'ad or 4 annas a head scems to convey no meaning at • 
:all to the financial experts. Well, if we manipulufe our taxes at so many 
annas per head, we could raisA crores and crores of tupees. I can suggest 
:a numDer of ways ill which two annas per head might' be inflicted in a var.ietv 
()f ways. What will be the accumulated drain on the poorest of people in 
the country? Is that ever realised? 1£ I have been able to catch the 
Honourable Member aright I think I heard that we will have to sacrifice 
.4 crores of rupees for 1\ very 'nominal reduction of half a pie per mile-CAn 
Honourablc .VcmlJcr: "4i crores ".) Well, 41 crores of rupees. Is it not 
a very big liwn? Will it not go to the nelp of &0 many s('arving people? 
Will it not add to the feeling of relief of these people? And how man;)' 
industries this will go to support. Half a pie per Hllile seems to he nothing 
in the calculation of financial experts. But what is tho total volume that 
we draw from those poor people? Sir, I assure you that theBe surplus rail-
way budgets are simply the results of very abnonnal, conscience-I CBS rise 
in the rates, specially in th;ird class passenger traffic. I earnestly urge on 
the House the nbAOlnte necessit:v of pressing this motion to a division. 
Tllird class travelling mAy he compared to the use of snIt, so far BS the poor, 
the, labourers and ng*ulturists are concerned. I would rather uot have 
the so-called improvoment in the a.menities Rnd comforts of the third class 
pRssengers, ,if these are made R pretence to deprive the poor of a bare 
living. Sir, I support Mr. Joshi's motion. 
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Kr. It. BIma .A.iyaogar (Madura and Ramlll,Wi cum. Til1l1evelly: NOll· 
Muhammadan. Rural): Sir, Motion No. 18 in the ~ iaone of m;y 
amendOlents and I would like to explain tha.t to the House: Now, my 
Honourable friend Mr. Harchandrai Vishind8B seems .to have thought 
that the third class passenger does not complain. I do not know if he haa 
studied the stat.istics on the subject. or read the last .Administration 
Report. At page 22 it will be seen iJ).e.t they compare the number of p8BS' 
engers of the third class of the years uno to 1914 with the number c:f 
passengers between the years 1920-1021 and 1923-1924. It will be cle"r 
that the number of third class passeng8l1l was rising esch year then to.t 
the rate of 16 to 25 millions per year. But subsequently it has been 2 
millions in one year and only 10 millions each in the other years. It will 
be seen clearly therefore that the third class passenger prefers to walk now 
and goes from place to place sacrificing his time and convenience and 
could not pay the litt.le extra. Again, my friend Mr. Harchandrai Vishindas 
thinks that ·53 pies is nothing to him. Of course with all his status and 
other things he may say 80. But the poor man has to pay. 24 miles ;s 
the average tllavelling of each p8l8senger according to statistics. Even for 
24 miles he will ha.ve to pay 12 pies, and 12 pies is not easy for a po.r 
man both morning and evening to go to hie place of work and return. I 
really ask is there any point in that. 

. I will now take up the point taken up by the Honourable Sir C r ~ 
Innes: that is a point we have to deal with. I submit, Sir, 1 have dealt. 
with it in the speech on the budget discussion. I referred to the fact 
that whereas we are putt,ing the revenues of next year at 101 crores, 
we are putting the working expenses at Sf crores more also; that is for 
an extra revenue we budget of 8 crores we. put extra expenditure of ~  
crores. If you will look lDto the papers you will see the figures. ~ 
this .3t crores extra budgeted for is not there, you should he.ve 'another 81 
crores next year to go into the resene fund, the depreciatiOlD fund, 88 also th& 
contribution to the general revenues. You' can now undOl'Stand .... 

Mr. Barch&Ddr&l VlahIDdu: Will you allow me to say a word, Sir? 
• The figures appearing at page 22 of the Heport of the Railway Board show 

thut the number of third class passAngerR haR been steadily year after year 
increasing from 1910 right up to the year ]923-24, that is 3 lakhs odd in 
1910 to 5 lakhs odd in 1923-24. 

Mr. E. Rama Alyuga.r: My friend apparently has not followed me. 
Between 19lO and 1914 the increase per annum ranges from 16 milliotJS 
to 27 millions, while ilhe increase from 1921.2~ ranges between 2 millions 
and 10 millions. I think I am perfectly right. My friend has not follow·,)d 
my statement. Therefore. it only shows that the same number of 
passengers th'at were willing to tra.vel by train would not travel under tha· 
increased rates in the same numbers. That is the effect, Sir, in spite of' 
a thousand miles increases in the railway lines. You will find, Bir, tliat in 
-spite of an extra. Sf crores budgeted for this year, they are making provisions 
for everything needed by my Honoura.ble :friend Mr. Huss·anslly and my 
other friend who followed him to support him, only oecause he found 
some kind of help in that; direction. I submit, thereforo, that the ameni· 
ties for third cl'888 passengers are provided for abundantly and it has been 
explained on behalf of Government by tJie Honourable Sir Charles Inn ~  
that whatever could be done is being done and more wou18 be done if it 
is possible. I have no doubt that the Honourable Mr. IHindley is ,parM· 
culBrly attending to that and the amount t.hat has been provided 'or iA 
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the Budget is absolut.ely sufficient for that purpose. The question tha.t. 
reaUy arlPes is: Can we next year Buorifice 4t orores when we expect 1.0 
build up only 71 crores of reserve within next year? But, a.s I pointsd 
out at the comencement of my speech, it is not only that.. You build up 71. 
crores or 71 crores for the reserves next. year; you build up about 8t crOl'eS i.u 
the deprecia.tion fund before next year 'and you have given more than 11 
crores alter deducting the military line 10ss88 to the general revenues. 
All these no doubt will be affected if you take this 4i crores. The Honour-
able Sir Charles Innes told us that the year after the 'next you may have 
to give 7 and odd crores to the general revenues. I will immediately say 
that in the year after that it will become less if your income of 2 crores. 
beoomes less next year, because we choose to take -the income of the 
penultimate year. It so happf.'DS that in the year after the next you have 
to pay 7 crores but the income next year becomes less. The year aft)1' 
that you ha.ve to pay ~  to the general revenues. The question, then, is 
whether this 4 orores is really worth saerificing in the interests of the 
tax-payer? Should you, when you are now making 100 orores, go on 
adding toO your expenditure and put all the extra. income that you a.re 
get.ting year after year under the head of expenditure, or should you 
control ,your expenditure and really help the tax-payer, who ha.s only in 
1922-28 been charged extra.. , In connection with that question there-
IS another very vital point which ha.s not been taken note af. What, did 
the Honourable the Commerce· Member and the Honoura.ble the Finanoo 
Member do when they budgeted for this· ·5 pies per mile extra? ~  
expocted to get 6 crOIles of rupees extra. This point has also been referrd 
to in the Retrenchment Committee's report in paragraph 4. T,he COQil-
mittee says tha.t 6 oror,,!:! of rupees extra. were anticipated. But whllt 
was the result? Actually, the passengers did not travel as they ~ . 
them t,o travel and the result was they got only about 2 crores and this 
amount of 2 crores they may actually get by the increase of passengers. 
next year. I have lllreHdy shown that 25 millions per annum has been 
the increase in the number of passengers eMh year when you were going 
at the lower rate. 'With the higher rat-e it hoe been reduced to 10 millions. 

R ~ the rest 15 millions who do not travel in this class at all. Now, 
these 15 million passengers may be expected to travel also. The question 
then waR raised by t,he :Honourable Sir Charles Innes in his opening speech 
that there may not be sufficient number of coaching carriages available. 
That question ,aPP3rently has not been taken up now because it looks as 
if they will certainly be able to bear this extra. number of passengers th'lt 
r ~  trave1. In fact, enclt year the number has grown. In the year 
1922-23, which was the year of the Retrenchment Committee"'s report, 
they calculafed 21 per cent. extra passengers to travel over 1914 but tb,9' 
number of carriages was less in proportion. But since then there has bEltm 
an increase in the number of carriages--I do not know the percentage 
of the incrAllSc,-but certainly the number is much more than will be 
necessary for tho third clns'S passengers that you might expect. to travel 
next year. What I mean to say is that there may be an extTaordinary 
ineranse in the number of shuttles to be run and that will quite meet 
the purpose. Sir, whn.t I wish to Bay iR this. They anticipated 6 crares 
m 1922 but they got only 2 crorcs. Now, it is 'just likely, when you 
nnticipate nothing next. year, you may practically mnke up your PAst \~  
b,v tho increl\!16 of pn:ssengers. Suppose you do not get; the full pront 
of 12 crores that YOll antici'OItte for next yMr And if there ;9 really 1\ 10ss 
of income, t,hcn tho expE'nditure will also be decreased. Taking all theo;e 

B 
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facts into eODosidernt!on "hich I mentioned in the opening part of my 
speech, I think it is not absolutely impossible tha.t you should be ,able t.o 
cut your figure by 41 orores. I shall have no objection if the reduction 
is so made that it is restricted to 100 miles or 50 miles, so tJiat t.h3 
aotual loss that might be inourred by the Government may not be more 
than 2 croros. It is possible to work out the figures in order to achieve 
this end. r do want that the tax-payor should not. be worried more ~  
he ~ already ~ worrieer uDd that he should be given ~ 
relief. If you do that you will not lose because you have got. enough 
money. Next year you want te, budget for 8t crores more.. Stop it.. 1 
would like to Atop that. extra expenditure' because you have already PUli 
in the present Budget conRid('rRhle sums of monn:v. Under these circums-
tances it would be a sordid plan if this Assembly CRmlot see its way 10 
help the poor to.x-payer t,o the extent of 12 pies per head and thus enabl-
ing him to tro.,·cl 6, 10 nnd 12 miles for the sake of eking c:mt his little 
existence. It will be wrong on the part of the Assembly not to help the 
tax-payer immediately, 80 that he may have some reliet 

Khan Bahadur W. K. lIull&!lll1y: Mil.'! I inquire from the Honour-
nble Mr. Rama Aiyangar if he has taken account 8S to how much of thege 
12 pies will go to grog shops, cinemas and theatres? 

Mr. President: The original question was: 
.. That a reduced Bum not. exceeding RI. 9,08,900 be granted to the Governor General 

in Council to defray the charge that will come in courae of payment during the year 
ending the 31st day of March, 1926, in respect of the • Railway Board' ... 

• Since which a motion for reduction has been moved: 
•• That the Demand UDder the bead • Railway Board' be reduced by R8. 1,000." 

The question I have to put is that that reduction be made. 
'The. Assembly divided: 

Abbyaukar, Yr. ltl. V. 
Acharya, Mr. M. K. 
Aiyangar, Mr. C. Duraiawami. 
.Aiyangar, Mr. K. Rama. 
.Alimuzzamall Chowdhry, Mr. 
Aney, Mr. M. S. • 
'Badi-uz-Zaman, Maulvl. 
Relv', Mr. D. V. 
<:haman Lall, Mr. 
·Chanda, Mr. Kamtni Kumar. 
Chetty, Mr. R. K. Sbanmul6.ham. 
Duni . Chand, Lata. 
Outt, Mr. Amar Natb. 
'(';r(ISwami, Mr. T. C. 
Oovind Dal, Seth. 

'G1l1ab :::!ingh. Sardar. 
11" aliA Raj, lAt.la. 
Bari PrILsad La!, Rai. 
llmail Khan, Mr. 

,lyen!!;a" Mr. A. Ran(Xuwami, 
.• Teelani. Raj; B. A. K. 
.Toshi. Mr. N. U 

AYES-.50. 

'KR7,;m Ali, Flhaikh-e-Chatgam Maulvi 
Muhammatf. 

Kidwai, ShAikh Mllsh l r Boain. 
TAhokRrt'. Dr K. O. 
Nakan, Mr. 1\1. E. 

Mehta, Mr. Jamnadu II. 
Miara, Pandit Shambhu Dayal. 
Misra, Pandit llarkaran N ath. 
MIJrtuza Sahib Bahadul', Maulvi 

SayacL 
Namblyar, Yr. K. K. 
Narain D&!8, Mr. 
Nehru, Pandit Motilal. 
Nehru, Pandit Shamla.l. 
NeoIJY, Mr. K, O. 
Patel, Mr. V. J_ 
Piyare Lal, Lala. 
Ray, Mr. Kumar Sankar. 
Roy, Mr. Bhabendra Chandra. 
Flamiullah Khan, Mr. M. 
Barda, Rai Sahib M. Harbilu. 
Sarfaraz Hussain Khan, Khan 

Dahadnr. 
Rhafee, Mauhoi Mohammad. 
B ~  Mr. Gaya PrMad. 
Alnha, Mr. Ambika Prll5ad . 
"Iinh/l., Kuma:!" nanganal'd, 
F.!YIIJIlILoharan, Mr 
'I'ok Kyi, Mannp;.· 
Venkat.aJlII.t.iraju, Mr. B.' 
Yakub, Maulvl Muhammad. 
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NOES-48. 

ALdul Mumin, Khan Ba.hadur 
Muhammad. 

Abdul Q.a.ivum, Nawab Sir Sahibzada. 
Abul KasoIn, Maulvi . 
. Aiyer, S:r P. S. Sivuwamy. 
,\j .. b Kha.n, Captain. 
A kfll,m ~  Prince A. M. M. 
Ashworth, Mr. E. H. 
Uhore Mr. J. W. 
Blackett, The Honourable Sial Basil. 
Bray, Mr. ·Denys. 
TIurdon, Mr. E. 
Calvert, Mr. H. 
Clow, Mr. A. G. 
Cocke. Mr. H. G. 
Co_grave, Mr. W. A. 
Crawford, Colonel J. D. 
Dfl.lal. Sardllr n. A. 
Flrm:ng. Mr. E. G. 
Fruer, Sir Gordon. 
Ghose, Mr. B. C. 
Hindlpv. Mr. C. D. M. 

Hira Singh. 5ardar Bahadur Captaill 
Hudson. Mr. W. F. 
HnssanoJly, Khan Bahadur W. M. 
IIIIIPs. The Honourahle Sir Charles. 
Lindsay, 7\lr. Darcy. 

Tho motion was adopted. 

1561) 

(At this st,nge the President vacl\ted P"", Chl\ir which was taken by Mr. 
Deputy President.) • 

NEW BRANCH LISE POLICY. 

lIr. A. Banguwami Iyengar (Tanjore cum 'frichinopoly: Non.Muham-
madan Rural): Sir, I beg to move: 

.. That the Demand under the head • Railway Board' be reduced by Ra. 100. II . 

The matter upon whioh I want this reduction to be made is that the Gov-
~r  of India and the Railway B()ard have dealt with the question of 
branch lines and their development by District Hoanls apart from private 
companies in 11 most unsatisfactory manner and this motion is intended to 
mark the dissatisfa.ction of this House with this policy. 

Sir, in connection with the Budget, the Honourable 'Sir CharlEls Innes 
told us that the Governinent have revised their old Resolution in regard to 
branch line ternlS and tha.t they have issued a new Resolution and that 
this Resolution embodied a policy which hOO been put before the Railway 
Advisory Counoil and that the new policy was a very satisfactory settle· 
ment of a long-standing dispute. I entirely demur to that conclusion. I 
contend, Sir, on the other hand, that this Resolution is a most unsatisfac-
tory one so far at least I1S the point upon which I want to lay emphasis, 
namely, that of the construction of branch Rnd light railways by District 
Boards, is concerned. If we examine, Sir, this Resolution as to what is 
called the new branch line tenns we find that it is a case of writing upon 
snakes in IcelaQd. There are no snakes in Iceland and therefore there are 
no branch line terms offered in this Resolution. This Resolution takes away 
once for all the conoessions whio,," the Government of India used to give to 
private companies formed in this country for the promotion of branch lines. 

• _a 
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It also leaves in a most unsatisfactory condition the position of Dis-

trict Boards which took advantage of these concessions and which have 
already in my province built a number of paying railways and have had 
under their considoration a number of new extensions of those railway pro-
jects. 'fhey have put up in my province a sum of nearly Rs. 187 lakhs for 
financing these new' constructions, a sum which has been kept without being 
put to any of these purposes mainly by the obstructive and the dilatory 
policy of the Railway Board and of ·the companies under whose inspiration 
the Railway Board apparently acted. And this they did in spite of the fact 
that the Local Government concerned were doing their bellt to persuade 
the Railway Board to come to their rescue and to help these District Boards 
in the promotion, construction and maintenance of these railway.. That, 
Sir, is a matter of history into which I do not want to enter at any length 
on this motion, nor do I want at t,his stage to deal with the question as to 
what extent branch line companies formed in India should hereafter be-
permitted to launch upon projects of ff\eder or subsidiary railway construc-
tion. So far as that is concern(ld, Sir, I take it that the policy to which 
the Government of India at the instance of the Assembly has been com-
mitted, namely, the policy of nationalisntion of railways by State ownership' 
and State management of Railways, will fully apply. It has placed beyond 
question the proposition that railway enterpnse, in so far as the main ques· 
tion of the development of the railway systems of India is concerned, should 

~ r cease to he placed in the hands of private companies or. be subject-
to all the complicRtions, to all the burdt'ns and all the injustices to which 
we have been subjec;t on account of t.he past policy of the Government. I 

~ Sir, here concerned only with the question us to what extent the enter-
prise of Local Boards in regard to this r ~  construction and develop-
ment has been encouraged or discouraged by the Government of India nnd 
the Railway Board. As I have said, District Boards in my province have 
been seriously discouraged. I am bound to' say that the Government's 
prpsent Resolution, far from helping District Boards in the solution of this 
problem, has left the matter exactly where it was Rnd as unaecided as it 
ever W'a.s. They have given t,hem no light or leading nor have they held 
~  to them any prospect of being able to sRtisfy the just expectations . 

which they formed and on the faith of which i,he.v had built up their own' 
railway policy . 

. Hir, we have been told that in respl'ct of Lhe Railway Budget. this 
House should treRt it from a point of view different from that of tbe ordi-
nary Budget. At·tbe same time, we have been told, that the convention 
by which railway finance was separ&t-ed from gen(1rnl finaneewas intended 
really to give greater f.acilities for this Assembly to give expression to its 
ViewsBnd to enable the Government of India to give effect toO the policies 
and opinions which this House may from time to timn express. The main 

A ~ whether this Assembly possesses or should possess the power to 
control'the rBilwl\y policy of t.he Government of Indio. is It qUEll'ltion upon 
which, 'J nm sure, no convention is required. Either we possess the con-
trol nt}der t·be present Government of Indio. Act or we do not possess ~ 
cont,ro1. If ,ve do 110t pOAseRs it, the convenMon will not give it. If we 
pOS'lf'RR thJ.l control, no convention on the part of ·the Government of Indifl 
cnn t.n:ke AWAY thnt; control Rnd if it isint'enned to tnkp. away whatever little 
cont.!'01 ,,'13, mnv hove, I BAN, Sir, thR.t convention will stand ~ rr . 
I tnl'EI.it. then, thRt thRt. is not the position of thl" Government of In!lin: Rnn thp.!'efore it is I claim that, AO' far. as this Assembly il!concerned, the 
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control which this Assembly ought to exercise over this question of branch 
line construction and over the question of rllilwlllY enterprise on the part of 
District Boa.rds is a matter upon which the opinion and decision of this 
House ought to .have been takeri before this Government Itesolution was 
issued. 1 say so, Sir, because this matter of the uIlsatisfactory nature of 
the relations of District Boards with the Hailway Hoard in respect of rail-
way construction, has been a. matter which was before the local Legislative 
Council in my province repeatedly on many occasions and the opinions of 
the representatives of the people of Madras in that Council have been con-
veyed to the Hailway Board on many occasions. In spite of that, the 
Ruilway Board far from bringing up that matter for decision before this 
House now merely say that the.y placed this poliey of leaving the con-
struetion by Companies of branch lines alone before the Advisory Board lind 
ll!we issued this Hesolution merely on the strength of an opinion obtained 
from this Advisory Board, under circumsta.nces, I do not know, what. I 
say this, Sir, because I find thnt the Hesolution itself, so far as the question 
of Diet,rict Boards is concerned, hilS ldt the matter in as great a doubt as 
it ever was. The result of leaving this' matter in such great doubt is to 
hold up railway oonstruction and development by District Boards in the 
same way in which it has been held up for the past 20 years. The Acworth 
Committee itself has referred to 0. case, in which a small extension of 8 
branch railway by a District Board in the Madras r ~  was held up 
for over 10 years on acconnt of squabbles between the raIlway company and 
the District Board as well as the Railway Board. That state of things Sir 
is very unsatisfactory and this Resolution has not improved matters. 

My friend Mr. Moir yesterday was telling rna-I am sorry he is not here 
ill his pIMa-he was telling me that I came down here to pipe, after a 
journey through the big gigantic railways they have constructed for us. I 
may assure my friend that I am not come here to pipe but to do my duty 
to my countrymen and to my constituents in the Tanjore and Trichinopoly 
distriots where those railways have not been constructed. I am not here, 
Sir, to pipe my time. I am not one of those people of the Civil Service who 
have come here to record their votes like semaphores on the Railwa:ys and 
who have come up to add to the yoUng strength of the Government. On 
the othpr hand, I Am here to voice the grievances of my constituency and 
I am not here by the favour or by t,he orders of any partiuular governmental 
authorit.y in this land. 'l"herefore, it is that I -deem it my duty to sav that 
in this matter of rnilway construction my ~ r  nre 'ver,v much handi-
cllpped. The sole question on the mat1;cr of principle is this. I accept 
unrpservedly the policy of no.tionalisation (If Railways. But takinl:r the 
question of nationalisation as a general issue, I would put it to the House 
whether this question of nationalisR.tion is not. divisible into two parts, 
namely, StAte ownemhip And management of t.he main arteries of commu-
nication and the munioipAlisation', if I may put it, of all feeder lines, tram-
wavs, light railways and thl' rest. If the policy which was adopted by this 
ARsemhly was sound on the question of t-he main IiP(lS of railway commu-
niCAtion of the land, I Ray it follows ss a naturAl ('I)nsequence that the 
poli(w of munidpalisBtion' of tramways, light railways and feeder lines 
'Ol1'!ht t.o be one which should commend it.self to the Government and to 
this House. From that point of view I Any the Government of India have 
:vet to apnroncJ1 this onestion. At the time when the Government of India 
Act, WAR PRAsed in T919. Government affp.cted to treat this Question on this 
bn!lis Rnd in 8ccordnnce with the 1 ~  Rules frnmed llndpT' section 
·4/sA and in ~  with the recommendations made by the Functions 
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Committee. they said that Local Governments could thereafter take charge 
of provincial ra.J.1way construction and parmit municipal snd local authori-
ties to construct light railways. tramways. and feeder lines-" extra·muni-
cipal tramways", those are the words used-and that these lines could be 
promoted p.nd carried out by melUlS of private legislation in the several 
Legislatures of the prOVlUces. 1 want to know what the Government of 
India have done to carry out this essential part of the reform scheme. 'fhey 
have left it where it was. On the other hand, the previous position was 
that under the Local Boards Act in my province, and 8S I am told, in cer-
tain other provinces, the local authorities were given full power to con-
struct railways as well 88 tramways Qnd feeder lines as part of the dis-
charge of their statutory function of i.mproving commuDlcations and also 
as part- of the means by which they could r ~ their resources. When 
that wus the sta.te of the law and on the strength of these powers which 
they possessed under that Stut.ut.e, the District Boards in my province pro-
ceeded to levy a special cess for the purpose of railway construction. But 
lots of difficulties were imposed before they were permitted to launch upon 
railway construction. Eventually tho District Board of my district, Tanjore. 
persisted in its efiorts and ~  thanks to the efiorts of one of the 
great railway experts of this land, Sir 'Francis Spring, in laying down 
nearly 120 miles of railway in that district, It then proceeded to launch 
upon other schemes. I find in a report which has been prepared for the 
use of the Government of India by one of its experts who travelled in my 
province, these small projects, which the 'l'anjore and other District Boards 
intended to carry forward by means of B special cess and by means of loans 
which were to be floated on tbe guarantee of that special cess, numbered 
as many as 35. There wcr,) 26 projects in one group in the province and 9 
projects of Q purely r~1 character. a.nd of these as many as 12 are 

,in my own district where they have put up the money necessary for the 
purpose of starting construcltion. We have been waiting for the sanction 
of the Itll.ilwa:v Board. we nave heen askinjf them for light and leading, but 
they have given ~. At the time the war broke out there was a line, a 
-very important line-what is known 6S the Dindigul-Pollachi line which is 
~  to be made part of the general system of the Government of India-
which was about t,o be floated nnd carried out by the efiorts of three Dis" 
trict Boards jointly. That project was turned down at the instance of a 
private company in Madras which sought to compete and take away the 
rights which the District Boards claimed for themselves. In the meantime, 
war conditions intervened Dnd that railway project could not be carried out. 
The result of it was that at the end of the war so many new conditions 
were Raid to prevail and 1,he Hailway Board said that they were examining 
the new conditions. They went on for years examining the new conditions 
and the railway r ~ ~ 1 ~ fire. Eventually, they sent down ft 
special expert to study th(!!lfl thinas 0]1(1 make 1\ fresh report. What does 
this report say? It merely says that flO far as the lines which Bre 'paying 
and ~  whieh t.he ~ r . HOArds have fundll already at their disposal were 
coneemed, they should he moo!'! R part of thp. IyW>eiial scheme of railwa.ys, 
nnrl fiR re'mrds t.he other linf'R t.hev mn.v bp. given over to them. The eftect 
of this decision which WIlS tentativel:v communicated I am told to the Madras 
Government is this. "Heads I win; tails you lose." Sir Arthur Knapp the 
Member in charge of this matter in the Madras Govemment "said in effect: 
"Th(' ~  of Tndil\ hnve told Ill! in effect that whenever R railway 
ill payin!!: t,hev w.il1 tl\l{p it over. Whenpvera railway is not paying they 
88Y YOIl hBCl better construct or we will construot it for JQU, but you must, 
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foot the loss. II Ttat is the policy which they told the Local Goverpments 
that they should adopt. (The HonoulIQlble Sir Ba..n Blackett: "Why 
not'?") That is what he said. I have got his stat-,£'ment. I shall read it: 

.. My Honourable colleague hal suggested that I should answer this question. As 
far as 1 can see, tho posiLlon is fairly clear. The Railway Board bave made a new 
declaration of policy. They havo stated 'that in regard to lines which are likely to pay 
they would construct them themse]v88. In cases where it will not pay they wish u& 
to take the financial responsibility." 

(7'hc Honoura.ble S'T BasiL Bla.ckett: "Quite right. Why not ?") That. 
is not the question. My ques\ion is, why should you take the gains and 
not the Proviucial Goverument? 'rhat is the question JOu ought to discuss. 
and settle with them. 

I shall ~  deal with the question as to what the law now is. As I have 
told the House, we do not know what the position is. There was a section 
in the Madras 1.000.1 Boards Act which enabled the District Boards to levy 
a special cess for the construction of these railwaYIiT. '!'hat section has 
been, at the instance of the Government of India, removed when the Loca.l 
Boards Act was r ~  in my province a few years ago. But at the same 
time, they did not take away from the l,.ocal Boards the power to construct' 
these lines, and now when the Local Boards apply to these people to con-
struct lines for which they: had already put up the money, they. are toUl r 

"You are not to construct these lines untlil we permit you." The present 
Resolution of the Government of India on that ~r is, I repeat, as un-
satisfactory 8S ever. 'l'he Hesolution in para.graph 15 says: 

.. In other words, the normal procedure will be the construction by the Government 
of .India, or, at ita cost, by & Company, of a branch line which a District Board 01" 
Local Government deaires to have constructed and is prepared to guarantee. But,. 
should the railway programme not permit the conatruction of such a line within &. 
reasonable time, the possibility of permitting a District Board or Local Government tG 
construct it from its own funds would require collsideration." 

That is exactly where we were befoie. What is the new' thing that you 
have done in this matter? Sir, assuming for the sake of argument ~ 
80 far as the main lines of communication are concerned and those lines 
which depend for the traffic of the main line upon such branch lilies as are 
essential to it are concerned, they should be run, owned and managtld by 
the central authority, what is there in the way of the Central Government 
coming to the rescue of the local authorities and the Provincial Govern-
ments in developing the light and feeder lines, the extra-municipal and 
municipal tramways in our provinces? It has to be recollected that the 
Local Govermmmt,s do not POBSt-SS the army of railway and transport ex-
perts which the Government of India for themselves are adding to in such 
profusion. The Local Governments have necessarily to be guided by the 
Railway Board and the Railway Board alwayB marks time over these. 
matters. The Railway Board has done nothing. Now it has launched on 
a development of tho railwa.y programme in respect of lines which the 
District Boards have after trouble and investigation found to be profitable 
and theBe are immediately being taken over without the smallest compuno-
tion. I ask, Sir, what is to be the. fate of the funds which the Local BoardliT 
have put up? Have you given them any ~  in the. matter? Have 
you told them what to do with ,the funds? Agam, ~ IS to become of 
such lines as tlie District Boards now own, and which you want to be 
treated as part of the main ~  Are they to continue to own and 
manage them? Are they not to continue to be entitled to the profits 
thereon? You have said nothing on all these matters. But you will not 
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~  them to proceed further. Apart from the main projected lines the 

UlI.llway Boord are to take over, t.!lere are ut least \) lines in my district 
alone which ~  got to be laid down. '1'110 Railway Hoard Illld the Gov-
ernment of IndIa appurtlntly do not propose·themsclves to lUUllch on thenl 
in the neal' future. So fur us these are conctlrned, what are the local 

_ authorities to do? Have you told them any tiling about those lines? You 
have said nothing. '1'hen, again, you. have got this law which says thab 
light railways, irll.mways and ftleder railways are matters upon which the 
Provincial Governments can proceed to flJllction. I do not know what 
these light railways are and what these feeder railways and tramways are. 
No definition is given and, 80 far as I have been able to discover, I have not 
been able to find out what the distinction is between a light railway, a 
feeder railway and a tramway. 'fhe only definition that I could get at 
is from one of the old English Statutes and that says that light railways 
are those on which engines and carriages of no greater weight than 8 tons 
may be brought on to the rails by anyone pair of wheels and the speed 
of trains is not to exceed 25 mile. an hour. If that is the definition. then 
much of the South Indian :Railway as worked at present would be a light 

• railway. Therefore. we want to k1l(>w what is your position in this matter 
and we say that after all Ithis trouble taken by our Boards you have done 
nothing for U8 and it is up to this Assembly to mark its lIense of displeasure 
and dissatisfaction at the manner in which the Railway Board ha.ve been 
toying with this question and toying with the rights and expectations of 
District Boards in my province. The Railway Board therefore in my 
opinion. unless it promises to take immediate steps to rectify this state of 
things, not only deserve censure for what it has done in the past ~  
deserves to be censured for what it may do in the future. I do not wan.t 
to overload my arguments but I merely want to say that in this matter the 
position of the Railway Board ill absolutely indefensible. I therefore com-
mend my motion to the House. 

JIr. W. B. 1. WUlIon (Associated Chambers of Commerce: Nominated 
Non-Official): My friend Mr. Rangaswami Iyengar has dealt with the policy 
of the Go .ernment in regard to District Board railways a.nd I wish for one 
moment tr.> focus the discussion on private enterprise. I shall touch la-ter 
upon. how it may affect District Boards. I want to make it perfectly plain 
to the House and to the Honourable Member opposite that 1 have not 
r ~  to-day to l\sk him to reverse the policy of the Government as ex-
r ~ in the communique, No. 2181-F., ~  published in regard to 

the revisiau of branch line terms. 
I will start by remarking that there is a dividing line between tramways 

And railways. In the old days we had horae trams. They were succeeded 
bvsteam tra.ms, then by electric trams and then we come to the light 

, railway !/hich runs along'the side of.a road instead of ~  the middle. RS 
a tram does on tramway lines. NeIther the COmmulllqUe nor the speech 
of ~ Honourable Meniber makes ony reference to t.he question of these 
small lines and I would like ;to know what the poilcy of the Govern-ment is 
to be in regard to them? They cannot be called branch lines and I do not 
call them feeder lines though they may, 8S tramwa.ys usuf\.l1y do. run their 
termini towards s terminus of another larger railway. If I look to the 
s'(leech of the Honourable Member. it is to draw the <:onch1sion t,hRt he is 
opposed to all privat,e enterprise in the matter of railways, whether Ithey 
be Jal'ge or small. He pointed out in the communique, paragraph 7. that 
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the branch line compauies, (and here I merely use his wording, branch 
line companies, because the siune argument applies to the companies of 
whiCll I speak though they are not brahch line companies), usually bOlTOW 
money at heavy rates of interest. 'l'his I think is not proven, merely 
because, like Government, they have to borrow money at the market rate 
and at tim os it mny be7 per cent. when I have known Govenlment horrow· 
ing at ~ per cent. In paragra.ph 9 of the communique it says that: 

.. The ~  real nrgwncnt in favour of theBe compo.nics is that they must be 
utilised in ca8es where tbe Govcmment itself is ullable, etc., etc." 

Therein we find a. recognition of the fact tha.t " they must bo utilised " 
und tuat is the only recognition of .their utility I do find. l'he same pll.l'a-
graph proceeds to say that the alllount of assistance given by companies in 
the past is trivial. Sir, I will not stop to IBbour the point whether the 
amount subscribed for branch liue companies is the lot crores stated in this 
communique or the larger figure o£ 25 cror:es for assisted railways of which 
I have the details. l'he llOint is not important whether it is only 11 per 
-cent. of the total railway cap'italat stake in :the country or 
4 por (lent., the' point that is important is not the percentage 
to :the total capital but the fact that it is 100 per cent. of the 
capital engaged in railways in the districts where these lines exist. 
Where these lines exist they undoubtedly are of benefit .to the 
country Bnd to the inhabitants there. They undoubtedly add to the rates 
and ta.."(es which are collectible. I have heard it said that. many are duds 
and that the policy of the Government should be to take over the successful 
ones. ~  policy, I think, is wrong. It has been stated in t.his House, 
and I do not remember ever hearing it contradicted, that it is no part of the 
duty of the Legislature to protect the dividends of shareholders in any com· 
pany. My point is that where these lines exist it is no concern of ours 

. whether they pay the sharehold,ers or not. It is natural that, if Q com· 
pany was floated on Q 4 per cent. basis, when money is worth. 6 per cent. 
it should have sunk to Rs. 86 per Rs. 100 share, but that price is not a 
criterion of the success or othE'rwise of the railway. It is merely the baro· 
meter of the money market. Without private enterprise India would have 
had to wait a grea.t deal longer than it had to wait for some of its' most 
important ·railways. The Bengal and North Western Railway I believe 
owod its inceptioll to private enterprise and the Bengal Nagpur Railway 
may be quoted us allother instance, though of course suhsequently these 
rajlwa;vs a.re intended to pass into tho .hands of the State. My objection 
to the communique and to the Honourable Member's speech is there is no 
r ~  of private enterprise as such, and unless I take this opportunity 
of calling attention to it, I am afraid it may be thought that the policy is 
t.o Jdll Ill! private enterprise. I am not urging private enterprise VIlT,,,, 
State enterprise. That is no part of m.v argument at all. I am satisfied 
with the present policy of the Railway Board and with the present consti· 
t,lltion of that Railway Board so far 8S enterprise and energy go, but Sir 
CharIeR Innes himself reminded us the other day that we have only a short 
lease of his services and it may not be that his successor or successors, for I 
look quite along way ahead in this matter. may be men of the same energy, 
enterprise and farsightedness as himself. But if it be laid down, if we allow 
them to lay it pown, that private enterprise is to be rliscouraged and the 
Government f\re to take over such of the railways as they are pleased not 
to consider duds, private enterprise will be snuffed out. Now, Sir, 8lI I 
sa.id, I am not urging for private enterprise as against State. The only 
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policy I am urging is that if private interpris6 puts forward sound sc,hemes 
which the Government do not propose or do Dot see their way to undertake, 

1 .hen private enterprise should be a.llowed to carry them out and be 
P.X. given every possible facility and inducement to do so. That is the 

policy which I would like to see favoured, because I view with conaiderable 
concern paragrapb 17 of the communique which says: • 

" The Central Government mUlt bowever retain the power to decide whether a line 
is to be built or not." 

That means that if the successors of the present gentlemElD of the Board 
are not prepared to move at the pace that this House wants, which dist:t:icts 
want, we shall be in their hands, and we do not want to be in their hands 
solely and wholly so that, with this railway monopoly, the Government 
would be the single and final judge as ~ whether a railway should be built 
or Dot. As Mr. Rangaswami I.yengar said a little while ago, I will not 
repeat him at any length-the policy in regard. to District Boards is open 
to considerable doubt. At, the end of paragraph 15 it says: 

.. Should the railway programme not permit the construction 01 such a line within 
a reasonable time, the possibility of pennitting a District Board or Local Government 
to construct it from it. own funds would require consideration." _ ' 

Now Sir, there you have it. If the Government are unreasonable, the 
Dis.trict Board or Local Government •• may construct it- from its own 
funds ", and they might be just the very people who would like to employ 
private enterprise. 

Before I sit down Sir. there is jUlt one other matter to which I would 
like to refer arising out of lome remarks which were made in this HOUle 
yesterda.y. I heard with the very greatest regret the statement maqe by 
Sir Basil Blackett that in filling tho next vacancy on the financial side of 
the Hail way Board the 8cales would be heavily weighted in favour of an 
Indian. That statement is sure to receive considerable publicity and it 
will cause .... ; , 

~ 

The Honourable Sir BuU Blackett: On a point of order, Sir, 88 that 
statement is going to receive pUblicity may I say that what I said was 
II definitely weighted ". 

Kr. W. S. J: wWaon: Very weU, Sir, definitely weighted. T'hat state-
ment is sure to receive considerable pUblicity and it will cause wide dis-
satisfaction in the public service if it is to be taken at its face'value. I 
ask soriously whether this is to be the policy of tbe Government. It is. 
contmry to my scnse of fair _play; it is inimical to the production of the' 
best that a service can create . . . 
~  Honourable Sir Bull Blackett: I would ask if this is relevant? 
.r. Deputy PresideDt: I Willi going to sa.,?, when the Finance Member 

took his point of order, that I 11m sure tbe Honourable Member will find 
some other occasion to make these remarks. It is hardly relevant to the-
subject of branch lines. He must bring his remarks to a close, 

IIr. W. S. 1. Willlon: I have only onl.'! word more to s;y. 
\ Kr.Doputy,Pr8l1dent: I 'have asked the Honourable Member to r .~r
that for another occasioJl. ' 
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Kr. Darcy LindAy (Bengal: European): Sir, my sympathies are 
entirely with the views ~ forward by my Honourable friend ,Mr. Willson 
and a1110 .Mr. ltangaswauu Iyengar on thlS ~  of feeder lines. rIhera 
is another point wuich, has not been directly touched upon which I would 
like to ~ . As far all 1 wlderstand the posiliion, the Hailway Board. 
ullderto.ke to contribute to central revellues interest on capita.l expenditure 
at a rate of one per cent. ufter themsclves paying intercst at the rate of 
Government borrowing at the time. I believe the rate of interest at. 
present is about 5 per cent. a.nd the total charge, including contribution, 
would therefore amount to 6 per cent. Is it intended that Local Govern· 
ments and Local Boards who may desire the construction of new lines 
are to guarantee this six per cent. on the capital expenditure, or only the-
r~  at which the money is ruised? The reason I put this question is that 
1 find in at least one case .f proposed new construction the Local Gov-
erwnent are asked to guarantee six per cent. In this particular case, 
Sir-it is the Shoranul'·Nilambur Uailway-it is stated that "in view of 
its unremunerativeness, "-it is put down as not likely to yield a return of 
more than four per cent. a few years after opening,-"judged by the criterion 
which we now apply the Loenl Government have agreed to guarantee the 
railway against loss in working by mAking up the differenoe between 
six per cent. on the total capital outlay and the net earning of the line." 
If it is intended to apply this 1lrinciplc, thlm I say, Sir, that railway ex-
pansion will be seriously retarded, and it were better to allow Local 
Boards to make their own arrangements in the best market. The temlS-
are not likely to be so onerous us a. guarantee of six per cent.; and where 
there is a guarantee the Local Board takes a share of the harvest. But I 
see nothing about this in the Uailway Board's temls. In regard to the-
harvest I would refer to some of the light railways managed by a. fiml 
such as Messrs. Martin a.nd Company of Calcutta. On examination I find 
that the tenus are' usually on 8 four per cent. guarantee. The Local 
Board allow free running over their roadways, or partly over their road· 
ways and they are to receive from the light railway company' 50 pel" 
cent. of the profits over and above the four per cent. Now, in quoting 
figures for'l922.28, I find in the case of the Arrah·Sassaram Railway, 65 
miles in length, the District Board received Rs. 18,312; in the case of 
the B r \ ~ .B r  REI. 81,930; Bakhtia.rpur.Bihar Light Railway, 
ns. 12,215; Howrah.AmtB RR. 88,875; Howrah·Sheakhala. Rs. 6,631. I think 
there arc perhaps two or at most three ca.ses where the Difltrict Board 
have to contribute a sum up to the 4 per cent. Take the oase of another; 
railway. the Delhi.Shahdara.Saha.ra.npur, which iR under no guarar.tee at. 
aU. I believe it cost the Govcrnment something like 2 lakhs of rupees to 
give the land or a part of the land. I find the Government ijre receiving 
a. share of the surplus over four per cent. They received last year and' 
the vear before I believe Re. ] ,05,000. That appears to be the annuar 
contribution to the Government from this railway which has cost the 
Government two lakhs of rupeell in land. Now, Sir, I maintain that some 
of these lines would never have been built blit for the onterprise of privR.te 
finns who raised the money on ordinary shares. We are told that the 
cost of borrowin${ money is great. I deny that. In almost every CBlle 
the monev haA 'been rRilled on ordinary sha.res, and it is the risk of the' 
sh,.,reholden as to whet,her thev reCE'ive A l2'ood dividend or not. In 
T>erhaT>s it mav be fOllr caseR I think, at most five, some of the money has 
been borrowed on debentures; in one case at 41 p(lr cent. interest. • Now 
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witu J;eglu'd to these h'ilcs I have just referred to which were r ~  
by L ~  ilrnu'ds, 1 ~  t.ho.t they benefit the J...ooal ~r  they 
bcnchli the people li 1 ~ ill tile country through which they paBs, and. 
tht.:y benefit the shilrebolders who l'il:lk Weir ~  and I further say as 
1 said before that but fOl' tbis private enterpristl, t.helole lines would never 
have been 1~. I believe that II. good deal of the money is local money, 
any ~  it is Ce.lcutta. mouey 1:or the grl:!uter part. (Mr. W S. J. Will,on: 
.. H01DUilY !.Liso. ") Now, tiu', thu }<'iuancial Commissioner-may 1 say our 
Shylock from Aucrdecn,-who wants his pouud of flesh, is over keen on 
socuring 110 good bargain and his standard appears  to be 0. return of seven 
per ceut. on the capital outlay. '1'his is in accordance with many of the 
.schemes that have been put ~  this House. If he sees a clear seven 
per cent. in the course of ten yem, let the scheme go through. (Mr. 
C. D M. Hindley: "Why not"") Exactly, "why not? I ABI)' certainly 
every time, but the point .is that if the scheme does not show seven per 
cont., out with it; and that is where 1 say. Sir, that priva.te enterprise 
will come in. Companies do not look at things from the Shylock point of 
vi!;!w, (Mr. C. D. M. Hindley: "Oh, 00. ") they are ready to construct on 
the chance of making Q, good ,return. (Mr. C. D. M. Hindley: "la per 
·cent. ") My view is that tht'Y should be encouraged in doing so. It is a 
grave mistake to shut the door on this private enterprise', and if a firm or 
:a company comes forward lind SILYS, "We are willing to build this line, we 
do not want your guara.ntee", why should it he refused? That is the point 
I have to make. 1 referred to this mattcr once before at a. Board meeting. 
and I. said very r ~  that it is a mistaken policy to absolutely shut the 
door. I do not advocate the continuance of the branch line system. I 
fully recognizc that the terms that were agreed to by the Railwa.y Board 
or the Main Line Company. namely. 50 per cent. are insufficient; I 
believe the charge is fifty per cent. of the earnings, and the Main Line 
cannot, we are told, work it on anything like that figure. I do not want 
railwBysto be l'aMtioncd on thoRe t.enns; and these brR.nch lioes are not 
the onl'S that I p:lrtiCllla.'!'ly refer to. J refer, all Mr. Willson did, to some 
.of the old feeder lines that nre nothing more or less than glOlified tram-
ways that would not be conetructed by Oovenlment--they serve B very 
usefnl purpose, and in addition t.o pnsAtmger service thc:v bring in freight 
to the main linCH at their tf'mlinu8. On these grounds, Sir, I strongly 
1IUpport the motion of thp Rs. 100 reduction. 

Sir Purahotamdas "lhakurdas (Indian' Merchants' Chamber: Indian 
<:ommerce): I {cel.Sil', that lowe Ii duty to this House and that I 
'Should ~ r  them that this same subject was discussed very exhaustively 
~  a meeting of the Central Advisory Committee, and there was a division 
on that discussion. The whole of the discussion, Sir, at that meeting of 
the Central Advisory Committee was {'.ollcentrated ahsolutely on the quee-
tioli referred to by my Honourable friend, Mr. Willson, regarding branch 
linos as they are known. Before I dell! with that part Of it I would like, 

~  to refer to the subject raised by lny Honourable friend from Madras, 
r~ Rlmgaswami Iyengar. in his amendment. We were informed at the 
Central A!ivisory Committee meeting that the I.oenl Oovemmenta hRd 
lIopproved general1v of the lIuggestions of the ~ of India, Bnd 
l'RrBgraph IB of thp pres" C ~ liBya that they hAd been ~ rB 1  

-welcomed by thE' ~  OovE'rnments. I wish Imother Honou1'8ble 
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Member from Madras, Mr. Moir, was in his place here to·day to inform ~ 
on behalf of the Government of Madras as to whether the particular 
opinions they hold differ from the views put forwa.rd in this .press com-
munique. In the Central Advisory Committee, I:Hr, there was no dis-
cordant voice; and as far as the point of view of Mr. Hamgaswami Iyengar 
is concerned, that was not submitted to the Centrul Advisory Committee 
and they therefore had no reason to doubt that the decision that was being 
come to by the Government of India was absolutely in keeping with the 
requirements of Madras. If I remember it correctly, it was 0.180 men-
tioned-I speak subject to correction-that in Madras ,this subject is under 
a Minister, and if that be so, if an elected Minister who is responsible to 
the Council in Madras has approved of this scheme, it would hardly be 
right either to find fault with the Government of India or with the Rail-
way Board over a scheme which has met with the approval of the Governor-
in· Council of Madras acting with the Minister in charge there. I therefore· 
8ubmit that as far as Mr. Rangaswami Iyengar's point is concerned, the-
debate, which will be on record, will be very useful for U8 when next time 
any concrete scheme comes up before the Railway Board for the purpose 
of 8 definite move in the direction that Mr. Ra.ngsswsmi Iyengar has so· 
much at heart. Pa.ragraph 15 of the Press Note still says that when the 
Railway Board is not able to take up a schemo which is required by a 
District or Local Board, it is open to consideration whether the District 
Board should not be allowed to construct it; snd as far as the Members 
of loue Central Advisory Committee nre concerned, I am sure Mr. R ~ 
swo.mi Iyengar will take it that the point of vif'w that he has put forward. 
"'ill receive very ea.reful consideration in our Advisory Committee. Now, 
Sir, coming to the other point raised by my two Honourable friends here, 
Mr. Willson and Mr. Darr,y I.indsay, the Cent;ral Advisory Committee came 
to the decision which has b('en notified in the Press Note. I was one or 
those who voted with the majority that the Government of India view was 
correct, and the view prellsed here by Mr. Willson and ~. Darcy 

Lindsay and which was originally r~  by the Associated ChrunberR WBfl 
one which could not be accepted and which I rise aga.in to.day to submit 
to this House that the Assembly should not accept. I. Sir, wish to read 
one or two sentences from the two considora.tions which led the Acworth 
Committee to definitely dpcide t,hatbrnnch lines should nOt be encouraged. 
. Mr. W. S. 1. Willson: On 8 point of order, Sir, may I remind the 
Honourable Member that I was not advocating the cause of brallch line-
terms? 

str Purshotamdas Thakurdu: That is, Sir, the amendment, and r 
take it that Mr. Willson WA.S meaning nothing else--it is something which·. 
I at any rate have not been able t.o catch. I wonder if anybody in thit; 
House haR been able t.o understand what his amendment refers t.o if Dot 
t·o branch line tenns-the policy of the Railway Board in regard to branch 
line terms. 

Mr. W. S. 1. Willllon: On !l point of fnrther ()xplanFltion, Sir, I think 
I ~ r1 what :r mennt hy llsing the' words hranch 'line terms. 

SIr Pursho'ta.p1dat:l Thaknrda.:' T tAke it thl1t the Railway Board. and 
t.hp, Central Advi!lor,' Committee are I'WI ~ the wordFl "hrnnch line·. 

~ ~  in the silmti I'PIIS(> in whkh the' At-worth Committee ~ thC'TYl. 
find if Mr. 'Villson :\ttnches nny ot,hc>r mC'aning to it, I am sfrnid he< 
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will have to bring that out j and I submit that if the term • r ~ ~  
terms" referred to in his amendment is different from the one whlch IS 
understood by the Hailway Board and the Central Advisory Committee, 
that a.mendemnt is out of order. 

111'. W. S. J. Willson: I submit again that I w&.s not discussing the 
question of branch line terms 'at all. 

Sir Purmotamdas Tha.kurdaa: I then submit that he was speaking irrele-
vantlv because the amendment refers to the Government of India policy 
regarding branch line tenns. If therefore, Sir, Mr. Willson was speaking rr~
ievantly, I have nothin .. more to Ray and T shull resume my seat. Will 
my Honourable friend t'nlighten me? May I take it, Sir, that Mr. Willson 
WQS speaking irrelevantly aud I will resume my seat. However, let Mr. 
Willson not say that he is rot pressing for exactly that which the Govern-
ment of India have rejected in the form of a request from the Associated 
Chambers. Is he not asking the Government of India to go past the un-
animous decision of the Acworth Commit,tee? Let me, Sir, put my point 
of view again for Mr. Willson's benefit to the House. The Acworth Com-
mittee say: 

.. The Mackay Committee 14 years ago said India needed 100,000 (miles). But 
if the extensions are to be made by scores and hundreds of little independent 
companies, the resulting confusion will be inconceivable. Naturally each company, 
small or great, desires to reaerye for itself what, in the diplomatic world is palled 
a aphere of influence, and jealously claims that, if any new-comer intrudes into that 
sphere, he shall pay toll to the original concesllionaire. Take the case of two main linea, 
starting out alongside B ~ or Calcutta, and gradually diverging from one another. 
When they are at diltance of 200 miles from the terminus, at which point the two 
linel are 50 miles apart, there is a station on line A. Halfway from this station in 
the direction of line B there il a point of some local importance. A branoh line is 
made to it. and the local point deveiopl. Thereupon the proposal is made to connect 
up thill point wit.h a corre.ponding IItation in line B, and a new branch line company 
ill provisionally organilled for the purpose. Difficulties at once arise. The old branch 
line company protests that the local point is within it. sphere of influence, and main line 
A follows suit with a claim that it will 1088 the contributive value of the branch line 
traffic. How much attention the Railway Board pays to these protests must of 
CIOur88 depend upon the facta of the individual cale. But they are sure to be made. 
Sometimes they will prevail. And in any case they unnecessarily complicate a 
lituation which ought to be considered solely from the point of view of the public 
interest." 

And thus, Sir, it goes on. I strongly recommend paragraph 179 to 
1Ionyone who still thinks tha.t bra.nch line tenns are most needed for India. 
The conclusion of the Acworth Committee was this. I will read the last 
line. 

• .. We therefore feel bound to record our opinion that if the Btate caunot and 
will not provide adequate funds private enterprise iD this direction should be 
oeDcouraged. '. 

We should now therefore consider whether the State can and does provide 
the 'capital required or not. No one has yet moved an amendment that 
the State should not, provide that capital which is required and until, Sir 
any such decision is taken by this House, I submit that there is no justifi: 
,cation for changing the decision arrived $.t by the Government of India in 
absolute keeping with the unanimotlR recommendation flf the Acworth 
Committee. My Honourable friend Mr. Darcy Lindsa.y said that the 
guarantee is only 4 per cent. Thlit was years back when 'the Government 
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()f India raised money, Sir, at 3t per cent. May I ask my Honourable 
il'il;'nds from Calcutta. who stand up and reclommend this House to go 
past this decision of the Government of India, whether they think that 
. ~ capital can be got now from t.he market at a guarantee of 8t or 4 
per cent. when the Government of India hnve themselves got to pay I) 
.per cent.? 

Mr. Darcy Lindsay: Then why raise it on this to 6 per cent. 
Sir Purshotamdal Thakurdas: That is the whole point. Why should the 

Government of India be compelled to guarantee 6 per cent.? 

Mr. Darcy Lindsay: I do not want the Government of India to 
guarantee. 

Mr. W. S. J. Willson: We have both said tha.t as hard as we can. 

Sir Purshotamdu Thakur4as: It comes to nothing short of the Gov-
ernment of India guaranteeing. It is the main line which guarantees out 
of traffic and the main line belongs to the Government and therefore to 
the tax-payer; the gultrantee therefore comes from the Indian tax-payers' 
treasury, Sir. Let us not pIny with words, Sir. Surely that is what my 
Honourable friends mea.n and it is no use trying to put other Members of 
the House who do not underatll.nd these intricacies on a.track which may 
not be correct. Now, it ia the Government of India guarantee in one 
form or another being a. ,ine qua non of hrQlIlch line tenns th'i-t is the 
strongest • reason why this House detennined upon State man&gement. 
The whole thing ~  to the tax-payers of India in the shape of the 
E ~  Indian Railway of last year with a capita.! of 1 per oent; from share-
hold.ers, of another railway wit.h a capital of 5 per cent. from the share-
holders. of Mother railway with 8 capital of 10 per cent. from shareholders. 
Therefore whoever guarantees, be it from the Eastem Bengal Railway, 
t,he East Indian Ra.ilway, or t.he Oudh and Rohilkhand Railway, it means 
the money of the tRJC-payers of India. Let us not play with words and 
let U8 at least be clear. 

Mr. W. S. J. WUlaon: Will the Honourable Member say when r played 
with words and asked for a.ny guarant,ee? 

Sir Purshotamdu Thakurdaa: 'lnat was in reply to my Honourable 
friend Mr. Darcy Lindsay. The guarantee is the guarantee of the Govem-
ment of India. 

Kr. Darcy Lindsay: I was referring to the guarantee that has been given 
by the Government of India, in oerio.in oases 8, per cent. and 4 per cent. 
in others; that is the guaro.."ltee tha.t I referred to. 

Sir Punhotamdas 'l.'hakurdal: I say, Sir, that they oould raise money 
bv privata enteroprise with that. guarantee when the Government of India 
themselves were borrowing at 8 per cent. The Government of India are 
110W 1)Bying 5 per oent. I hope the Dext loan will be 4, per cent. Does 
mv Honourable friend seriously ten me tha.t the Govenunent of India 
will in the. next few :vears he in n. l)osition t<> /let any mone:v at that old 
rate of 8. per oent.? I submit, Sir, that is the r ~  namely, 
that the Government of India would have to agree to a higher rate of 
guarantee either through the Railway Department, or through their main 
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lines, but at the e:lpense of the tnx·pnyer, in order to encourage private 
enterprise. 

Two Honouni.ble Members during the debate on the Railway B.udgct 
in ~ other House criticised the branch line policy of the Government of 
Judia. On what considerat.ion was it? 'rhey sa.id, .. You are taking away 
from the investing public one of the most lemunera.tive forms of invest-
ment ". I ask my Honourable friends here whether, the Honourable Sir 
Maneckji Dadabhoy and the other Member were wrong? Is it not the 
hame thing that they are pleading before this Rouse? They are practi' 
('ally asking this House to provide to the investors a form of investment. 
which would be more attractive than the Government of India paper. 
Tha.t, Sir, is the whole proposition put in a nutshell. Let the House 
take .its decision. 

'l'he Assembly then adjourned for Lunch till Half Past Two of the Clock. 

'rhe Assembly reassembled aft,er Lunch Itt Half Past Two of the C ~ 
Mr. President in the Chair. 

Sir' P. S. Slvuw&m.Y Alyer (Me.dras: Nomina.ted Non-OfficiaJ):. I:)ir. 
when I came to this House this moming I had no intent.ion of participating 
ill this debate about the policy of Government with regard .. to new branch 
lines. There was a time when I myself was of the opinion that .the l{ail-
way B'>8rd was very illiberal in it. aWtude towards District Board lines. 
But I think there has been a change of heart in the Railway Board and. 
that the policy which they have now announced with regard to the cons-
truotion of new branch lines is a sound one. On behalf of the r ~ 
Boards there are arguments ;n favour of the proposal that ncw branch 
linea might .be allowed to be constructed by District Boards. The lJistrict 
Board of Tanjore to which reference has been made by my Honourable 
friend Mr. Rangaswami Iyengar has been making a ver'y considerable amount 
of profit by its district bon.rd line. an element ~  is not altogether negli. 
g!ble and to which ~  inhabitants of the Tanjore d!strict are very ltaenly 
blive. It is also our experience that the district board lines in the distl'ict 
(;·f KiRtnn have bCfln of an exceedingly remunerative character. One 
rl.,a90n why the District Boards in the Madras Presidency were very 
p,nxiou8 to construct branch lines was the hope that they might be able to 
l'dd t,o their somewhat exiguous resources by the profits of their t'ailway 
underta.kings. Another reasO'll is the desire to OIpen up communic8tion"! 
in those parte of the district which have not boon adequately or at all 
Rt'l"Ved by corntnunicRtions. While I fully conceive the force of these 
nrgument.R, I do not think that there can be Rny reasonable doubt that on 
ihe whole the policy which is now announoed by the Government witl! 
regatd. ~ the eonstruct.ion of new branoh lines i!l the soundest. 'But there 
~ dne .matter ,in r ~r  to which an Rpprehens;on.has bepn expressed bv 
~  friend!! and thBt is .thn/t ~ Railway Board ~  undertake the cont;tnJC-
tlon of the more P8Ylrig p1'OJeots and pc.>A'lect the construction of tbe JpS!! 
~ ! !  projects nnd thflt, in A1 ~ R  the It""?<lunt to be r ~  by the 

1 r ~ . Btll\;d BR B gtl!l.l'8ntee Bgalns.t ahy· 1Ms ~1 1  upon .. the exeoution 
nr thmr RR11wny ~!  the Government m1ght pursue 1\ -poli(lv not 

~  r 1 ~ to ~  of the DiFttr'ct.R. I want to 'mRke 
1\ ~ . .  in this e<mnectinn which, I th;nk, mi7ht relieve t,hp, I1p1're-
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i.tmsions of my friends on the one side und, on the othCl', cause no illjUl'Y 
to the general public interests of which the Government are in (Iharge. 
My suggestion is that, in calculating the amount of the guarantee to be 
provided by the ~  a';lthorities against any loss incurred ~  the railway 
programme of the dlstnct, they should pool together the, profits and losses 
upon the paying and non-paying lines in the distr:ct which the Government 
might construct. Supposing a District Board had 4 schemes 2 of which 
were paying und 2 of which were non-paying, tIle Huil\my Board ought to 
construct all the four lines if AO deA!rcd and in making a demand UpOl1 
the local authority for 0. guarantee against the losR, :they Hhould take the 
profits and losl>es of all the 4 linCH into consideration Rod ma.ke a demand 
!JPon the net amount of the lOBS or deficit which they might incur. 1 
flubmit, Sir, that this course iR one to which no t'xceptiou can be reuson-
ably taken by the Government and I hope that it will nnd favour with th(' 
Government. At the same time, it will allay the apprehensions of ~  . 
friends thai the Government ,will. only ~ taking all the paying lines and 
leaving the non-pll-ying lines to the enterprise of the local authorWeR. 1 
hope the Government will flee their way to accept the course I have suggest., 
rd or adopt some other equally suitable formula. 

IIr. Harch&ndrai Vlsb1ndal: Sir, with regard to th(l question of feedor 
or brunch linPH which is the subjeet of the preseut motion, I want. to 
,wdress you with respect to one po.rticular aspect of the qucl:!tion in eonnec-
tion with my province of Sind. 'l'he province of Sind contains· only ono 
wain railway line from Karachi up to the north with a loop line ~  
Ilnd it is sadly in lack of communica.tionH. Time . E~r  the Governors 
f.nd tlw Local Government have been approached for the cODstruction Qf 
feeder lines, beca.use wherever these feoder lines have come into eD8tence 
there has been II. great dovelopment of trade a.nd great conv.mience to ~  
public. There huvo blWJl some feeder lincs construct·cd by a privat,n 
company. Now, after the adoption of thc new policy which WBB formulattld 
in the r ~ on feeder lines supplied to us ILnd of which we heard 
~  in tIlt! speech of the Honourable Member in clunge, the policy flf 
gllltranteeing private companies has been scrapped by Govf'rJlllJlmt. I luwl' 
,'othi ng to do with the fnct as to wha.t ugency is employed for the cons-
t.ruction of these lincs. There iR such a vast area of undeveloped country 
in my IJl'ovince that it requires to be developed by meanR of theHe feeder 
lines, or branch lines or light ru.ilways whatever YOII choose to call them. 
When the fact of the paucity of communications, eVel) in th(l shape of 
r;.ood roads, ~  brought to the notice of IDs Excellency the, Governor of 
Bomba.y about two yell.l'A ago, he suggested the adoption of feeder line!ol 
(,r tramwa.Y!1. Wf'U, I have been approaching the Oovemm(mt 
of ~  and the Ra.ilway Board in thi" regard. The Railway Board 
~  in reply that the po1i('y of giving gua.rantt)eR to 1 ~ 
iA \\-"lOng as it throws 11 burden on the State finances and r ~  
they intend to discontinue it. Thpy would, however, be (jUitl' 
prepared t.hemselveH to build any line tha.t Wil/,l considered remmll'rlt-
tivt'. T am quit,t· c'onlt'l11. wit.h t,hnt ""li(',V hilt I Ray for God's 1;8k(' do 
hRve t.heRe \~r lint's ('ouRtruch,d in Hly provine!' without tlll.' lenst dday. 
Now, if a.nybody looks at, the map of th!' rllilways which haR been presented 
tc, us with the report of the Railway Boord, he will find that eveD so fa.r 
as Madras is copcemed, for the shortcomings whereof in t,his regard t.h" 
Honoura.ble Mover of this cut has inaugurated t,hiA dehatt', it will be fountl 
that it has got 1\ complete network of railways a8 comparpd "'it.ll Sind. 
where t,h('r(' is only the 0111) 1 ~ which rum; from Knrlwhi to thc' nod,h. t;, 

c 
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whioh I have already alluded. Besides there are no good roads. There· 
fore, I appeal to the Government to see that these feeder lines are cons· 
tructed ~  my province e&lpecially one feeder line about which there has 
been a great demand on t,he p·art of the public of that area, namely, the 
Udero J.,l\l-Sakrand feeder line. I would a.sk the Government to take 
ihe construction of this line in hand soon. It will be a remunerative line. 
Tt will open up the district; it will bring forth a great deal of produce" to 
the markets; it will bring increased land revenue ~ Government, and 
be the source of great convenience to the oountry SIde. These are my 
only remarks with regard to the motion that is before the House. 

Dlwan Bahadur II. BamachaDdra Bao (Godavari oum lKistna: Nou-
Muhammadan Rural): Sir, I should like to say a few words in connection 
with this very important subject of branoh lines and on the question of 
the broad policy of the Government of India in the de.velopment of 
subsidiary oommunications. I raise this question, Sir, on the. general 
debate, and I would ask the Honourable Member to let us know exactly 
what the position is in regard to the development, as I put it, of oommuni-
ca.tion!! subsidiary to the ma.in lines. Sir, "in regard to this motion, we 
1n Southern India have suffered a great deal on account of the fact that 
th& development of railway oommunications in that part of the country 
was placed entirely in the hands of two companies wru.ch have had it all 
their own way in the past. Honourable Members are aware that ~ whole 
of South India is now in the hands of the South Indian Railway and the 
Madras and Southern Mahratta Railway. In Madras during the last ~ 
)'ears District Boards have taken considerable interest in evolving schemes 
or railway communioations in each district, and 8 districts levied Railway 
{"esses and have accumulated a sum of nearly one and a half crores hy way 
of ceases. Definite schemes were drawn up and surveys were completed at 
the cost of the District Boards. Some of the districts had thus definite 
railway development schemes which they have put forward for years, but 
on every occasion on whioh the District Boards put forward their schemes 
these two very influential railwa.y companies have blocked all these 
development schemes during the last 20 years. This matter formed the 
subjeot of considerable oompla.int before the Acworth Committee. In the 
district which my Honourable friend, Mr. Rangaswami Iyongar, represents 
in this Assembly, it may be stated that there are now 9 projects, apart 
from those which have been put on the Imperial programme this year, whioh 
are still awaiting oonstruction. These 9 projeots a.re: 

(1) Vedaraniyam to Point CHmere, 
(2) Mannargudi to Tiruturaipundi, 
(3) Ara.ntanghi to Kambamkadu and Pudupatti, 
(4) Negapatam to Tiruturaipundi, 
(5) I.Jower Anicut to Kumbakonam and Nidamangalam, 
(6) Tanjore to Vall am' .a.nd Candarvakottai, 
(7) Tanjore to Tiruvadi, 
. (8) PIl!pBnRsam to N annilam via Valingimo.n and Kodavasal, 
(9) Aranta.ngi to Manamelgudi. 

Sir Charles Innes is acquainted with the locality.' Most of these 
flchemes have been 'Pending consideration and sanotion for ·the last 10 or 
12 years at least. And some of these have been deliberately held up 
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i'>ecause the construotion of some of these lines, though they were neces-
1Ia.ry from the point of view of the public, affected the r~  of thelle 
('ompa.nies by short circuiting. I ma.y ~ ~  yedararuya.m to. ~  
(.limere by way of illustraotion. .If thIS . bne ~ ~ r  It ~  
connect the district to a seaport mto Tanlore r1C~ ~  there w111 
be considerable improvement of traffic from Tanjore ~ r  to Ceylon. 
'The South Indian Railway deliberately blocked this line for the purp?se 
I)f diverting the district tnftic to their own line. Sir, therefore I thmk 
that this question of district development is much ~  complicated ~  
it appears to he on the surface. I do not know the pohcy of the two maID 
railway companies but it is only natural 1,hat the ~ r  of ~ of 
these lines should be looked at by them from theIr own standpOint. 
If the Government of India. no doubt with the consent of these railway 
-eompanies, pick and choose- ~ ~  lines and. neglect ~ less ~ .  
,lines, the schemes of these Distnot Boards Wlll not be earned out. Ibn 
-question which the Honourable Sir Charles Innes has to consider is 
whether in the carrying out of these projects the goOd and bad lines ought 
to be taken together and that the Government should carry out the 
district schemes which have been developed during the 19.8t 20 years. 
With regard to the questions which arise on this Resolution, I may say 
in connect.ion with the district with which I am connected, we had two 
t!chemes which ~  the position clearly. We had two schemes 
the Nedadavole-Narsapur line and the Gudivada.-Bhinavaran line. One 
of these is a. very paying line, just the same as the Masulipa..ta.m-Bezwada 
iine, which runs through the centre of the Kistna delta, and it is certain 
that it will 'pay as well as the line which we have already put up. 'l'he 
other line, which is a. eonnecting line on the metre gauge system, would not 
be 80 remunemtive. The question of the construction of both these lines 
in ~ interest of the whole district was the subject of a considerable 
'8mount of agitation in the district and the District Board more than once 
Tfsolved tha.t both the lines should be oonstructed, the losses in the one 
being made up by the profits on the other for some time to come. And now 
the Government of India say, the Madras and Southern Mo.hratta Hllil-
'Yay says, that they are willing to construct the Neda..davole and Narsapur 
11I1C, hut they could not construct the other line. That is the position of 
the District. Board. Therefore, Sir, the point that I raise on this motion 
is that, with regard to these lines in Madras, where the District Boards 
'have"definite schemes for construction, the schemes have to he taken together 
as a whole and this policy of picking and choosing and ta.king the more 
l'Cmunerative lines for the Imperial programme and asking the District 
Boards to guarantee the less remunerative lines is certainly one which 
requires reconsideration. The suggestion that has been made by my friend. 
'Sir Sivaswamy Aiyer, is that we must take all the lines in a district and 
lIee whether they payor whether they do not pay, and if the Government 
'Of India announce that the lin(1s in t.he Ta.njore district and the other districts 
. 'will be taken up and constructcd from Imperial. funds, we shall be 
satisfied. Therefore, Sir, to the extent to which this is not meant in the 
Resolution, I think i.his Resolution of the Government of India requires' 
modification. 

The last point I wouid like to raise, Sir, is in copnection with this policy 
'Of development of subsidiary communications. I would suggest Sir for 
iha consideration of Government that they must set apart out of 'their 
yearly borrowings for railway purposes a certain amount for the develop-
ment of these 8uilllidia..ry communioations in the districts. They IiIhould 

~ 
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lend the amount on comparatively tlasy terms to the Distriot Boards and hdp 
them to ostablish subsidiary communications either by way of feeder lines, 
"r light railways would come into existenoe much sooner than they CUll 
o1herwise. So ~r as 1 see t·here is no policy art; present. 

Mr. G. G. stm (:Financial Commissioner, RiUlways): Sir, I intervenl.' 
in this debate. as 'We have had numerous personal leferenctls to myself 
from the Benches opposite. I gather that my friends from Calcutta arc· 
Wider the impression that the proposals contained in this memorandwn 
Wtlre invented 'by some person from the north of the Tweed. 'rhe gen-
eral impression tha.t I gathered from the speeches of Sir Campbell Rhrocs,. 
Mr. Willson and Mr. Darcy Lindsay was that, while previously the Gov-
ernment of India had given very generous lerins for the enoouragement 
of pri vato enterprise, in this Resolution the Government of India had re-
placed thoso generous terms by a mean requ;irement that if  an,ybody want-
ed a. railway built they had better put up 8 guarantee. Now, Sir, Honour· 
able Members are aware that the constituency which the Honourable Mem-
bers represent come largel;y also from the north of tbe Tweed, and from 
wlwt Sir Purshota.mdas Thakurdas has said I think we Honourable Mmn-
bors must have boon led to the corr-ect conclusion that all these wails WI.' 
have heard are because their constituents strongly resent having been done 
out of a very soft thing by a fellow-countryman. 

Mr. Darcy Lindsay: I wonder, Sir, whether Messrs. Martin and Com: 
pany came from north of Lho 'rweed? 

Mr. G. G. 81m: I was referring to tlw bulk of the Honourable Melli-
bers' constituency. Now, Sir, I hRei not.hing whatl.-!Vt'.r to do with tlu, 
origill flf ~ lksolutiol1. The House is I,ware that this propo!!al Wlls put 
forward by the Acworth C 1 ~. Sir Purilhotallldas 'rhakurdas has 
shown denrly to thl) House what the disadvantages of the branch line 
tenus are. But I want to make this point about private r r~  per-
fectly clear. The branc,h line tenns WerE! not terms devised for the pur-
pOSt· of e mlou raging private enterprise to .llOlJstruct nnd llIanagt.> 
new liTH'S. All t.hltt the\' amounted to WIlS this. '!'he Government 
,of India. were UDable' to find money by open' borrowing for 
lines that they proposl:'d to construct themselves: Bnd 'baing 
under the impression that. t,he.v had gone beyond their credit in the open 
market, they were compelled to resort to other devices to get the nl'ces-
sary money, and I1S happens to nil of UB when in that position, t.hey hai 
to pny t.hrough thp nOSl' foJ' it. The branch line terms were merely Il 
nw$hocl of raising mone:v for construction by the Government themsolv('s 
of lines ~~r proposed to build. They went to these financial house!;, 
which are now known ItR branch line companies, and not only, as Sir 
~ L R 'rhakurdlul hUR explllined, had the Government to guaranttlc' 

~ for the money put up It rate of interest at least * per cent. higher 
than. t.he rat'l' ilt whi(·h the Governnwut of India .were borrowing, but thE';\' 
re<J,Ulred that th(1 land ~  for the construction of these lilies should 
not, be tl.\k{'n into account in t.hl' cawtal, thut it should be considered as II. 
free present to thest' branch line companies. and they also insisted th"t 
t,lIl.' profits frolll' the working of tht' line should be ~  always to be 60 
per clmt .. or some other fixod pt.·rc-entlLge of thp gross earnings .. It must he 
obvious that· a ~ r 1  portion of thflllO profits that are assumed to 
hlw(.' b('('l1 earned are rl'ully n burden on the general railway revenues. The 
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Nason why the Acworth Committee recommended and the Government of 
India agreed that this policy should be scrapped is obvious. We can borrow 
our money for new lines in the open market. and it ,,'ould be absurd to go 
and borrow money at a higher rate or on more onerous temlS from any 
financial house when we can borrow ourselves at 1\ cheaper rate. There 
is no roference here to any propORals regarding the huilding. construction 
and management of lines by private enterprise. 1'here WdB no privat.e 
lmterpr,iSEl> at all in connection with the hrgnrh line companies. I under· 
stand that even Calcutta is now prepared to agree that it is not advisahle 
for the Government to pay more for the money ~  require for railwa.v 
-development than is necessary. 

Objection has been taken to the proposals regarding Distrit·t Ronrda. 
I should like to explain clC'arly that in this matter the District BoardEl of 
Madras are lin exactly the same position 'all these branch line companies of 
Calcutta. They have never built a railway or managed a railway. ThC'.v 
have merely providpd the money. 

Diwan Bahadur T. Rangachariar (Madras City.: Non·Muhammadan 
Urban): You don't permit them. 

Mr. A. Rangaswami Iyengar: They reprosent the people. 

1Ir. R. X. 8hanmukham Ohetty: Do they want a guarantee? 

IIr. G. G. 8im: They merely put up the money which the Government 
required for the constmction and 60 per cent. or some other percentage of 
the earnings 'are deemed to be their profit. 

1Ir. Darcy LindAy: May I ask the'Honourahle Member to statEl whe· 
~ r .branch line compafl(ies include the light railways guaranteed by the 

Dlstnct Board.? 

IIr. G. G. 81m: I am not quite certain to what particular brunch line 
l'ailway the Honourable Member is rcferring. 

IIr. Darcy Lindsay: To those I mentioned this morning. snch us tIll' 
Howrah·Amta. . 

IIr. G. G. 8im: I am merely (JOIwerned with those which Brc guaran. 
teed or worked by the Government. • 

1Ir. A. Rangaswami Iyengar: Not in my province. 

IIr. G. G. 8Im: I should like to give the Honourable Member a ff'\\, 
figures regarding District 'Board lines in the Madras Presidency. Und,'r 
the arrangement we ha.ve made with them the expenditure in conneci:;ion 
with the branch lines in most of these. caEles is USRUTTll'd to 1)(' 11 \1 ~ 
whicn would be 40 or 45 per cent. of the ~rr  earnings. At present t.lle 
percentage which the expenditure bf'ars to gross earningR on the mllin 
line is in the neighbourhood of 75 to 80 per cent. I tnlw the ng-urC' for 
one parl'4icular railwa;v. We had to BRsum!' that the. l'xp£'nditure one vpar 
was Ra. 1.22,000, when the actual eXJ)E'nditurC' was 1.91,000. Tn the 
following year we had to 'assume Rs. 1,37,000 ",h('n thE' acblB! c:tp('Ilditure 
WR.F\ RR. 2,00:000. Ta.ke another railway. 

l(r. A. lI.anguwaml Iyengar: You had a lot of profits in the previous 
year. Prior to the war, you must have had 1\ lot of profits. 
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Mr. Q.  Q. ~ Prior to the war the rate :fixed was the rate roughly. 
prevailing at the time but it was st£lreotyped for all time. '!'hat expendi-
ture went up, owing to mcrease of wages and increase in the cost of 
materials. The operating ratio of working the main line ran up to ·about. 
90 per cent. and the main line was compelled to raise its rates and fares. 
in order to get the previous net earnings. These District Boards still 
continue to pay simply the old percentage rate and consequently the 
profits they get at. prcscnt are about double, in somt!· cases treble the actual 
profits earned by the line. 

Dlwan Bahadur K. Bamachandra ltao: May I ask whether you have 
put down any amount there for headquarters supervision? Does the pro-
vision in the figures include any provision for lwadquBrters supervision? 

Mr. Q.  Q. 81m: I am talking )limply of the general opera.ting raGio for 
the whole line. It includes everything. The result of this arrsugement is 
that in every case we are burdened with the payment tQ 
branch line companies or to District Boards of certain sums of' 
money representing .. profits" whic.h are not real profits. The 
Government are not· now prepBl'p.d to take the money for financing 
the lines they are to build and manage themselves from any other source' 
tha.n the open market, or at any rate other than the cheapest rate at which 
we can get it. Sir Purshotamdas Thn.kul'dos raised the question whether 
in view of what Mr. RangaswaIllli I,Ycngar had said, we had tl definite state-
ment form the Government of Madras that they had accepted the policy 
laid down in the Resolution. Well, Sir, we haVE! that statement from the 
Madras Government. 

Mr. B. E. Shmmukham Ohetty: Can the Honourable Member Jay the 
correspondence with the Madras Government on the table jf it is not secret 
or confidential? 

Mr. Q. Q. 81m: As soon as the correspondence with the Government 
of Madras is finished I hav(' no doubt we shall be able to obtain the con-
sent of the Madras Government to lay the correspondence on the table. 

Mr • .6.. BaDgaawaml IyeDgar: I rely upon the public statement made in 
the Legislative Council in Madras and if the Honourable Member wants. 
to refor to the secret correspondence, it is only fair to us that it should 
be laid on the table. 

Mr. Q. Q. 81m: I am quite prepared to read out the particular para-
graphs. 

Mr. A. Banguwaml Iyengar: We must have the whole. 

Ill. Q.  Q. 81m: This is rather 1\ lengthy document, but I am quite. 
prepared to refer to the relevant portion of the letter. The Government 
of Madras state clearly that they have agreed to this policy generally so 
far as it concerns the construction of lines which the R9lilway Board wish 
to take up on guarantee. That is with reference to the whole of the Resolu-
tion. This letter is a reference from the Government of Madras asking 
what action the Government of India propose to take in cases  where a 
Distriet Board may itself desire to construct and work a ~  which the 
Government are not prepared to take up. As regards thnt ~  of the-
question, Honourable Members are themselves aware thtl.t the great bulk 
of our expenditure in oonnection with new lines is in the Madras r~ 

dency. The Madras Government have received from tlie Railwav Board 
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a sort of future ra.ilway map for the Madras Presidency, and tif any 
Distriot Board desires thai; any railway which the }!.ailway Board is not 
-,prepared to construct and work should be built by the Distllict Board and 
worked by the Distriot Board, either directly or through Q compdny, no 
objection will be raised from here. At the same time, I think it is very 
doubtful whether any District Board will ever find it profitable to manage 
a line by itself. Experience so far in India. does not lead to the conclu-
sion that it is possible economically to work short dista.nce lines at con-
sidera.ble djistances from one another, and it is largely for that reason that 
we made the ~ to the Madras Government with other Governments that 
in cases where they wish lines to be constructed for their own convenience, 
we will be prepared to take them up upon guarantee. My Honourable 
fl1iend Sir Campbell. Rhodes referred to this latter proposal as the parti-
cular method by which we propose to replace the system of the branch line 
terms. This has got nothing to do with the branch l:ine terms. As I have 
already stated, the branch line terms were simply a method, which the 
Government of India adopted for raising money for remunerative lines. 
There was never any scheme at all for constructing lines which were not 
likely to be remunerative. My Honourable fr;iend, Mr. Darcy Lindsay, 
(lsked, in cases where Government considered that the line was not going 
to pay, would the Government allow a private company to construct the 
hne? I have not yet heard that it is the practice in Calcutta-we have 
not had any offers so far-to ta.ke up any line that is likely to pay a return 
of 2 or 8 per oent. If any such offers come I can assure the Honourable 
Member that they will be favoUl:ably oonl\idered. 

111'. Darcy LIndsay: There is B big difference between 2 and 7 per cent. 

Kr. Q. Q. 8im: I do not know what particular standard of return is 
required by Calcutta. If my Honourable friend will give me an indica.tion 
of the amount of return which would attract oapjital in Calcutta we are quite 
prepared to consider it. 

111'. Darcy LIndsay: Thank ~. 

Mr. Q. G. 81m: Sir SivBswumy Aiyer raised a question as to the attitude 
likely to be adopted by the Railway Board where a District Board asked 
for several lines to be construoted ~ the distriot, some of which were 
likely to pay and some not. I do not think that we need anticipate any 
diffioulty here in adopting roughly the policy that he has himself advocated. 
In Deoember last the Chief Commissioner and I visited Burma for the pur-
pose of settling W1ith the Government of Burma the terms on which we 
would take over four lines which that Govornment had begun to construct 
from their own funds. Two of those lines were not likely ever to pay and 
two were likely to give a decent return. The profits from two of the lines 
were estimated to be about the same 'as the loss from one of the other 
lines, and therefore we decided that we would only ask for a guarantE.'e 
for the remaining fourth line and that we would not ask for any guarantee 
for the two lines that wore likely to payor for the line the loss on which was 
estimated roughly to be equa.l to the profit on the other two paying lincs. 
I do not think that the Honourable Member need anticipate any diffi-
oulty whatsoever in obtaining a similar arrangement for the Distriot Boards 
of lladras. • 

One Honourable Member referred to the oess oollected under the 
District Boa.rds Act. I think he is awa.re that the Madras District Boards 
Act has recently been altered in ordor to enable the District Boards there 
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to uso that money for the purpose of giving guarantees whether to the Gov-
ernment of India or toan.y company that happens to be building a line 
in their neighbourhood. The Government of India are well aware of the 
large schemes which have been prepared by the local bodies in Madras, 
u.nd if the Madras' Government so desire it, an officer will be deputed at 
once from the Railway Board to work out in consultation with the Madras 
Government and the :District Boards what particular liines call b(, taken up. 
1 do llot think that th&re will be any difficulty in doing this. ,But I wish 
ito point out that, ns Honourable Members are aware, (\ very large 
amount of constl'1lction has been sanctioned in South India and our bands 
are rathor full up 111, present, but steps are being tllken to get all incl'cf1se 
in staff available for construction work in South India, and every endea-
vour will be made to expedite the work dB speedily as possible. 

Mr. A. ltaDglIWamy IyeDlar: I had intended by my motion to raise 
the specific qucstion of Distliict Board railway construction, as it caIn (1 

under the new Resolution regarding 'the branch line tenns. I find, however, 
that Honourable friends on the other side are try1ing to exploit this Resolu-
\ion for the purposes of the private capitalist to whom Illy r ~ 
friend, Mr. Sim, properly put the question as to whether they want to 
get !l hfllmty tlt. th(, ('''perI!I<' of the tax-pll.yer of India. I do not eODsider 
Mr. Sim's reply to my points as at all. satisfsctor.y,· I quite r ~  
t,hn fact thnt he ~ agorae<! to send down a special oflicl'r to Ma.dras, if the 
MIl(iras GOV,:l'llllll'nt r ~  to I/lok intn the whole mnU,!r and expedite 
the COI1F1truc.tiAn of the lines which the' DiHtrict Boards so much want. 
N r ~1B  I dHmur to the proposition which he hUH laid down to t,be 
effoct that distriot board lines are not really a paying propofllition and that 
they will he put under the tenns of this new policy which says that no 
branch lines will be permitted to be constructed witho.lt their being sane-
\ioned by the Government of India. Sir, I do nd propose t,o lend myself 
\0 tbds process of exploitation by my Honourable friends on the other 
side, and therefore I do not move the motion in my name. I beg to .with-
draw it. 

The motion was, by leave of the Assembly, withdra"wn. 

REDUCTION OF C A ~ I<'REroIlTs, 

Kr. Kllturbhal Lalbhat (Ahmedabad Mi1Iowners' Association: Indian 
Comm{'rce): Sir, I beg to move: 

" That tht' Demand undtIT the head • Railway Board' he reduced by RI. 100." 

J\{\' object in mov;l':': thi!! mot·ioIl i!'l to draw tIll' utt.Plltion of the Honour. 
able the Commerce Member and this House to the precarious position of 
\pe coal industry for which the policy of railway administration is la.rgely 
,teBponsible. 

VI (' f\rll t,old, if the ~ A pl'ove eorrcl,t, 1\ snrphls of ten erores is 
~ r C  from the nornm erci II. I linC's. The adlllinistration lTllty stl,ive for a 

surplus, hu;, I submit, Sir, that the view point 01 our ra.ilway administration 
has not to be merely the making of gains. ,The adminil'ftrnlion has 80 to 
oonduct itself as to secure the growth a.nd ~  ofindigenouB i.ndus-
tries, b.v giving f.acilities, particularly those of special frEljight rates, where-
ever possible. 
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As we all know, Sir, we have not yet got over. the period of trade 
depression. Industries arc holding their own with difficulty and il reduc-
tion in the freights of ~r  commodities is 0. necessity. The coal indus-
try of Bengal is an instance in point. Thnt, induotry has to be assisted 
not only for ~  own sake., but in the interest of many which are more or 
less dependent on it. 

Last year my friend Mr. Neogy pleaded to sskguard this ~ r  by 
·a levy of countervailing duty on South African coal and this House tndors-
ad his proposal by passing tbe Resolution. During the discuss.ion of this 
Resolution, Sir Purshotarndas ThakurdRs said: I 

.. In villw of the fad that we canllot ask our uwn railway department to reduce 
their ra\·eH to fight t.he African Coal, owing to 0111' ludgets not being square until how, 
. this is the least the House ollght to do." 

And the Honourable Sir Charles Innes sl1id then that they have reduced 
them. This shows that I1S cltrly as last 'year, the Honourable the Com-
merce Member was an XiOUR to be ·"ble to ~  that the freight on coo.l was 
reduced, which as a matter of fact has not been the CBse. 

I want to inquire of the Honourable Mernber tho.t when' he said this 
whether he was referring to the reduction of coal from the Central Pro-
vinces collieries which 'produce 1/10 or 1j12th of our tot.al production 
or to a 25 per cent.. reduction that ~ Hailway Board .was grucious enough 
to . ~ in HI(' C ~ of transport from Jhnrriah to t.he l\idderpore Docks 
. which amount,ed to twelve Bnnas per ton. 

Sir. I shall presentl.v giV(1 certain figures to the House wbich will COll-
clusively r ~ that t,he policy of the Hailway Roard in the matter of 
freight for long distanee transport of coal is not merel,Y one of indifference. 
but ~  obviously unftlir. For a number of years, the freight from 
,Jharriah to Ahllledllb.'ld and BombllY st.ood at lIs. 10-12 :md Hs. 11-4, till' 
rospeetiw Illilcagt'f\ being. 1.1(1) and ),] H-1. '1'11(' freight from the Central 
r ) C ~  C ) C 1 ~  to Ahmedahad and Bomhay stood at Hs. 7-12 lind 
Rs. 8. t.he rospectivt' milenge being 600 and 680 since 1908 to 1920. for 
more than 12 years. It ma.y be mentioned that the Central Provinces col-
lories had not come into 6xistonce till about the year 1908. In April 1921, 
the freight from the Central Provinces La Ahmedabad was increased froUl 
H!-l. 7-12 to HR. !1-4. lind sirnilnrly for Bomhay t.hore W8S an increase of 
about 20 per ~ . ove.r the previous rBtcs. But this was soon reduced to 
its original level in August 1923. 

"·hllt. has bel:')] the t reatmeut tllt,t,ed out to the Btlllgul coal? It 
WI\S illl1rpused from UK. 1 1~ t.:. ~. 14-6 in Ule CI.UW of Ahmedabad and 
UR. 11-4 to Us. 16-6 in the case of Bombay, a.n increase of more tllan 
33 and 37 per cent. reRlwptivel:v; and this cont-inues to-day. That is, 
though an inrreRRe of 20 pel' ~ . \1\'1Ul made in the case of coal from tilt' 
Central Provinces, it was soon r, "tored to its orjginal level, whihl B ~  

coal continues to be handiMpped under the c1'IJ.8hing burden of a 85 per 
cent. average increltse in freight. It iR fortunate that the Honourable Sir 
l'hltrle'l Innes has ell'arly stattld the policy underlyin\t this· increa8c in 
unambiguous fenns during the debate over my friend Mr. Neogy's ~ 
tion last DeIhl session. and thisis what he sRid: 

• .. It ~ been our policy eVI!r since 1920 to tTY and drive this coal tJ'ade bAck 
from t.he all l'lIil·rotlte to Bombay to the part aea part rail-rout.,." 
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Developing his argument further, he said: 

',' The last figures I saw we,re .that there were ten million tons of shipping laiC£ 
up "!' ~ world. If only the ShlpplDg w,;,rld ~  come to know that coal freights are 
offerlDg 10 Calcutta, we shall get back IDCo Eastern Waters, a thing which we very-
badly want, the old British tramp." 

So, Sir, the House will see that 'in order to drive the coal trade to the 
sea route the freight on coal has been put up and not, as the Honourable 
the Commerce Member tried to explain at the time of the general dis-
cussion of the Uailway Budget, because of the increase in Railway costs. 
And again, why did he want to drivo the trade to the soa route? In order 
to Bt;El ~  old Brit.ish tramp plying in Eastern waters. Be that as it DlUY, 
but, SIr, why make Ahmedabad Bnd other oentrally situated places, with-
out any sea outlet, tho scapegoat of this policy and mnke them pay the 
abnonnally increased railway freight? The dfect of the increase in freights 
is much worse than what is apparent at first sight. 'l'he pre-war price of 
first class coal was ~  Hs. 4. '.ro-day it is about Us. 6. So there has 
been an increase of 50 per cent.. but when you add to this Rs. S-10-0 01" 
Rs. 4 the increase in the freight, the position becomes very serious. 

Sir, I have yet to leanl wl1(" 'lor t,he Sukkur Barrage contract for' South 
African coal WI\S not influenced by this unsympathetic and unjust railway 
freight policy. 

I am sure, many' Members of thili House are aware t.hat for long dis-
tances, special rates have btleD fixed, not only by the authorities in India.. 
but all over tho world, without which in many cases trade may Dot be 
able to develop. The position to-day is that the rote for the long distance 
transport from JharrialI to Ahmedabad und Bombay is not low, but on the 
contrary, it is higher thaD what is charged for (loal to be transported from 
the Central Provinces, a much shorter distance. 

It may be suggested that if an industry requires any special oonsidera-
tion, the matter may be properly dealt with by the Tariff Board. I may 
also be told that the scheme for the Rates Tribunal is under consideration 
or there is the Coal Committee taking evidence. Knowing all this, I have 
deemed it necessary to refer in particular to the coal industry, not because 
it requires help as an important industry by itself, but beoause it is a line 
qua non of all industries. 

Almost all witnesses without exception before the Coal Committee have 
emphasised the urgency for the reduction of freights on coal and if the 
Railway administration is going to wait till the report of this Committee is 
out or to wait till a Rates Tribunal is appointed and evidence taken, I do 
not know what may befall this national industry. Mines after mines have 
been closed down and many collieries continue to work at a loss. 

If the steel industry ca·n look for }rJ'oit!ction and tho Government and 
the House grant it to them, I Ask, Sir, wh.v n much r r~ important industry 
like the coal cannot look to the Government and the Railway Board just 
to restore tohe originul freights. 

Sir, during the general discussions the other dny, Sir Charles InDes told 
us tha.t the general increa8C in Railway freights has been w25 per oent. 
while that in the mlltter of cOBl it has been less than SO per cent. From 
the actual figures of Railwa:v r ~  charged to-day b:v the Railway autho-
rities, I have proved that the increase has not been less than 80 per oent. 
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to 85 per cent. But my point is this. What is the reason for your increas·· 
ing in the first instance 10 per cent. more than the all·round increase in 
freights? Is it because (IOnl has been the largest source of revenue to the 
railways or is it because it is the ono commodity which can least bear any 
increase at all? One would have expected the Member for Commerce to. 
know that while the increase in freight for other commodities forms but 8.. 
2 or 8 per cent. charge over the price of the commodity, in the case of 
coal, it invariably nffectR the price by 100 or 150 per cent. at the pits mouth. 
over long distance traffic. 

Sir, the industrialists of this country will be satisfied then and then alone· 
when thtl Hailway administration so conducts itself that Antwerp Steel, 
J apo.nese cotton goods and African coal can no longer be transhipped at 
cheaper rates from their respective countries of origin to the Karachi, 
Calcutta and Bombay markets than the indigenous products of Jamsed· 
pur,· Bombay and Bengal. 

Again, Sir, the Honourable the Commerce Member seems to have made 
a greli.t point about his ~r  with the Chamber of Commerce or some· 
such body in Calcutta. I ~  confident that he would not have been able· 
to justify the rut,hless increase ·before them, had that body known that the· 
Railway Board was reaping a harvest of ten crores of rupees, not by any 
shrewd commercial policy followed by that august body, hut more or les8 
at the cost and ruin of a great l1ationnl industry and the consumer of coal. 

1 hope I lmve ~  the House that the policy followed by the· 
Railway Board in the matter of conI freights is wrong and unjust and 
needs immediate revision. 

Tb,e Honourable Sir Ohules Innes: Mr. Kasturbhai Lalbhai has made a; 
very eloquent appenl on beha.1f of the Indian coal trade. I must confess-
that when I heo.rd his speech I could not help feeling that while be was-
very anxious for the interests of the coal trade he was still more anxious for· 
the interests of the mill industry at Ahmedabad. It is a dangerous thing 
for an Honourable Member to try and anticipate the arguments which the· 
person who is going to reply to him is rroing to use. Mr. Xasturbhai Lal·· 
bha.i named severnl IIrguments which I was likely to use but I can assur( 
him thltt I mn not going to use any of them. I am merely going to place 
this mnttf'r beforo the House in what I consider its true perspective. Now, 
I should like the House in the nrst place to remember this fact. Our long 
distance coal rates remained unaltered from 1005 to 1919. Since 1919 up·· 
to the present time we have increased those long distBnoe coal freights-
on an average by 80 per cent. (MT. Kaaturbhai Lalbhai: .. 35 per cent. ") 
I have got the figures. The Honourable Member can work it out for him· 
self. In ]919 the cost from Jharriah to Cawnpore excluding terminal· 
charges was Rs. 5-15-0. That was the actual freight. Now the cost of· 
that -same ton of cnal is Rs. 7-13; that is, an increase of 31 per cent. At 
Ddhi t,h£' comparative figures are Hs. 7-13 and RR. 10-6 now: Lahore 9-13, 
now Rs. 12.12; Madras RR. 10-6 and now Rs. 13-5; Ahmedabad Rs. 10.10, 
now Rs. 13-12. Taking all these entries together, and I think that is th&· 
clea.rest wa.y I can present the problem to the House, the average increase-

. works out to just over SO per cent. 
Mr. ltuturbhal Lalbhal: May I point Ollt that none of those centres he 

has quoted are ind1lstrial centres-Delhi, Lahore. 
The Honourable Sir Oharles Innes: What ahout Ahmedabad? What· 

about Cawnpore? Now, Sir, I havE'l shown that taking the freights betweenr 
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these actunl stations the increase in our ('oRI freights since 1005 has been 80 
per cent. Now let us t.ukc, t;he increase in price. 1 have here the ~  

-of the i'ncrease in tho pit-bead value of coal over a series of years. In 1911 
the averll.ge pit-head value of coal ""'as Rs. 2-15 a ton. In 1928-24 the 
average pit-hoad value WBS Rs. 7-7 a t<ln. 'L'herefore the increase in the 
pit-head value of coal bet\'\'een 1911 and 1923 is 123 pcr cent. Now, Sir, 
the Railways' are the greatest (lOnsumers of cool in India. We use about 
six million tons of coal a. year. "l'he ~ .  value of coal has gone up on 
an average since 1911 by something over 100 per cent., and yet we nrc 
asking thc industry for cal'l1'ing that same coal t,o pay an incroas'e of 80 
per cent. I appeal to the Honourable Members of this House, are you 
going to he fair to your Rnilways or noH It is said nil over the oountry that 
we nre mnking excessive, exorbitnnt churgos for long distance ooal freights. 
I deny that statement absolutely, and I maintain tilut, having regard 
to the increase in price, we pny for our own coal, and hflving rL'gllrd to the 
inorease In running expenses generlllly, we Ilre cnrrying coal at an extremely 
moderate rHte. We do not clllim Illl'y credit. We r(,(lognize that 000.1 is 
the lifeblood of the oountr.Y. Buti whcn in the ~  19 years we have only 
increRsed our freights by 30 per cent. RS against an increase in our running 
costs, ns I pointed out to the House this morning, of 106 per cent., I do 
not think t.hnt industries nave any cnuse of complnin't _against the Railway 
Board. 1 know that industries do have 1;0 complain of t.he great increase 
in the cost of their coal. . But their compluint is not ngainst Railways but 
against the cow trade itself. (A Voice: "Why do they increase tho prices 
·of ('oal ?") Wdl, Sir, I urn 1 ~ in t,he cOl11 trade IIl)·self. I have 110 doubt 
thllt the coul tmde hus HI/lOY difficulties of its own to (lolltend with. r 
make no complnint myself ngainst the coal trade. I am merely pointing 
out tht' pntent fac·t that tilt' real complaint of the industries of this country 
is not ngainst Hu.i1wIlYs but against the increase ill the price of coal. 

I.et me refer to one ot,he)' smnll point nbout the comparative cost of 
carrying COlli from the Central Provinces und from Bengal. I have the 
figures hert'. 'l'llking it agail1 between two stations, from Parasiu. to Ah-
meda.bad. 'j'he Great Indian POnin!lUin Railway charge on CantrEll Provinces 
(loa I 41> pies per mile, sud t.hey ca.rry Bengal coal from Jharriah a.t 89'6 pies 
per mile; Hnd therefore t,hey EIre ehnrging less on the 'Bengal coal than they 
are charging on the Central Provinces conI. T hope the House will support 
me in this matter. The oonseience of the Hl\ilwElYs is absolutely clear, 
and though t,here may hllve bef1n an increuse in the price of coal for in-
dustries thllt. inercRse CRnnot be laid 1\1; thp door of the Railway Depart-
ment. 

Mr, X, O. !feogy (Dacca Division: Non-Muhammadan nural): Sir, 
when my Honourable friend Sir Charles Innes deals with the question of 
coal freights, 1 find it rather difficult to tlLke him seriously; becBuse my 
~ ) )r  friend has fL dual. personRlity. As the Member for Commerce 
it! is pennissible for him to dream of the day when British shipping will be in u. position to compete successfully with Indian railways in the matter 
of r,oal freights. l"erhaps that is clear from the pBssage that my Honour-
able friend Mr. Kasturbllai read out from his speech in reply to my Reso-
lution Oil the question of n. duty on South African coal. • Now, Sir, in his 
other person alit.\' , as the Member for Railways, he is going in for a pro-
gramme of. extended oonstruction of railways in the coal areas. In faet 
there are severAl new conatnlctions in'Cluded in the Budget which iSJ)ow 
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before U8 for discussion, which will serve merely the coal areas. At the 
same time, he has fixed the (loal freight at a sufficient.ly high 'figure whioh 
enables the South African (loal to compete successfull:v with Indian coal 
in the Indian lllarket. ' 

'!'he Honourable Sir Oharle. lDDes: May I just make a remark by way 
of explanation. If he iil referring to wha.t I said about our policy being 
to drive the coal trade back to the S08, that policy was effected mainly by 
giving no priority certificate for wngons for long distance cOtl.l to Bombay. 

Kr. X. O. lieogy: Well, the result will be the sume, that. is, the Hall-
ways will 108e the coul traffic altugether if my Honourable friend's idea 
is realized. Now, Sir, my Honom:.ablc fliend stated that Mr. Kasturbhai 
was speaking on behalf of the millowners of Ahmedabad. But I may 
remind my Honourable friend thnt a body like the Associated Chambers 
of Commerce recently IH1ssed the following Resolution: . 

. , That in view of the fact that till' presllnt high rate of railway fl'eight on coal 
prejudicially affects the maintenance und development uf industrial concernli iu 
northern India and thOle situated at a. great distance from the Bengal and Bihu 
co&lfields, this Association stt'ungly ul'ges the Government uf India to take immediate 
action substantially to reduce the railway freight 011 coal carried over a long distallc('." 

So tha.t it is not merdy the Ahmedabad millownol's who Ilre interested m 
th(l reduction of coal freight. 1 was waiting for my Honourable friend 
Mr. Willson to get up and support his Association, but 1 ha.ve had to bring 
this ~  to the notice of the House because I find he ilJ keeping to 
bis seat. Now, Sir, in a memorandwn which the Indian Mining Fe.deration 
prepared for the Coal Committee, they pointed out that the Na.tal coal, 
whieh hilS n lend of 325 mill:1s from the coalfieldlJ to Durban, pays a nct 
freight of 68. 4d..per ton; that ilJ to ~ Rs. ~  at lB. 6d. rate of ex-
change, as comIfRred with Rs. '3-4-0 paid by Illdiau coa.l on a lead of 170 
miles. Now, Sir, I do not know if the freight on Natal ('oal is remunerative. 
t.hat is to say, if there is no dement of bounty in it. If that be so, how 
is it tha.t the Indian ruihvays cannot reduce their coill freight? If again, 
the South African railwa.ys have delibera.tely fixed their coal freight. at a 
lower than remunerative figur<' , then I appeal /to the other personality of 
m)' Honourable friend, rumlt-I,Y, th(' Comrnercl! Member, to say how is it 
that he has tuken so long to make up his mind· as .to whether any action 
is called for in this bchulf. 

The Honourable Sir Oharles Innes: 'l'he Honourable Member will pardon 
me for interrupt,ing him to point out that the South African coal trade haK 
not reduced' its (loal freights at all for South African industries. It hal-l 
Ulerely reduced them for ,'xport c(ml. 

Kr. It. O. lieogy: E ~ . .  that is wh;y I' referred to his other per-
sonality, that of Commerco ~ r  when I ,find. that the ~ ) r  
Member has taken one full year to make up lllS mmd to appomt a com-
mittee to go into the qU(!stion of the grievances of the coal industry, after 
1 had the l\onour of bringing t.o the notice of .this House the question of 
1\ countervailing duty on South African coal. Now, Sir, the Indian Mining 
Federation quotQ all"" instance in which the Railways bad actually fixed 
a much les8 freight than in the case of coal in India. They point out Ithat 
the East Indian and Bengal N agpur R-ailways quote IL special rate of onr 
and four-fifths pies per ton per mile to the Tata Iron and Steel and the-
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[Mr. K. C. Neogy.] 
: Bengal Iron Companies for conveyance of their materials, raw produots 
. and manufactured goods from and to Calcutta, while the coal industry 
pays a trifle less than 4 pies per ton per mile for the carriage of export 

·coal from the coalfields to the docks. I should like to have some explana-
: tion of this disparity in the rates BS between coal and Tats's raw materials. 
'Then, Sir, ~  Honourable friend did not reply to one of the points which 
. my Honourable friend, Mr. Kasturbhai Lalbhai, made and that was as 
to why is it that while the freight on other commodities has been raised by 
25 per cent., the freight on coal has been raised by 85 per ~ . That is 
a point which I believe the Honourable Member has not met at all. Sir, 
I think my Honourable friend Mr. Kasturbhai Lalbhai has made out lit 
very strong case at least for a serious inquiry into this matter, and it is 

. up to this House to record by a definite vote that it demands definite action 
'on the part of the Government in the dirertion of a reduction of the coal 
freights. 

Mr. B.. K. ShaDmukham Ohetty (Salem and Ooimbatore cum North 
.Arcot: Non-Muhammadan Rural): I am afraid, Sir, I have not been in the 
:least convinoed by the speeoh of my Honourable friend Sir Charles Innes. 
In our anxiety to oommercialize our Railways and to earn a dividend from 

·our railway ooncerns for the general Budget of the oountry, I am afz:aid, 
. Sir. we are overlooking one of the very fundamental functions of the Hail-
ways-as an impol'ltant aid to the industries of the country. In this con-

"flection I would draw the attention of my Honourable friend to a state-
ment made by Sir W. W. Hoy, General Manager of Railways and Harbour, 
-South African Government, in his evidence before a Commission of Inquiry 
'in South Africa in 1916. He said: 

., The broad features of the tariff policy of ~ S'mth African Railways are low rates 
. for exports, raw materials for manufocture, o.gricultural produce, minera18, and other 
raw products of the country, with a view to stimulating agricultural and industrial 

. development. " . 

. Now I would ask my Honourable friend to appJy this criterion to the rail-
way policy of India also. It is no.t enough for us to rest sa.tisfied that the 
Railways are yielding 8. net dividend of t>t crores of r,upees to the general 
revenues. It is up to tpis House to find out whether the tariff policy 
followed by the Hailway Board is !meh as to ~  the important key 
industries of the country. My Honourable fnend Sir Charles Irines 

: attempted to show that the railway freight on ooal hILS increased only by 
31 per cent., while ithe actual cost of the Railways themselves has increased 

· by one hundred per cent., and on this hasis. he attempted to justify the 
increase of 31 per cent. On the freight on coal. But I would submit to 
him, Sir. that tha.t is not the proper way of looking at the question at all. 

· The whole question is, what is the avera.ge ~ R  of the hauling of coal per 
· t\'JD per mile and what profit is actually made on the haulage of coal? Now 
I Bee thn.t in November 1928 the freight charged by the railway companies 
· for Ithe transport of coa.l from Jharriah to Bombay was Rs. 15-6-0 per ton 
for public coal and Rs. 18-14-0 per ton for railway locomotive coal. I 
would like to ask my Honourable frie!ld to ~  this House whether 

· this rate of Rs. 13-14-0 per ton for railway locomotIVe coal represents the 
· actuaJ cost of haulage, or whether over and above this RiJ. 18-14-0 per ton 
· any pmfiJt; is made by the railway administration. Even t.aking it for 
rgranted that Rs. 1 1 ~  per ton from Jharriah to Bomba.y represenlis the 
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actual cost o{ haulage of the coal, then it is clear that the railway makes 
.. profit of Rs. 1-8-0 per ton from Jharriah to Bombay; and in view of the 
-serious condition of the industry I ask whether it would not be worth while 
.for the railway administration to consider whether it would be proper on 
.their part :to make this profit on the haulage of coal. 

There is another point, Sir, on whioh I would like the Honourable Mem-
..ber to enlighten this House and that ,is whether cqal gets the advantage of 
.the scale rates whioh involves a reduotion of .the mileage rate in acoordance 
\With the length of the lead. On this point there was a definite reoom-
~  by the Industrial Commission. They said: 

.. Similarly, when • scale' or • tapering' rates are charged, which involve a 
:reduction of mileage rAte increasing with the length of the lead, each railway treata 
,the length on its own system as the 'IIole basis for its charges, irrespective of the total 
'lead, and a consignment which divides a journey of 300 miles equally between three 
",ailways, only obtains tho mileage rate applicable to a lead of, 100 miles. • • • 
We think that Railways should accept the principle which is followed in some other 
,parts of the world, that a consignmellt tral1elling over more than one line should be 
.charged a single sum based on the total distance, any special claims for extra coat 
incurred by a particular line in handling short· length traffic being met by the grant of 
·.suitablo allowances or of a suitably Jarger share to the les8 favoured line, when 
-dividing the total payment between the railways concerned." 

I would like the Honourable Member to tell us whether this prinoiple is 
/Observed in handling the transportation of coal over the Indian railways. 
}'rom the figures given by my Honourable friend Mr. Lalbbai, I see that 
:the rate for the transportation of coal from the Central Provinoes to 
Bombay, whioh is a distanoe of 660 miles, is practioally the same as that 
'which prevails for the distance from Jharriah to Bombay, which is 1,165 
miles. Certainly, the latter rate being for a longer distance, if the prinoiple 
,that is reoommended by the Indut>trial Commission were adopted, must 
oeertainly be lower than that oharged between the Central Provinces and 
Bombay. I hope, Sir, that we will get some more information from the 
Honourable Member on this point also. 

Sir Oampbell Rhodes (Bengal: European): Sir, BS my Madras friends 
;regard me as an untouchable, I think I will return to myoId love and 
:in this int>tance sa.y a word in favour of the polioy of the Hailway Board. 
We heard ~ r  a great deal about t.he extro.vagancll of tho Depart-
ment so ably presided over by Mr. Hindley. I think we should put him 
'in the dock for extravagance if he carried out Bome of the somewhat wild 
'ideaR we have heard from some of the previous speakers. I only rise to 
my feet, Sir, because one of our distinguished Chairmen, abrogating the 
duties which belong to vourself, has taken upon himself to 00.11 upon 
individual spea.kers to address the House, and as the representative of the 
Associated Chamben; of Comm'eree evidcntly shows no sign of doing so, 
I am going to just Ray 11. few ~ r  on the subject .. (A Voice: "On his 
behalf, ") Mr. Neogy, T think It was, quoted ~  fr61ghtR by sea and the 
freights by land and pointed out that sea freIghts are ) ~r than land 
freights. I think nearly every C~  ~  ~  fact; and If Mr. ~  
Rom£' timA whl'n he iF! in hill constItucncy agam ~  go down to the KIdder-
T)()rC DO('.kR and see the large bulk handling of coal In the hold of a. st.eamer, 
he would realize whv it is more economical :to CBrry your oOBI by sea; and I 
think the Honourable Commerce Member, Sir, is definitely on the right 
lineR in r ~ to get the roal calTied from CalcvttB t.o Bombay by water. 
"Unfortunately he used that term "British tramp" and this raised some 
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[Sir Campbell Rhodes.] 
excItement in certain quarttll's of the House (Laughter). The whole point 
about the tramp. Sir, IS tilat it is M. tramp and belongs to no nation in 
particullU'. 'i'here have betln many thiuga aaid again!>t Jinera and ahipping 
ring!>, 'i'he great advantage of the tramp is thut it is outside the ShIpping 
l'UlKS, unu I't butts ln, very awkwurdly sometimes, to cut out freighta trom 
under our feet. If the. Indian Mercantile Marine is ever to have a chance 
in oompetition, it certainly will be 011 the tru.mp bllSis, because there there 
is no quest,ion of rebate, and there is no question, as I said before, that 
for long distance coal it is much better carried by sea rather than by 
land. And tbat is why plU"tly I am such a strong advocate of the opening 
of t.he Vizaga.pattml Harbour. 'fhe Mover of this reduction has mixed up 
several things together. He hss straY(ld into the path of protection and 
here I hope we shall hear from Sir Purshota.mdns ThakuMas shortly the 
views of 130mbttY' on the subject of Natal coal. I learn from the. Pioneer 
of this moruing from Bombay that the Standing Finance Committee have 
adhered to the doctrine of buying in t.he chetLpest market. ~ En.st 
Indian Uailway line at present is congested with traffie. If Members will 
take a trip io that delightful city of Calcutta, they will see standing 
ill ~ r  Hiding waiting for the rmul t.o pass' long rakes of coal wagons. 
It is impossible to increase your third dUSH trains on the railways, it is 
impossible properly to develop the country and to ~ rr  the traffic flO 
long I\s coal which should be carried by sea is carried by land; !LIld I shall 
tlwrflfo:'l' be one of thoRe who, in this instaJlce, will support the Goverll-
~ . 

Sir PurlhotaDlda.Thakurdas: Sir, I wouder whut the Honourable the 
COIlullerce Member said when he wf)und up with tht! following ststenwnt. 
I took dowll the words lIS I heard them froUl him. He said, Hir, in con-
l·lusioll, "Here the conscience of the Hailway BOIu'd is absolutely cJear." 
.l UTII sure, Hir, that even' the Honourable Mover of the amendment will 
acCl'pt this u8suranCtl of the Commerce Memhtl!, that 011 this question the 
conscience of the Hailway Board is absolutely cl.ear. If we have caught 
t h\'lJl (Ill ,,;ol1le other )Joint ytlsterda:v where thl'ir l'onscienct' wus a. litt It· 
less e1enl', I would likt\ to congratulate the ARst'lJIbl.v. 

'rhe question before UI), Sir, is n(lt one thut .bas been discussed onl,Y 
to-day or recently. The grievance of the coal trade that the increuse ill 
the r ~  freight rates has belm Huch us to allow foreign coal to compet.e 
with Indiun co1lo1 is a 10ng-stlWding om'. My Houourable friend from 
Bengal invited me to put before the House till' viewH of Bombay. 1 
think the House already knows the view6 of Bombuy und of my Chamber. 
He reud out u mesllage which indicated that tlw Finance Committee of 
the Bombay Council, 1 think he Imid, had docided tv buy coal from the 
cheapest, market. I aUl not surprised. I alii sure the Finuncc Com-
mittee of any otll('r provincial Oo\'orrunent, would do. the same thing. 
']'hat. I think it; the compluint hefore the Govl'nllnent. of India that they 

~ ~  the freight on CORI ~ India.in Buch a miulJlt'r t.hat it gives ioreigil 
~  It ~  io 1I0mpete With lndum coal 011 lUl('qllul and unfair basis. 
The figures given by my friend Mr. Kasturbhai Llllbhai ,'!h'ow the care 
that the Commerce Member or the Hailway Depllrtrnent in foreign countries 
tnk!,r; ill regulating freights on coal; and if I have understood my friend '. 
motive in moving this amendment (lQrrectly, it is this, thnt he wants the .. 
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same mentality from the Hailway Board in regard to the question of 
adjusting freights OIl Indian coal, one of the cheapest articles, one of the 
urtich!s most necessary for tlw industries in this country. 1 am sure my 
Honourable friend Sir Campbell Ithodes caDnot have forgotten the very 
strong recommendation that he himself made from the Fiscal Commis-
sion, that the raw produce necessary for any industry should be handi-
capped as little as possible. I wish he had reminded the House about it;. 
before he sat down. 

Sir, in the morning we discussed with some heat the question of a. 
decrease in passenger rates. Here now in the afternoon, Sir, is brought 
up a question of a decrease in the coal freight. The inference of the whole-
appears to me to be that the Assembly is anxious-if I may repeat what I 
said on the first day of the general debate-is anxious that they should be 
able to declaro to the tax-payers and the general public Il dividend' from 
the Indian Itailways which would be perceived by them, give it in the 
shape of' lowering of passenger rates, give it in the shape of lowering of' 
freight rates,. give it in any shape, but let us give it as early as we can. 
I do not thiitk even Mr. Kasturbhai expeots Government to make any 
change this year in the Budget for the purpose of lowering coal rates: I 
expect he will be quite satisfied if the Honourable the Commerce Member 
can on behalf of Government Bssure him that this questioD would again be 
hrought up before one of the Committees in oonjunction with the Railway 
Roard and would be examined thoroughly before the end of the year. By 
t,hnt t.ime. the monsoon will clearly show which way our estimates are 
likC'ly t.o stBnd, although, I repeat, I do not have much apprehensions on 
that score, irrespective of any unexpected disaster. I feel t,hat in order to 
cut the discussion short, if an assurance of that nature can be given, 
perhaps th(\ Honourable the Mover of the amendment may see his way 
not to press the amendment. 

Kr. W. S. I. WIllaon: Sir, you never know what is going to happen in 
this House. When I spoke this morning and attempted to side with a 
friend from Madras, he immediately withdrew his motion. Consequently 
I might have been justified in feeling that if I ha.d ~ . with my friend 
from Bombay this afternoon he would have withdrawn his. Apart from 
that, Sir"having been connected with transport all my life, I know perfectly 
well the diffioulties in this matter. I must. not have jibes thrown at me· 
because I remain in my sE1at. I know perfectly well which side I am 
going to vote. I am going to vote with my friend from Bombay, and I 
am going to ignore the insults of my friend Bir CBIDpbell Rhodes: but r 
am not going to make the mistake, which several Members have made, 
of arguing the case against Bir Charles Innes, beoause I do know, being-
somewhat of an expert in transport, that they have laid themselves open 
to most appallingly easy points of· attack. 

The Honourable Sir Ohules InnM: Bir, I would just like to say one or-
two words before this matter oomes to a division. It is perfectly true 
that the Associated Chambers of Commerce, that august body, did pass & 
resolution in favour of a reduction of coal freight. My own experience of 
the business man in India and all the world over is that if he can get 
something for nothing, the mere passing of a resolution wilt not stop him 
from doing so. Mr. Bhanmukham Chetty asked me a. definite question. 
He asked me whether we were making very great profit. on the carriage ot 

D 
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(Sir Charles Innes-l 
our coal. I have some figures here, but I definitely did not put them. 
·forward because it is extraordinarily difficult to sa.y what exactly your cost 
.on any particular article which you carry on the railways is. It is very 
difficult to be sure that your ,figures are absolutely accurate, ~  we have 
made a definite attempt to nnd out what the cost of carrying a wagon 
of coal is in oomparison with what we get for it. Now, our figures are 
these. On long distance coal we got freight of on an average 40 pies per 
wagon miie. The bare cost, without taking any interest charge at all, 
is 84 pies per wagon mile. If you add interest charges-naturally they 
have got to bea.r their share of interest charges-the cost is 51 pies per 
wagon mile. And so according to those figures we lose on the coal we 
"Carry.' We do not mind doing it because we have recognised that if we 
can carry coal chea.ply we encourage industries. If there are more 
industries, there will be more trade and that is why we are quite prepared 
to carry the coal, as we believe, actually below the cost price. 

Mr. B. It. Shanmukham Ohetty: Do you then lose more heavily on 
't8ilway locomotive coal? 

fte Honourable Sir Ollarlel Inn .. : I cannot tell you that. I had merely 
'had these figures worked out for the purpose of discussion. 

lIIr .•• K. J08hl: May I ask, if you carry your coal below cost price, 
how do you propose to make up the loss? 

fte Honourable Sir Oharles Innes: We carry our coal at these low 
rates because we hope that therehy we keep the industries going and 
industries bring traffic to the railways. 

Mr. •• K. tTOIhl: But how will you make up the loss? 

'l'he Honourable Sir Oharlel Innes: I cannot say that. 

I have only one other thing to say. As I said to the Associated 
Chambers of Commerce and I say it again to this House, that we .recognise 
t.he importance of carrying our coal as cheaply as we can and it is 8. 
matter which we have constantly under our examination. As far as we 
·can sec the ma.tter at present, in the first place, we are carrying our coal 
as we believe at a loss for every ton we carry. And, in the second place, 
I put it quite frankly to this House that I do not think it fair for this 
House to paRS this vote as a censure upon me because we are carrying 
our coal at 80 per ~ . in excess of the rates of 1925. Besides, as we 

:all know, the cost of running railways has gone up a weat deal more. 

Jlr. Prelldellt: The original question was: 
.. That a reduced Rum not exceeding Rs. 9,07,900 be granted to the Governor 

-General in Council to defray the cbarge which will come in course of ~  dl1ring 
. the year ending the 3lat day of March, 1926, in respect of the I Railway Board '." . 

";Since which an amendment has been moved: 

" .Th.t the DemlUld under the bead' Railway Board' be r ~  by B ~ 100." 

The question that I have to put is that that reduction be made. 
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'fhe Assembly divided: 

AYES-50. 

Abhyankar, Mr. M. V. 
Aoharya, Mr. M. K. 
.Aiyangar, Mr. C. Duraiawami. 
Aney, Mr. M. S. 
Helvi, Mr. D. V. 
Cham an Lall, Mr. 
Chanda, Mr. Kamini Knmar. 
Chetty, .~r. R. K. Shanmukham. 
Crawford, Colonel J. D. 
. Duni Chand, Lala. .. 
Dutt, Mr. Amar Natli. 
(loswami. Mr. T. C. 
~~  Das, Setb. 
Gnlab Singh, Sardal'. 
tInns Raj, Lala. 
Hari P.·lIsad Lal, Rai. 
Ismail Khan, Mr. 
Iyrngar, 1\lr. A. Rangaawn'lli. 
.Jajodia, Baboo Runglal. 
Kaijturbhai Lalbhui, Mr. 
Kazim Ali, Shaikh-e·Chatgam Maulvi 
Muhammad. 

Kidwai. Shaikh Mushir Hown. 
~  Mr. Daroy. 
Lohokarc. Dl·. K. G. 
Mehta, Mr. Jamnadas M. 
llisrB; Pandit Shambhu Dayal. 

Misra, I'andit. Barkaran Nath. 
Murtuza Sahib Bahadur, Maulvi 
• Sayad. 

Mutalik, Bardar V. N. 
Nambiyar, Mr. K. K, 
Narain Das, Mr. 
Nehru. Pandit Motilal. 
Nehru, Pandi't Shamlal. 
Neogy. Mr. K. C . 
Patel, Mr. V. J. 
Piyare L&1, Lala. . 
Purshotamdas 1'hakurdas, Sir. 
Ranga Iyer, Mr. C. S. 
Ray, Mr. Kumar Sankar. 
Sadiq Hasan, Mr. B. 
Samiullah Khan, Mr. M. 
Sarfaraz HUBsain Khan, Khan 
Bahadur. 

Shaf.le, Mllouivi Muhammad . 
~ ! . Mr. Oaya Prasad. 
Sinha, Mr. Ambika Prasad. 
Sinha, Kumar Ganganand. 
SYRmacharan, Mr. 
'fok Kyi,;oMaung. 
~  Mr. Harchandrat 
Willson, Mr. W. B. J. 

NOES-54. 

Abdul Mumin, Khan Bahadur 
Muhammali. 

. Abdul Qaiyum, Naw .. h Sir Bahibzad", 
_-\bul Kasem, Maulvi. 
Ahmad Ali Khan. Mr. 
Ahmed, Mr. K. 
Aiyangar, Mr. K. Rama. 
Aiyer, Sir P. S. Sivaawamy. 
_<\,iab Khan, Captain. 
Akram ·HI1P.8ain, Prinoe A. M. M. 
Ashworth. Mr. E. H. 
"BAdi·uz.Zaman, Maulvi. 
Rhore. Mr. .T. "". 
Blackett, The HonourRble Bir Basil. 
Bray, Mr. Denys. 
Rurdon, Mr. E. 
Calvert.. Mr. H. 
("low. Mr . .II n. 
Cocke. Mr. H. G. 
r.1)~Rr . Mr. W. A. 
Dalal, An.rliRr B. A. 
Fleming. Mr. E. G. 
Fraaer, SiI' GorcloD. 
nraham, Mr. L. 
Hindley, Mr. C. D. M. 
Hira Bin(rh. Bardar Bahadar Captain. 
Hndson, Mr. W. F. 
~ r  KHan Babadu: W. M. 
Hvder, Dr. L. X. 
Tnnes, The Honourable. Sir CharI •. 

The motion was. negatived. 

Jinnah, Mr. M. A. 
Joshi, Mr. N. M. 
Makan. Mr. M. E . 
Marr, Mr. A. 
McCallum, Mr. J. L. 
Mitra. The Honourable Sir Bhupeudra 

Nath. 
Moir, Mr. T. E. 
Muddiman, The Honourablll Bir A.lex-
ander. . 

Muhammad Ismail, Khan Bahadur 
Saiyid. 

Naidu, Mr. M. C. 
Pal, Mr. Bipin 'Chandra. 
Ramachandra Rae, Diwan Bahadur M. 
Rangachariar, Diwan Bahadur T. 
Reddi, Mr. K. Venkataramana. 
Rhodes, Sir Campbell. . 
Rushbrook.v!lllialQl. Prof. L. F. 
Barda, Rai Sahib M. ~. 

Sastri, Dlwan Bahadur C. V. Visva-
natha. 

Rim, Mr. G. G. 
Sinp;h. Rai Bahadur B. N. 
~ . Mr. E. 1<'. 
TonkiuBon, Mr. H. 
Venkatapatiraju, Mr. D. 
Webb, Mr. M ... 
Wilson, .Mr. R.iA. 
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ATTITUDE OF TlJE RAILWAY BOARD WITH REFERENCES TO THE GRIF1VANCES 
OF THE GENERAL PUBLIC. 

Lala DUDi OhaDd (Ambala Division: Non.Muhammadan): Sir, when I 
made an unsuccessful attempt yesterday to bring in the question of the 
complaints and grievances of the general publie ill connection, with the 
motion of Mr. Patel, I remarked t.hat in the matter of the r ~  of the 
public against the l{ail way Administration, the policy of the Railway 
:Soard has been characterised by indifference, lukcwammess and 
condonution; Ilnd that it will 'he a very good thing for tJhe 
public if this policy is nlplaced by a policy of detenuination 
and earhestness on the part of the Hailway Admi'llistration to redress all 
these grievances that the public bas got and to remove all these evils from 
which the R ~  A 1 1 r ~ is suffering. It is a subject which is of 
vital importance to the public at large. I may not be able to do full justice 
to the 8ubject, but I hope Members of the House more able and more' 
competent than myself will do full justice to the subject. 'rhe general 
public consists of the passengers, of the trading people. und fill those people 
who have to do one thing or the other with the Railway Administration. 
The Hail way Administration is full of many abuses to which I want to draw 
the prominent attention of the Houso and thereby of the Government on 
this occasion. First ofJlll. there is the question of the grievances which the 
third class passengers liave got. The question of the grievances of the third 
class passengers has been very prominentl.v brought to the ~  of this 
House more than once. As to the third class passengers I only make a 
brief reference. 

Kr. W. II. HUlI&Dally: On n point of order, Sir. the qupstion of third 
class passengers has been fully discussed find disposed of to.day. 

Another Honourable Kember: Only with reference to fares. 

LIla DuDi Ohand: I see that in the budget estimate for 1925-26 a. spe-
cial prov,ision of 30 lakhs for amenities for third class passengers, such us 
waiting sheds. refreshment rooms. booking facilities, water supply and 

. so on, has been made. It is too small a sum to be provided for the com. 
forts of those who contribute the hulk of the railway income under the head 
of passenger traffic income. I 'venture to think that without upsetting 
the other heads of the Budget much more generous provi. 
sion could be made to provide for the needs of third class passengers 
by the framers of the Budget. ~  is truly a pathetic scene to be witnessed on. 
a good many r ~  stations that the third class passengers. particularly on 
occasions of fairs which are too many in this Ruperstition ridden country. 
can neither protect themselves from the scorching sun in the summer or 
ftom ~ the hitinl;{ cold ~ the wi.nter. The question of. ~  supply of water 
on rallway statlOns particularly 10 the summer season IS Q question to whicn. 
I invite the particular attention of the Railway Administration on this' 
Occasion. The water supply. rr ~  are extremely inadequate. The 
water supply on many stations Is very scanty and thQ water.givers are 
generally a set 01 indoleI?t. low· paid and physically weak men. Thev are 
Rervants more of the sta'l:.lon masters and other railway officials tha.n of the 

r ~  public. On many stations it is the .sevR Samftis and other public 
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serving bodies that make . up, though inadequately, wha.t is clearly the duty 
of the Railway Department. 

As to certain other grievances against the Railway Administration, I 
may say that they are too ma.ny and it is not p08sible to deal with them 
·even briefly in a short space of time. 'rhe travelling public is entitled 
to receive a much better treatment at the hands of the railway officials 
than it does. The third class passengers receive the worst treatment and 
are at times treated as if they are not human beings. Instead of the aciver-
tisements of patent medicines being put up on the ~ of railway stations, 
the true lesson thut every railway official is the servant of the public and is 
expected to behave us such should be written in bold letters on conspicuous 
places. The railway officials badly need to be taught the elementary lessons 
of good manners and courteous behaviour. The majority of the subordi-
nate railwllY employees in certain sections are either thieves or receivers 
of stnJen property. (Mr. O. D. M. HindleYI: "Shame.") When I make 
this remark I make it advisedly: I know that I am perfectly in the riglit. 
'rherc are very few consignments which are safe in their hands. There are 
very few things which they think they Hre not entitled to share. It is 
a matter of regret that higher ra;lway officers condone the aotiofs of their 
subordinates. In order to effect refonn in this direction it is absolutely 
necessary for the higher officers to adopt a very sev(,re attitude in the 
matter. In order to befriend the public Ilnd remove their grievances it is 
absolutely necessary that a much higher standard of public conduct than is 
to be found at present should be int,roduced into and insisted upon all ranks 
of the railway service and the present policy of the Ho.ilway Administration 
c.f inaction and lukewarmness should be replaced by a policy of earnestness 
to r~ .  the evil. It is a fact that every trader who h9.S anything to do 
,dth the Railways cannot have a single consignment of goods sent or re-
oeeived without making an extra payment either to a goods clerk or a station 
master. Not a single wagon can be had unless and until one pays an extra. 
Bum for it. The truth 'of the matter is that there is a sort of a joint stock 
company, big or small, on each ruilway station which daily receives black. 
mail and distributes it among its shareholders. The traders of every town 
nnd themselves helpless and accept what they think is inevitable. There 
is no doubt that there is a widespread belief, for which there are good and 
tangible grounds, tlUlt this state of things is connived at by higher offieera. 
'Of whom some actually receive B share in one form or the other. I may 
})oint out on this occasion that I do not blamll each and every officer of 
the railway department. I know that in the railway department thero are 
some officers of a v(,ry high character and 1 say that the credit for what-
ever good things you find in the Railway Administration is due to these 
officers; but at the same time I do w8nt to say very boldly that there are 
certain officers even alllong tha.t class which is called t;he class of 
higher officers who share the illicit ~  along with the goods clerk and the 
station master, etc. If the Government are roully in earnest to know all 
this the Govemment ('all very cusil.v know. It is all open secret that there 
are some prize stations for getting' which the stat,ion r~ lcave no stone 
untuMled. I was one day -told by u coolie fit Delhi ruilway station that. 
every coolie has got to contributc 1\ portion out, of his hurd-cnrned wages to 
rflilway gods and the total contribution comes io a fllirl.v big sum every 
mont;h. I wag· in fact toIp, and I have every reason to believe, that the 
coolies of the Delhi 8tution are made to pay ubout Rs. 2,000 a month to 
those who Ilre the masters of their destinies. The manner in which he 
told me the story convinced me of its truth. In short, corruption is 
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rampant among a section of the railway service, particularly among the 
tillployees of the goods and traffic sections. :When a question is asked 
on the subject on the floor of this House, a stereotyped reply comes 
from the Honourable the' Railway Member that a full inquiry will be 
mado into any complaiIit that :might be ~. But complaints are 
made in hundreds and thousands and they are generally thrown into the 
waste paper basket, and so all those people go on merrily with their 
game. Nothing short of a definite change of policy and attitude on the 
part of the Railways and the higher railway officers in the matter will 
produce the desired result. I want to say one thing on this occasion. 
'l'here is one particular disease from which the Government are suffering. 
What is that disease? There is 1\ tenacity on their part' not to recognise 
the facts as thcy are. Everything that I have said in my speech I have 
convinced myself of its truth. Whenever I sny anything the only thing 
for which I care is whethcr it is true. If I am convinced that it is true, 
I say it frankly and fearlessly. In Il11 these things that I have said. there 
~ no desire on my part either to abuse or to spite the Government or 
the Railway Administration. It is my duty to point out the truth 8S it 
is and it is open to the Government to accept it or not. I would most 
reBpectfullyt request my Honourable friend Sir Charles Innes to inquire 
into the truth of these fn.cts. I say, go 'to every trading town and see 
their hooks. You will find daily entries-hundreds of, them-in all the 
books of thoso people who have' anythirig to do with the nail WRy Admi-
nistration. This is the truth that I boldly and truly utter and it is for 
the Government really to take it up or not. I also beg to submit on this 
<:iccnsion thnt this motion of mine if; both in the nature of a censure and 
also in the nature of an ~ . It is in the na,ture of It 

censure in this sense that the' Government have not 
talten any steps in the matter. Government may have some times ap-
pointed a committee to inquire into these things, but until and unles8 
there is earnestness on the part of the Government, these reports of 
committees will not bring about any good. It is in t,his sense a vote of 
censure that a very large section of the public is suffering at the hands 
of the Rnilwav Administration and it is up to the Government to remove 
those evils. I admit that the Hailway Administration is a very intricato 
and complicated macqinery. The Railway Administration, or those who 
.re in charge of it, may not always be able to eradicate all these evils. 
If I find that there is a renl desire, that there is a real detennination on 
the part of the higher railway officers to remove as many evils as they 
can I shall be satisfied. It is also an appeal in this sense that I wisR 
the administra.tion to be infused with a spirit of eradicating all these 
evils and removing the grievances of the public. I most earnestly re-
quest the House to pass this motion, which is a motion in the nature 
of a cen!!ure and also in the nature of" an appeal. When 1 wanted to 
talk on this subject some time ago in conI)ection with another Resolu-
tion, one of my friends, Maulvi Abul Kasem, . wanted to support me. 
THe burden of my speech, which' I was not allowed to make, was the 
same. I was very· anxious that if the railway employees were to be 
~  an increment, there should be an inquiry at the same time into 
the conduct of the railway servants, riO tliat both the railway servants 
Rnd the public may get the benefit. The benefit should not' go to tlie 
ro.ilwny service alone. I want to utilise this .opportunitY to bring this 
question most prominently before toe House and before the Govern-
ment. I cannot possibly understand that any Member of this House 
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can honestly and conscientiously vote against this motion, bccause any-
body who votes against this motion will be a party to all these evils that 
I ha.ve described in my speech. I hope this· motion will be CBlTicd by 
the House. so that it may. open the eyes of the Government and the 
Government may be more earnest in future in removing the grievances. 
of the public. 

Kr. Preaiclent: Heduction moved: 
.. That the Demand under the head' Railway Board' be reduced by Rs. 100." 

Oolonel 3. D. Orawford (Bengal: European): Sir, I have considerable 
sympathy with this question of the difficulties with which the third class. 
passenger is facud in railway travelling, but 1 at once want to dissociate 
mysdf from the suggestions of Lala Dum Chand in his. unjustifiable attack 

. pn 0. body of public servants. I do not consider that this .. House is the 
place in which that attack should be made. I understand that one of 
the implications of State managmnent fs that it is our duty to .look 
after our public servants. l"ao not wish to plead for the guilty in the 
very least. If they arc guilty, by aU means let them be punished. Btt 
we are not going to r \ ~) friendship hetwe'en the railway staft and the 
public by n.busing them blindly in this Housc. 

Lala Duni Ohand: I request YOIl when you go out of the Assembly' to 
inquire into the truth or otherwise of the allegations that I have made 
and I hope you will be satisfieti. 

Kr. O. D. :II. Hindley: Go and repeat them B ~ 

Oolonel 1. D. Orawford: .I have said. Sir, that I am in sympathy on 
the general question of the grievances of t.hird class pussengers. As an 
officer of an Indian regiment I have often heard from the lips of sepoys 
with what troubles they arc faced when"they go on .leo.ve and when they 
return. Only the other duy, travelling down hy a. passenger train from 
Ambn.la to Delhi, I happened to lool< (lut of the window at one station and 
I found in the struggle to find places in overcrowded carriages the 
husband managed to go off and the train left when his wife wo.s still on the 
platform. I was interested and looked out at the next station. This 
time it wEis not the wifo hut it was tho luggage that was left out, and I 
ha.d a feeling ~  the lRilwa.y servant.s on this' occasion did not do all 
that they could to assist passengers to find tlleir places in the train. On 
tho Huilways. a considerahle amount of the diffioulty. in fact the major 
portion of the diffioulty. nrises from the overcrowding in third class 
carringeR nnd from t.he fAct tJlat many of the passengers carried are 
ignorant of rn.ilway methods. At the same time Ido believe that under 
our present Chief Commissioner there iFl n. hope that we may build up 
amongst the railway staff a spirit of service which will assist us in over-
coming mnny of our difficultipR. But t,hat spirit of service will only arise 
if We in this Assembly, and the public generaJIy. trpat our railway 
servants with equal conFliderat.ion. T have heard many qUt'stions on 

railwav matt.crs in this HomlC', and I deprecate them flR much RR anvhodv 
elM. 'r fepI tlloy take up th£' time of the HouRe unnecessarily ~  I 
particularly d.cprecate thORO dM1ingo with the Fltaff of. the rnilways hilt 
I have often wondered if thp Hflnourn,hlo the Commercp Member rea.1iRPR 
the t,rue significance of all t,hose qUf'RtionR. It lies in t.he fAct that third 
class passengers sutTer considerable hardsllips ~ thf'ir travel, and I do 

• 
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JlOpe that the HonOurable the Commerce Member will consider the poe-
.sibility of taking even greater measures than he propos(:ls to do for the 
jmprovement of travelling facilities for third class passengers. 

The Honourable Sir Oharlu lime.: I understand that the Honourable 
Member who moved this motion referred generally to third class pas-
.senger grievances and he then went on to dovote & greater part of his 
speech to an attack upon the whole of the Railway Department. He made 
himself responsible for such statements as these, . that the majority of 
railway subordinates are thieves and receivers of stolen property, that the 
higher railway officials condone their actions, that no wagon will be 
.supplied without a bribe, and that the traders often find themselves 
helpless when this state of things is connived at by the higher officials. I 
'put it to the House that when statements of this· kind are made in this 
House by a Member of the .Assembly they ccho all through India. and 
the effect of this motion, if it is carried, will be that this House has 
iUhmded a body of servants numbering 700,000 as receivers of stolen 
property and bribe-takera. I make this offer here and now to the Honourable 
Member who has moved tbis motion. If he will not take advantage of 
his privileged position as & Member of this Assembly, if he will come 
o()\ltside this House and make these charges in the _ open and in the 
public against any specific officer, we will gU&.rantee to have those chargcs 
inquired into. If he is wrong he will then stand a charge of defamation. 
'That, I submit, is the proper way for this House to deal with an Honour-

• :able Member WAO brands the whole of a body of public servants in 
India with a stigma of this kind. I submit it was & wrong thing and I 
hope the Honourable Member will withd.raw his statement. I do not 
-deny for a momcnt-I have to admit it with regret-I do not deny for a 
moment that corruption does exist on the r ~ . I believe it exists on 
'8lmost all the railways of the world. It was bad at the en!i of the war 
when the Rhortage of wagons was at its worst, and I have often discussed 
this matter with the Chambers of Commerce. I remember discussing it 
with one particular Indian Chamber of Commerce. They were complain-
ing about this very matter and 1 put to them this question. "1 am 
afraid that to some ext,Gilt this evil does exist. But are not traders 
to some extent responsible for this, because, don't they submit to this 
practice?" They said to me quite frankly, "We·agree. We Rgree that we 
do submit to this practice and we do connive at it." But they wont on 
to point out very properly that very often to the particular tradp.r it did 
mean a very great loss if he did not get a wagon in time. 1 quite admit 
that. We are trying to meet the evil not only by a proper sYRtem of dis-
tribution of wagons· but by increasing tho number of wagons. 
'That is the real solution, nnd if we can supply as 
muny. wa.gons as the trade requires, then thiR quesMon of corruption will 
I 110m Aurl' diAappenr. The only point, J wish to make is t,hat I do not 
Ihinlt it right thnt ~  rp.IJponsiblo Honourable ! ~r of thiR House 
sh01lld hrnnd R whole body of servants in thp, wa.y in which tlw Honour-
ahle 'Memher hRR done. I Rhould like him to remember that the vast 

r ~  of t.heRe MrvantR are IndianR t;hemselv€,A. The only person who 
ran reply for them is myself, Bnd I cnnnot, dn it adequately. and I do 
RUggest. t.hnt it would be It wron't thing for thiR House to pass this motioll. 
T RUggCRt to the Honourable Member that the proper course for him to 
'Adopt, is tn withdraw hi!'! motion and if he will bring to my notice anv 
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,specific cases against any specific official outside the House, then I will 
.guarantee, if he will make himself responsible for the charge, to have 
them inquired into. 

Lila DuD! OhaDd: I want to rise to a point of personal ~  
Sir. For overy word that I have spoken in connect,ion with this motion 
1 .. ' .. 

IIr. President: The Honourable Member is merely repeating his state-
ment. The Honourable Member made an extreme speech. He is not 
satisfied with having received 1\ somewhat severe r(lply,-a consequence 
'which naturally follows on the original cause. 

Lua DuD! OhaDd: Will you kindly allow me to say what I said . 

1Ir. President: The Honourable Member asked for an opport.unity for 
_& personal explanation, and was proceeding to repeat his originaJ stat.e-
'ment, when I rose. 

Lala Dunl Ohand: My personal explanation is that the only thing 
-that I said was -that corruption is rampant among a certain subordinate 

~ L  of the railway employees and that there are some higher officers 
who condone that corruption. That was my statement, nothing more, 
nothing less. 

Khan Bahadur. W. II. KU88&DaJly (Sind: Muhammadan Rural): While 
I fully sympathise with the Honourable. Mover of this motion in regard 
.to the corruption existing on Railways and inconveniences of third class 
travelling, I must admit that his assertions and condemnations were far 
:too sweeping and they were given out in such broad and general terms as 
to condemn the whole of the railway staff from top to bottom. But I am 
glad at the same time to observe that the Honourable the Commerce Mem-
ber has admitted· that there is corruption on almost every railway in India. 
That this corruption exists to a very large extent on t1)e railways cannot 
be doubted and it has been admitted here in this very House on severaJ 
occasions. The misfortune has all along been that ·the Hailway Board and 
the Railway Administrations hlwe not taken any action upon the facts as 
. brought ·W their notice in this House, As I have said opce before, 
Dr. Nand Lal brought this subject before this House in the last Assembly 
on several occasions, and there was an admission made then ~  there 
·was corruption, RS it has heen made to.da,V. But what this HOURS is 
entitled to know is, what action t.he Railway Board and the Chief Com-
missioner hnve taken in :the matter so as t,o minimise this evil. That is 
what we want to know. It is not enough for the Railway Board nnd the 
Agen,ts of the varJous railways to sit with folded hands and say: .. We 
cannot do anything. We cannot get any evidence." As I pointed out 
the other day, the Railwaymen'R Union at {.ahore passed a Resolution to 
this very effect that there was corruption dn tho North West-em Railway 

r ~~r  and the,v askod t,he Agent to associate some of the r ~ r . 
atives of the lInion in the inquiry they asked for in order t·o bring home 
the charges to the individuals concerned. What repl,v did the Agent of 
the North Western Railway give? He said that no useful pUl'Jlose would 
'be .served by associat.ing any representatives of the Union for the purpose 
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of finding out the delinquents. 'fhe object evidently with which the Union 
asked .the A~  to aBSooiate representatives of their body in the inquiry 
was Wlth a VIew td furnish evidence with regard to corruption in particular 
oases. That was the sole object wit.h which the Union made ~  request 
aDd passet! t.he Uesolut.ion, Bnd yet the Agent in his reply says that it will 
serve no useful purpose. If the Agent would not listen ,to the advice of the 
Union and would not .give them any ol'P()l'tunity to place evidence before 
him, what else could the public or the Association do with a view to chook-
ing this evil? The result of Ithat action on the part of the Agent was toO 
encourage the delinquents to go on in their mad career of corrup.tion more 
and more. If, for instance, the Agent of the North Western Railway had 
only prosecuted one man upon certain evidenoe that he got from the 
Union, no matter even if the caso failed, the indirect effect of that p1'()se-
cution would have been very groat and corruption would have been checked 
to a certain eXitent, if not entirely. WhRt my friend Lala Duni Chand pro-
bably wanted. to bring to the no1.ioe of the House is that the Railway 
Administrations sit with folded hands and shut their eyes and do not wish 
to inquiro into matters of this kind and remfldy the evil. That is 8 point 
surely to which this House is entitled to draw the attention of the adminis-
tra.tion and also of the Commerce Member. And to do that I do hope· 
that this motion will not be lost but carried, in order to wet the machinery 
of the Railway Board into some action .. 

In regard to the grievance.s of the third clnBs passengers I remember 011. 
tho suggeRtion of my Honourable friend Diwan Ba.hadur Hungllchariar some 
time ago Superintendents were appointed in cert-Ilin large townEl, but the 
question is whether theso Superintendents hnvc succeeded in looking to 
the comforts of third olass passengers. I am afraid that these Superin-
tendents, if they have been appointed, are more in name Qnd have done 
nothing. The diseourl.esy of t.he ruilwfl,Y subordinate officials to passengers, 
especially second and first clasl'l, particularly Indians, iI; proverbial. I 
repeat the discourtesy to Indians is proverbial nlmost on every line. I have 
had experience of that myself sevcrlll times. A Goanese ticket collector 
getting Rs. 20 or Rs. 30 is 1>0 overbearing in his manner to' Indian pas-
sengers that it would shock the Honourable Mr. Hindley if he were to 
see it for himself. The third class passengers ! ~ never shown their proper 
places and are never attendC'd to at stations as they ought. I know the 
number of carriages available is very smllll. There is always a rush at big 
sta.tions but still there ought to be some people to look to :the comforts ot 
third class passengers and specially women. This is a crying want. Simi-
la.rly, in tbe case of the supply of wRIter. At many stations I have seen 
it for myself thOtt there was a great demand for water and passengers could 
not get a drop. I am aware there are wa.ter carriers employed. I am 
talking of Ithe North Western Railway. These water carriers are more 
uRed by the Rtation staff as their private servants Bnd cooks. It is very 
scldbm that you see them on the platforms carrying water to serve the 
pa88cngers. There is again absolutely no arrangement for water for first 
and s8condclass passengers. These are complaints which are very general 
and surely something must be done to remove them. 

Mr. O. D. JI. HlDdley (Chief CommiRllioner, Railways}: I hRVe very 
much appreciated the remarks made by Colon€'l Crawford in regard to the 
necessity for encoul'aging in the railway SE'rvic{'s a sl,irit of sE'rvice for 
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that is a matter which I have very much at helu1i myself. That is B 
matter also which the Agents and the principal officers of the Railways 
also have very much at heart and I hope that in uourse of time it will be. 
possible to Iinfu1le into the large numbers of employees in the railway ser. 
vice who have to dea.l with passengers something more of the spirit of ser-
vice which is necessary to enable them to meet their obligations towards, 
the travelling public. 1 was remillded by Sir Purshotamdas that I must. 
llot preach the House a sennon. 1 was endeavouring to glive the House 
a little infonnation about some of our activities and some of our work 
and I was rebuked by Sir l'urshotamdas for preaching tho House a sermon. 
I am therefore going ~  be as brief as possible. I shall refer for a few 
minutes to the methods that we have been, adopting in order to prevent 
the possibility, as far as possiLle, of corruption taking place in connection 
with the supply of wagons. 'J'he Khan Bahadur has accused me and the 
Agents and everyone else connected with Railways of sitting with folded 
hands and watching this practice going on. That, Sir, is hardly fair but 
I must admit that I have not Ulany opportunitdes of exp.laining to this 
Houso such matters as this in detail. I would like to say first that this 
business of bu;ying Rnd selling wagons wherevt1r it exists can be put a 
stop to by tho public, by the traders themselves, if they wish to, and 
amongst the various difficulties in connection with this matter is the diffi-
culty of finding anyone who will come forward with Q concrete complaint •. 
about 11 particular instance., Wherever such a complaint ia made, u con-
creto instance givC'n of a. bribe having I:)een takl'll or asked for, it wiJl in-
evitllbly be inquired into. It is absolutely incorrect and untrue to say 
that complaints made like this to a superior officer with evidence aro 
ignored. I challenge anyone to produce a case of that kind wh:ich hns 
been ignored. The remed.v, as I sny, ill in the hands of the public if they 
like to ddopt, that remedy. Now, wlHLt is the pr,imll.l'y cause of anyone 
being induced to take or to give a hribe in connection with a. wagon? It 
is the man who wnnts the wagon who will probahly offer a bribe in order 
that he can get a. wa.gon earlier than some one else who has a eonsignment 
ready. to ~ . 'l'herc can be no other rellson for giving a bribe in connection 
with gettmg R. wagon. The House has been told on many occasions, pro-
bably it is got within the memory of Members bl'cause Members do not 
really take very much interest in details of this kind, that we have a 
aystcm of registration at stations, under which stat jon masters keep regis-
ters of t,he consignments as they are offered for transit. Now VOll will 
say, .. Of course, t.he At,stion masters can fake that' register as they liIte ", 
but T can Bssure the House that this is a matter which ,is watched very 
carefully and it is practically ithpossible under the Ayst,em of check that 
we have for stlltion masters to alter thAt list of registration. I firmly be-

~~ tllllt these genera.l complaints that have been made and are cOD3t'anUy 
being made abont bribes in connection with wagons are very lBrgcl.v 
matters of the past. Sir Charles Innes has given the House quotations' 
regarding this matter of corruption. There is no disputing the fact that 
corruption has taken place. It is possible that it does take place in cl:'r-
tlllin cases, but it is not general and it is not widespread. If !lny Mem-
ber has infonnation of a Aolid character, of R concrete CIlse" which can be 
brought to us, and on which we can make investigations, we shall have· 
no hesitation in malting t,hose investigations. Now, with regard to these-
regist('lrs. Even w1ith all the checks that can lie applied, there of course :s-
the dangQr of the human element coming in. again. I do not propose to' 
deal with Lala Duni Chand's insinuations, but what I want to say is this. 
On the North Western Railway, where these complaints, so far as they 
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.. have been voiced, originate, there is a system wWch is far in advance of 
.anything, which has been tried anywhere else in connect.ion· with the train 
·control aystemwhereby every station within a certain radiuB of Lahore 
is in telephonic communication with headquarters and can be spoken to at 
Bny time of the day. The station masters of all stations within that radius 

,.have to telephoJ?,e exactly what consignments they have for transit every 
day. The information which they give to headquarters is used as the basis 
for sending out wagons to pick up those consignments on the following 

. day. The station master commits himself definitely to the consignments 
he has on hand and the order,in which they have been registered by the 

. telephonic ~BB  which he sends. He is loiable to Qe inspected .at any 
moment ·to prove the truth or otherwise of what is wanted. 

Dr. E. G. Lohokare: Does that method obtain in other railways? 

Ill. O. D. ]I. BiDdle,: The system working there has been in force 
for some time and it is giving good results. It has many advantages. It 
has this advantage that ~  enables wagon supply from headquarters to be 
made regularly .and to make it in a fashion 80 as to meet the dema.nds 
from outlying stations. 'l'hat is to say, there is no question as a general 
rule that if a man offers a consignment at a station he will get the wa.gon 
the Dext day Or &8 soon 8S possible; and tHat means that the station 
master himself, or other r ~ staff in connection with the work, 
have no opportunity or chance of making capital out of the fact that 
wagons are not coming along. (Dr. K. G. LohokaT6: .. May I know ,f 
the system obtains on other railways?' ') May I be pemlitted to continue 
my speech without interruption for a moment. This system is in force 
in the districts in the neighbourhood of Lahore. 'l'his is an extension of 
the registration system which is in force on all railways, and where the 
train control is being introduced it will be possible .to introduce something 

-of this kind or a modification of it. Now, Sir, I am not saying that this is 
an 'absolutely, complete watertight system which is going to preovent any 
corruption in future. I do not beliew it is and I do not suppose the House 
will expect me to beliieve it. But other methods are also beiJig tried else-
where which I will not weary the House with detailing., and they are all 
honest endeavours to put a practical stop to the complaints we have 
rece'ved on this matter, and I hope the Khan Bahadur, who hus accused 
me and the Railway Agents of sitt.ing down with folded hands and doing 
nothing, will realize irun what I have said"that the matter is being tackled 
and is being dealt with in a strenuous Bnd energetic manner. 

Dr. K. G. Lohokare (Bombay· Contral Division: Non-Muhammadan 
Rural): Sir, us regards corruption, I do not go to the length that my 
iriend hBs gone, hut I would suggest one or two things which may perhaps 
f!0 a great way towards mending matters. I think this corruption lies more 
in t1le methOlJ. of pORtings of the staff. When the Rtuff is to be posted 
to a. partioulllr station I think thnreis Rome fnvoullitism. I do not 
!lctUlllly makf' that chargo of corruption and T do not IHI well wish toO make 

·,use' of the privilege of my sent here bec611se I hllvf' not t,he proofs here with 
me on which to bfl.R(, fin aclual charge. But I Ray there is some {ltvouritism 
in giving these ullpointments at particular stations. If t,hc postingR were 

. Kept in the hands of the highest officers there would tmrely be no room for 
f,uch corruption. That is onc of the remedies that I earnostly rocommend 
(0 the Railway Board. . 
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The second is IlS regards the condition of the crnpk,yees themselves. 
r think the low pay which they get is often the cause of corruptio? 1f 
wo can improve the lot of t}W8C people and then deal severely With aU 
<lases of detected corruption, I think we shall ~ helping u. ~  deul towards, 
stamping 'out llorruption. I know the railway Ilut,horlties are keen 
t"nough to prosoout(>, whenever they do catch IL "?-an r . ~  for I 
have seen thOSl' llUSl'S ~  Hut the fact rcma.'ns thwt both 10 large' 
stations and nt sHlnU stutions in order to maintain themselves these people 
fall victims to un inducement of adding to thc:r small income. 

The third thing is ,.s rp.gards the grievances of third cluss passengers .. 
1 miCTht bring to the notice of the Ruilway Board the existence of the 
Rail:uy Pussengers' A ~  and t.h{l ~ ~  for r ~~ them 
rnd allowing representative VISItors from mUDIcipal towns to VISit such 
btations in order that they might in their rupresentative fonn place before 
the railwuy officialt'l grievances of passengers. 'There are many grievances 
of this type. They CRn ordinarily be hundled by the railway officials 
i1wmselves, tmch as the keeping of passenger gates open a little earlier· 
thun is u81mlly done ~  in hig stations. In many. (laSCS you find the' 
(xit or entrance iR so narrowly open that only one man at a time can get 
through; and consequently half an hour is often occupied in getting through. 
It might be possible for railway administration, to provide one or two· 
additional gates and additional ticket checkers, and so meet the convenience 
of third class passengers and not detain them unnecessarily at the luggagEt· 
scales or at the ticket offices and entrances. These' little matt61's can be 
vory well brought to the notice of the railway administration by the 
Passengers' Associations and these should be encouraged b:y the Hailway 
Roard, who, 8S well, should permit visitors from muniCipal bodies to 
discuss these que.stions with railway officials. in order to ameliorate the-
eom.plaints made. These are the things I commend to the consideration'. 
of the Railway Board. 

PucHt Kotllal Xehru (Cities of the United Provinces: Non-Muluu,n-
madan Urban): I rise to intervene in this debate in order simply to mako' 
an explanation. I find that this motion has engendered more 'heat than' 
~  necessary. I may at onC6 say that this .is a motion which, though 
It h6s been moved by a member of the Bwara) Party, W8S not considered 
important enough to be pressed to a. divisiOn. But the tum that tIle' 
debate has taken now compels the p&rty to press it to a division. I do' 
not by saying so make any charge either specific or general against the 
Railway Board or any particular person. I rely upon the fact, which 18 
common knowledge, that there is corrupt.ion, and a good deal of cO!TUption, 
omong the railway ~r . Beyond that I !leed not go, and I think 
tha..t that fact alone is quite en pugh for this House to make up its mind' 
as to which way its vote will go. I am sorry I was not listening to the-
speech of t.l1O Honourable Movcr when he read it, and I eannot say how 
fa.r I am in a position to agree with him and how fa.r I am not. But 1 
,am sure tho Honourable Mr. Duni Chand, who says he has made a. weH. 
conside.red statement, is well able to defend himself. Whether there is' 
anything in it which requires further explanation or which should be 
withdrawn arc matters on which I will not commit myself. 

Kr. G. d. 81m (Financial Commissioner, Railwa.ys): May I point out 
~ . the ·partic}llar sta.tcmeJ?-t made by ~  Mover was that the majority of' 

lallwn.y sl,lbordmates are. thieves or receivers of stolen property,. 
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Lala DUDi OhaD4: I did not say what is attributed to me. 1 have 
'. said what is in black and white. Here it is. 

Pandlt KenUa! !1'abrll: It is a good thing that the speech delivered by 
my Honourable friend is r ~  or at least ~  ~ r  of' it which is 
taken exception to. I asked 1um, when my fnend blr Oharles Innes and 
my friend Mr. Hindley were speaking, whether he had made' the state· 
ments attributed to him. Laia Duni Chand assurEld me that he had not, 
\:.ut when he rose to explain he attempted to draw the attention of the 

.. House and of the Chair to what he had actually said, tmd upon thut ht' 
was called to order. However, I &Ill sorry to Ray that I call not even now 
read his speech BR it is not available. It is in the hands of the report.ers. 
But, as I have already submitted, I take my stand upon a fact which 1R 

· very well known throughout the country. I do not think any Honourable 
Member of this House will deny what even my Honourable friend Sir 

· Charles Innes could not deny, namely, tbat there is corruption not only in 
India but in all t.he railwavs of the world. Well, it is rather difficult-and 
1 say so from my own personal experience-to draw the line between what 
is corruption and what iR not.. If tipping is corruption I mURt plead gUIlty 
1,0 the cha.rge of tipping railway servants not only in this couotry hut in 
England and elsewhere, and more 'so on the Cr,ntinent l\'here you cannot 
get on without tips. But that there is a form of cornlption quite diRtinct 

· from tips there is no doubt: and that corruption it is the husineRs of the 
~  Board to take the necessary steps to prevent. 'l'he motion haVIng 

'heen made and supported should be taken by the House to go onlv as 
far as the admitted facts ore concerned and no further and I therefore aRk 
the Honourable Members of this House to support it. 

The Jlonourabla Sir Alaunder KudcUman (Home Member): Sir, I also 
· (lid not intend to intervene in this debate, but the Honourable l'andit 
)\fotila} Nehru has compelled me to do so. I understand he proposes to 
take tbis motion to a division because something transpired in the ~  
which he did not hear and which I did not hear. (Laughter.) He did not 

. originally consider the question of corruption on the railways of sufficient 
importance to justify him in doing so. The point was equally before him 

· before the debate too1{ place and his first decision not to take it to a division 
· was a wise one. I suggest that he should not deviate from it. 

Mr. If. II. loshi (Nominated: Labour Interf'sts): I, Sir, only rise to 
protest against the suggestion thRt the comlption On the railways exists 
-only among the subordinRte employees. Sir. there is corruption on the 
railwaYR, hut it iR not ~  to anyone section of its emplovees. The 
lIoMnrable Rir Cbn.rles Innes snid that those ppople who have anv state· 
mentR to make should make t.hem outRide t;his HOllse. I thoroughl.v 
~  with him, but I may tell him for his information that the Weeklu 
Mazdur of I.uoknow hBa beEln week after week making certain flO1Jegn.· 

·tions against officers, and the Railwsy Board has not taken action in 
. connection with Bny one of them. If the RttilWllv Board haa made in· 
-quiries. it was the duty of the Ra.ilway Roard to mnl{e the results of 
their inquiries public, but the Railway Board has not done that. Not 
only tha.t but there waa recently an instance that happened in Bombay. 

'"The statement WBS made that the employees of a certain railway work· 
.. shop in Bombay were. made to contribute a· handsome sum towards the 
,-mBrriage gift of a European superior employed in that workshop. That 
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8tatement was published by Bombay papers. I should like to know from 
Sir Charles Innes and the Railway Board whether action was taken 
against any of t,hese papers in Bombay, and-whether any inquiry was 
made, and' whether the result of the inquiry was published. 

The HODourable Slr Oharle. IDDea.: I do not know anything about it. 
If my Honourable friend will supply me with a copy of the paper, I shall 
be very happy to look into the matter. 

111'. N. K. Joahi: I feel quite sure that the Agent in Dombay had 
seen theRe stRtements. Sir, the faet is t.his. There is no doubt that 
the Hoilway Board is unwilling to proceed against European superior 
servants, and that iF! thc' root, cause of the corruption of the subordinate 
employees on the railways. (Hear, hear.) -

The HODourable Slr Oharles IDnes: Sir, I must just deny absolutely 
the statement made bv the Honourable Mr. Joshi. He has referred to 
the case of the IT'ec1.-lY Mazdur, a ~ rr  rag in IJucknow. It is a 
question, it is always R qUAstion, ,,·hen you nre dealing with a scurrilous 
rag of that kiud, wlwther it is the wiser course to advertise the paper 
by prosecuting it" or ,vhether it iii the wiser course to neglect the matter 
altogether. In this particular elise the particular officers who had been 
charged by thaTFcrkl!l JI/ Clzdul' r ~  had gone home. They 
have-come bMk t,o Indio now, ond the question of prosecution is under 
consideration. 

Mr., President: The origillal question was: 
.. That a reduced sllm Jillt. ~  Rs. 9,07,900 be granted to the Governor 

'General in Council to defray the charge which will come in course of payment dW'ing 
:thtl year ending the 31st day of March, 1926, in respect of the' Railway Board '." 

Bince which lin omendment hos been moved . 
... That the Demand under the head • Railway Board' be reduced by Re. ]00." 

The question that I hove t,o put is that that reduction be mode . 
.s P.ll. The Assembly divided: 

Al:ES-36. 
.Abhyankar, Mr. )1. V. 
Abu) Kasem, Mau)vi. 
Acharya, Mr. M. K. 
Aiyangar, Mr. C. Duraiswatni. 
Aney, Mr. M. S. 
Relvi, MI'. D. V. 
C1hnmnn 1.all. Mr. 
Chanda. Mr. Kamini Kumal. 
Duni Chand, 1.l\la. 
Go,wRm;, MI'. T. C. 
Oovind Du. Seth. 
On)ab Singh, SRrdnr. 
Hans Raj, La)a. 
Bar.j Prasad La!, Rlli. 
HIlRsanal)y, Khan Bahadur W. !of. 
Tvengar, Mr! A. RanJl;Mwarri. . 

"Kazim :Ali, Sbaikh·e·Chatgam Maulvl 
MubammRd .. 

Lnl!nkRre, Dr. K. G. 
ldeht.a, Mr. Jamnadas )1. 

• 

Misra, Pauritt Shambha Dayal. 
Misra, Pandlt HlU'karan Na·tb. 
Murtuza Sahib Bahadur, Ma.llvi 

Bayad. 
Nat'lt:n ~  Mr. 
Nehru, Pandit MotiJa1. 
Nehru, l'andit Bhamlal 
Patel, Mr. V. J. 
~  lyeI', Mr. C. S. 
Ray, Mr, Kumar Sankar. 
Sam;ulI&b Khan, Mr. M. 
Barfaraz Huesain Khan, Khan 

Bahadur, 
ShafPe, Hau) vi M'ohl.mmad. 
Binna, Mr. Ambika Prasad. 
Byamacharan, Mr. 
Tok Kyi, Maung. 
Venkatapatiraju, Mr, B. 

• Vishindu, Mr. Harohandral. 
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NOES-50. 
Abdul Mumin, Khan Bahadur 

Muhammad. 
Abdul QaiJWD, Nawab Sir Sabibzada. 
Ahmed, Mr. K. 
Aiyer, Sir P. S. Sivaswamy. 
Ajab Khan, Capta1n. 
Akram Hussain, Prince A. M. M. '" 
Ashworth, 'Mr. E. h.-
Badi·uz·ZamIlJl, Mlluivi. 
Bhore, MI'. J. W. 

Blac!{ett, The Honuurable Sir Basil. 
MIRY, Mr. DellYs. 
Burdon, Mr. E. 
Calvert, Mr. H. 
Chetty, Mr. R. K. Shal'mu· 

kham. 
Clow, Mr. A. O. 
Cocke. Mr. H. O. 
CoIIgrave, Mr. W. A. 
Crawfol'd, Colonel J. D. 
Dalal, Sardar B. A.. 
Fleming, Mr. E. O. 
Graham, Mr. L. 
Hindley, Mr. C. D. M. 

Hira Singh, SardlU' Bab.dar Captain. 
Huds'll., Mr. W. F. 
Innes, The Honourable Sir Charles. 
Jajodia. Bahoo Runglal. 
Joshi, Mr. N. M. 

The motion was negatived. 
JIl. Pr .... d.nt: The question is: 

Lindsay, Mr. Dorey. 
Mafl', Mr. A, 
McCRllum, Mr. J. L. 
Mitra, The Honuurable Sir Bhupendra. 

Nath. 
Moil', .MI'. T. E. 
Muddiman, 111e Honourable Sir 

Alexander. 
MuhAmmad Ismail, Khan Bahadur--

Saivid. 
Naidu, ·Mr. M. C. 
Pal, Ml·. Bipin ChoJldra. 

·Purshotamdas Thalturdu, Sir. 
RRmachandra Raa, Diwan Bahadu!' 

M. 
Rangacharial', Diwan Bahadur T. 
Reddi, Mr. K. VenkataramanL 
Rhodes, Sir Campboll. • 
Rushbrook· Williams, Prof. L. F. 

~ r  Diwan Bahadur C. V .. 
Visvanlltha. 

Rim. Mr. G. O. 
Singh, Rai .Bahadur S. N. 
Sykes, Mr. E. F. 
Tonkinson, Mr. H. 
W4'bb, Mr. M. 
Willson, Mr. W. B. J. 
Wibon, Mr. R. A. 

•• That a reduced lum not exceeding Rs. 9,07,900, he granted to thl! Governor 
General in Council to defray the charge which will come in course of payment during 
the year ending the 31st day of March, 1926, . . ." . 

Mr. It. Bama AtYaDl&1': Mas I point out, Sir,' that there is No. 14. 
Mr. Pre ... d.nt: It has been conveyed to me thnt no other amend· 

ment would be moved. . 
The Honourabl. Sir AlaaDder Muddiman: I mo"e that the question 

be now put. 
Kr. Prelident: The question is: 

.. That the question be now . ~ 

The motion was adopted. 
Mr. Pr .... d.nt: 'l'he question is: 

.. That a reduced Rum not exceeding RB. 9,07,900 he granted to the Oovernor-
General in Council to defray the charge which will come in course of payment. during 
the year ending the 31st day of March, 1926, in respect. of the' Railway Board '." 

Mr. W. S. 1. WUl8on: Sir, before that goes to the vote, I should like' 
your pennission to make some remarks I was on the point of making 
when I was, no doubt quite rightly, called to order on a. debate under-
the subject of Branch Line 'I'ermf!. I heard yesterday with 
very great regret the statement mad(' by Sir Basil Blackett 
that in filling the next vacancy on the fina.ncinl side of the Railway Board' 
the scales would be quite dcnnit;ely weighted in favour of an Indian. 
That statement, Sir, is surc toO trnvel far and it will cause wide dissatis-
faction. (Diwan Bahadur T. R£lnga.chariar: II Why".) Sir. I ask seri-
oUIly ... 
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Mr. Pruldent: Order, order. I am afraid the Honourable Member 
is too late. 'l'he closure has been carried and I must put the question: 
The debate cannot be resumed. 

Mr. W. S. J. WWlOn: If I may submit, your Deputy President said 
I would have n later opportunity. 

Mr. Prealdent: The Deputy President cannot control the guillotine. 
Mr. President: The question is: 

.. That a reduced sum not exceeding Rs. 9,07,900 be granted to the Governor General 
in Council to defray the charge which will come in course of payment during the year-
ending the 31st day of March, 1926, in I'espect of the • Railway Board'." 

~ motion was adopted. . 
The Assembly then ~ r  till Eleven of the Clock on Friday. the 

27th February, Hf25. 

• 

... 
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